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LOK SABHA DEBATES

LOK SABHA

Weahesaay, July 8, 2009Asadha 17, 1931 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mabam SPEAKER /77 the Chairl

ORAL ANSWERS TO QUESTIONS
[English]

MADAM SPEAKER: Question No. 61, Shri Mahesh
Joshi.

[Transiation]

Inter-Linking of Rivers
+

*61.  SHRI MAHESH JOSHLI:
YOGI ADITYA NATH:

Will the Minister of WATER RESOURCES be
pleased to state:

(a) whether the Union Government is working on
any scheme/project to inter-link all the major rivers of
the country;

(b) if so, the details thereof alongwith the names of
the rivers which are likely to be inter-linked;

(c) whether the Union Government has held any
discussion with the State Governments in this regard;

(d) if so, the outcome thereof;, and

(e) the steps taken/being taken by the Union
Government in this regard and the benefits likely to
accrue as a result of the proposed scheme/project?

[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL): (a) to (e) A Statement is laid on the
Table of the House.

Statement

(a) Yes Madam.

(b) The Ministry of Water Resources (MOWR)
(erstwhile Ministry of Irrigation) formulated a National
Perspective Plan (NPP) for Water Resources Development
in 1980 envisaging inter-basin transfer of water from
surplus basins to deficit basins/areas which comprises
two components, namely, Himalayan Rivers Development
Component and Peninsular Rivers Development
Component. National Water Development Agency (NWDA)
was set up under the MOWR in 1982 for carrying out
various technical studies to establish the feasibility of the
proposals of NPP and to give concrete shape to it. Based
on various studies conducted, NWDA has identified 30
links (16 under Peninsular Component & 14 under
Himalayan Component). The names of the above links
and the rivers to be linked alongwith their present status
are given in the enclosed Annexure.

{c) to (e) The NPP was initially discussed by the
then Secretary, Ministry of Irrigation with the Irrigation
Secretaries and Chief Engineers of the concerned State
Government in June 1980. The initiative taken by the
Government of India was welcomed by the States.

The issues related with the inter-basin water transfer
proposals under NPP are regularly discussed with the
officials of State Governments in the meetings of Technical
Advisory Committee (TAC), Governing Body (GB) and
Society of NWDA. So far 37 meetings of TAC, 52
meetings of GB and 24 meetings of society have been
held. The Government has also constituted a Consensus
Group headed by Chairman, Central Water Commission
(CWC) and consisting of Secretaries of Irrigation/Water
Resources Departments of the concerned States for
arriving at consensus regarding sharing of surplus waters
and to discuss issues of preparation of Detailed Project
Reports by NWDA. So for nine meetings of the consensus
group have been held.

Further, a Conference of the Chief Secretaries and
Principal Secretaries of Water Resources of the States/
UTs was held on 2nd and 3rd August, 2004 where-in
issues related with the Inter-linking of Rivers (ILR)
programme were also discussed in detail. Most of the
States are supportive of the concept of the ILR
programme provided the projects can ensure “win-win”
situation for ail the States.

The National Common Minimum Programme of the
last UPA Government indicated that it would make a
comprehensive assessment of the feasibility of linking the
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rivers of the country starting with the south-bound rivers
and this assessment would be done in a fully consultative
manner. It would also explore the feasibility of linking
sub-basins of rivers in states like Bihar. After the
comprehensive assessment, it was decided that river
linking programme be continued with a focus on peninsular
rivers. Five links under Peninsular Component namely
(i) Ken-Betwa, (ii) Parbati-Kalisindh-Chambal,
(iii) Damanganga-Pinjal, (iv) Par-Tapi-Narmada &
(v) Godavari (Polavaram)-Krishna (Vijayawada) were
identified as priority links for building consensus among
the concerned states for taking up their DPRs. Also, the
preparation of Detailed Project Reports (DPRs) of link
projects and pre-feasibility/feasibility reports of intra-state
links as proposed by States were included in the functions
of NWDA vide resolution dated 30.11.2006.

NWDA has completed Feasibility Reports (FRs) of
14 links under Peninsular Component and 2 links (Indian
Portion) under Himalayan Component. DPR of one priority
link namely Ken-Betwa was taken up by NWDA after

JULY 8, 2009

to Questions 4

signing of a tripartite agreement between the Government
of India and concerned States of Madhya Pradesh and
Uttar Pradesh on 25.08.2005 and the DPR has been
completed on 31.12.2008. As per the criteria under the
scheme of National Projects approved by the Government,
the river interlinking projects are eligible for consideration
as a National Project. Ken-Betwa project has been
included in the list of National projects and is eligible for
90% Central Assistance.

Further, NWDA has taken up the preparation of DPRs
of another two priority links namely Par-Tapi-Narmada and
Damanganga-Pinjal which is planned to be completed by
December, 2011. NWDA has also completed Pre-Feasibility
reports of four intrastate links.

The ILR proposals under NPP envisage additional
irrigation benefits of 25 million hectares (ha) of irrigation
from surface waters, 10 million ha by increased use of
ground waters and generation of 34000 MW of power
apart from the benefits of flood moderation, navigation,
water supply, fisheries, salinity, pollution control etc.

Annexure

Detalls of Water Transfer Under NPP

Peninsular Rivers Development Component

Status

1

2

1. Mahanadi (Manibhadra)-Godavari (Dowlaiswaram) link

2. Godavari (Polavaram)-Krishna (Vijayawada) link*

3. Godavari (Inchampalli)-Krishna (Pulichintala) link

4. Godavari (Inchampalli)-Krishna (Nagarjunasagar) link

5. Krishna (Nagarjunasagar)-Pennar (Somasila) link
6. Krishna (Srisailam)-Pennar link

7.  Krishna (Almatti)-Pennar link

8. Pennar (Somasila)-Cauvery (Grand Anicut) link
9. Cauvery (Kattalai)-Vaigai-Gundar link

10.  Parbati-Kalisindh-Chambal link*

11.  Damanganga-Pinjal link*

12.  Par-Tapi-Narmada link*

-FR completed

-FR completed
-FR completed
-FR completed
-FR completed
-FR completed
-FR completed
-FR completed
-FR completed
-FR completed
-FR completed & DPR taken up

-FR completed & DPR taken up
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13. Ken-Betwa link*
14.  Pamba-Achankovil-Vaippar link
15.  Netravati-Hemavati Link
16.  Bedti-Varda link
Himalayan Rivers Development Component
1. Kosi-Mechi link
2.  Kosi-Ghaghra link
3. Gandak-Ganga link
4. Ghaghra-Yamuna link
5. Sarda-Yamuna link
6. Yamuna-Rajasthan link
7.  Rajasthan-Sabarmati link
8. Ganga (Chunar)-Sone Barrage link
9. Sone Dam-Southern Tributaries of Ganga link

10.  Manas-Sanskosh-Tista-Ganga (M-S-T-G) link

11.  Jogighopa (at Brahmaputra)-Tista-Ganga at Farakka

(Alternate to M-S-T-G) link
12. Ganga (Farakka)-Sunderbans link
13. Ganga-Damodar-Subernarekha link

14,  Subernarekha-Mahanadi link

-DPR completed
-FR completed
-PFR completed

-FR work taken up

-Entirely lies in Nepal

-FR taken up

-FR taken up

-FR completed {for Indian portion)
-FR completed (for Indian portion)
-Draft FR completed

-FR taken up

-Draft FR completed

-FR taken up

-FR taken up

-FR taken up

-Draft FR completed
-Draft FR completed

-Draft FR completed

*Priority links

PFR-Pre-Feasibility Report; FR-Feasibility Report; DPR-Detailed Project Report.
Note: Name in the brackets indicates tentative location of start and/or end points of the links.

[Transiation]

SHRI MAHESH JOSHI: Madam Speaker, inview of
the manner in which the reply was given to my question
and the speed with which the work is being done on
these projects, | feel that in the near future the possibility
of completion of these projects is bleak. Will the hon’ble
Minister be pleased to state whether any time bound
programme has been chalked out for the above
mentioned projects, whose FR & DPR is given.

SHRI PAWAN KUMAR BANSAL: As you know, the
issue of linking of rivers is such on issue on which it is
not possible to take a decision and the next day it can
be implemented. It has a long process. As the hon'ble
Member knows he has mentioned about pre-feasibility
reports, feasibility reports and detailed projects reports.
Since this matter concerns all the states, as and when
any meeting is held on this issue then all the states
mention about it that it is in our nation’s interest and
this should be done, but when each and every link is
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discussed, then it takes a long time to negotiate about
it among the States. When something has to befinalised
first of all a pre-feasibility report comes, after that
concurrence has to be taken for the feasibility report.
Feasibility report for 14 links, has been prepared, then
five out of them were taken up on priority basis. Talks
are going on with each State Government on these
projects. MOU has been signed for the Ken-Betwa
Project, MOU is going to be signed for two other projects.
They are to be signed and DPR is ready for them. No
doubt, it may not be possible to say as to how much
time it may take but the task force deputed for it had
made their own assessment that it would take next 25
years from the date of its implementation. | would like
to say in this House that even before the
commencement, it takes a lot of time as we have
experienced it. Different States express different concerns.
All the point-have to be settled. It can be done only
after a consensus is reached.

SHRI MAHESH JOSHI: Madam Speaker, Rajasthan
has ten percent land area of the country, but this state
has just one percent of water. Can’t we reduce the time
to complete these projects? Secondly, | want to say that
during the all discussions held with regard to the inter-
linking of rivers, no-where there is any mention that
global warming would raise the water level in the times
to come. Today, the concern is not that we have ample
water but today's concern is as to what would happen
to those states having more water or there which or
flood prone. | would like to ask whether any special
plan is being formula for Rajasthan as there is maximum
scarcity of water for drinking and irrigation purposes.

SHRI PAWAN KUMAR BANSAL: Madam, most
humbly | would like to state that no consensus is reached
alone the States where there is ample water. When we
talk to those states, they never agree to what we ask
from them after investigation and survey. After making
studies and survey, when we talk to states, having more
water, they never agree to it that they have ample water.
These are the problems involved in it. No doubt, water
is being wasted today on a large scale. There is flood
in some parts of the country and there is drought in
another part of the country. | want to state before the
House that out of the peninsular component and
Himalayan component, the first one is related to the
river in Rajasthan. We have come a long way in respect
of Paravati-Kali-Sindh-Chambal link. Madhya Pradesh and
Rajasthan both are going to be benefited by that. We

JULY 8, 2009

fo Questions 8

have written to both the States to give their consent for
DPR so that the detailed project report could be
prepared. After that there is also a lot of paper work to
be completed, which takes times, but we hope that both
the states would agree to it and we would soon take
action on it by arriving at a consensus in this regard.
As far as Himalayan component is concerned, Yamuna-
Rajasthan link which already exists, 2.45 lakh hectare
of irrigated land has increased in Rajasthan under the
component. From Rajasthan-Sabarmati link the irrigation
of 5.35 lakh hectare of land also inreased which is to
total 7.38 hectre of land. Their irrigation has increased
this much. Apart from that the benefit likely to be accrued
from Kali Sindh is of 0.4 lakh hectare of land thus
Rajasthan can have a total benefit of 8.2 lakh hectares.

SHRI MAHESH JOSHI: Madam Speaker, | want to
make a suggestion. Would you please like to have a
discussion on this?

SHRI PAWAN KUMAR BANSAL: Madam Speaker, |
would like to make a point here that whenever you fix
a time, we will abide by that. | had earlier mentioned
the time period of 25 years which was for all the rivers.
| hope that if both States come forward then we would
try to do it in less than this period, 25 years is not a
limit for it.

YOGI ADITYA NATH: Madam Speaker, when NDA
Government was in power under the leadership of
Shri Atal Bihari Vajpayeji. At that time a Committee was
constituted under the Chairmanship of the then Union
Minister Shri Suresh Prabhu. That Committee had
prepared a detailed report regarding interlinking of rivers
of the country. There is no mention of the report of that
Committee in the reply given by Minister. | am surprised
that the report prepared by that Committee after a deep
study has no mention. It itself puts a question mark on
the intention of the Government. | hail from the northern
part of the Uttar Pradesh, which is a terrain area of
Himalaya which is connected to Nepal. Every year flood
occur in this area. This area comes under flood every
year. Eastern Uttar Pradesh and Bihar have to face the
fury of flood due to the rivers originating from Nepal.
Moreover, from January to Mid June. The people there
have to face the drought like condition. On the ambitious
project of interlinking of the rivers of the country, the
committee constituted under the Chairmanship of
Shri Suresh Prabhu ji had prepared the report and
submitted it to the Central Government for
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implementation. | want to know from hon’ble Minister as
to what steps are being taken by the Government to
implement the report of that Committee. At the same
time | want to know as to whether the Government
wants to implement that report. If so, by when the
Government would implement it and for what reasons
the Government did not implement the report for the
last five years?

MADAM SPEAKER: Please ask only one
supplementary question.

YOGI ADITYA NATH: | am asking only one question
and this is a part of it. | want to ask hon’ble Minister
the reasons for non-implementation of such report?

SHRI PAWAN KUMAR BANSAL: Madam Speaker,
at the outset | would like to thank hon’ble Member for
mentioning about that task force. | want to tell him that
when we answer any question sometimes it is not
possible to include each any every aspect. But | want
to assure him that the Government has taken that report
seriously and has got some valuable input for working
further on it. But | don't agree that no action was taken
on it, action is being taken based on this and we are
working further on the basis of that report. Moreover |
want to clear one more thing that the committee and
Prabhuji did this very important job with great interest
on priority basis over period of two years. Ultimately,
after considering its size, work pertaining to interfinking
of only two rivers was undertaken and we have gone a
long way in further working on it. In the Common
Minimum Programme of UPA Government which was
announced five years before, it was emphasized that
further action will be taken only after the consensus,
discussions and talks with all the states. Instead of
undertaking only two links, we have taken up five links
on priority basis and work is going on it. | want to
request every Member of this House that they should
work to build consensus in their respective states.
National Projects should also be included in this, and
center provides upto 90% funds for it. Only consensus
is required among the states and we should think about
present benefits for the country and forget about the
future. We should ponder together over it. We have
prepared the feasibility report of 16 links including two
links plan and three links plan about which we have
discussed. Task force has recommended two links on
priority basis but we are working on five.

SHRI MANGANI LAL MANDAL: Hon’be Madam, this
programme of interlinking of the rivers has two-three
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objectives. One objective is to bring that surplus water,
additional water to those areas where there is acute
shortage of water. This will control the flood and provide
flood safety. Second objective is related to water
management for better irrigation facilities. Bihar comes
in both the categories. | want to know from hon’ble
Minister that what are the initiative taken by the
Government till date to implement the proposed
interlinking of rivers of national level and inter state rivers.

Secondly, whether State Government has sent any
proposal regarding interlinking of rivers inside Bihar or
whether central Water Commission has ever discussed
it or prepared a proposal or has done any analysis?

SHRI PAWAN KUMAR BANSAL: Madam, Bihar
Government has sent a proposal regarding interlinking
of six rivers, intra-state rivers flowing inside Bihar. Out
of which Kosi-Mechi river, flows in India and does not
have international dimension. A pre-feasibility report has
been prepared on it. The process is going on regarding
the pre-feasibility report of Badh-Nawada, Kohra-
Chandravat, Budhi Gandak-Non-Baya, Budhi Gandak-
Bagmati and Kosi-Ganga. Besides inter-linking of state
rivers Central Government has also started the work of
intra-state for which mandate was given to National Water
Development Authority and it will take further action on
it. | am happy to say that 20 such feasible link is there
for which feasibility study is going on in respect of intra-
state rivers including those of Bihar.

[Englishj

SHRI T.R. BAALU: Madam Speaker, 29 years ago,
in 1980, the Central Water Commission had formulated a
National Perspective Plan. In 1982, it had identified the
Water Developmental Agencies, one for Himalayan rivers
and another for Peninsular rivers. But, so far, nothing
has seen the light of the day. Of course, so many
successive Governments have come and gone but nothing
fruitful has taken place. | am sorry to say that Rs.
5,60,000 crore had been identified or it was said by so
many successive Governments that the expenditure will
be so much and that Rs. 5,60,000 crore they will be
spending in a phased manner and all the rivers will be
interlinked. For Himalayan rivers, they have identified 14
Himalayan components. For Peninsular rivers, they have
identified 16 components. All are at the stage of feasibility
studies only.
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Out of 16 peninsular components, 3 form part of
Tamil Nadu which will benefit Tamil Nadu. | do not know
what has happened to all those three components. But
having waited so much, my leader Dr. Kalaignar
Karunanidhi, who is known for his developmental activities
in his State, has gone for implementing the intra-State
interlinking of rivers such as Agniyar, Korayar, Pambar,
Vaigai and so on.

Even if the Central Government goes for linking of
inter-State rivers, they will spend 90 per cent or 100 per
cent. | would like to know whether the Government of
India comes forward to spend at least 90 per cent for
the projects identified by the State to develop this intra-
region through intra-linking of rivers, which will create an
enabling situation, and finally it will interlink the national
rivers.

SHRI PAWAN KUMAR BANSAL: Madam, as | said
in the very beginning, this process of inter-linking of the
rivers requires a tremendous amount of work and a lot
of time also. But what is important is the seriousness of
the Government in doing that. | can say that seriousness
is there. The most important part of it, Madam, is that
building a consensus among the concerned States is
indeed a very uphill task. You have to convince the States
that it has to be a win-win situation for everybody. Maybe
you lose something immediately but in the long run you
will gain it because today the water is flowing off to the
sea. It is indeed very difficult to convince the States on
that because they feel that let the water flow to the sea
today but in some future point of time they might be
able to use it entirely on their own. That is our difficult
task, which, from time to time, we have been engaged
in performing. In five cases, as | said earlier, there has
been a little more than a modicum of success. We
proceeded further. There has been the willingness of some
of the States in that.

Coming to the specific point raised by the hon.
Member about the Tamil Nadu matters, Madam, as he is
aware, it is Pamba Achankovil Vyapar link, which is
between the two States, Tamil Nadu and
Kerala... (Interruptions)

SHRI T.R. BAALU: It is not the case...(/nferruptions)

SHRI PAWAN KUMAR BANSAL: Okay, you do not
want an answer on that.../Inferruptions)

SHRI T.R. BAALU: | would like to know whether the
Central Government comes forward to provide 90 per
cent sharing in this particular intra-linking of rivers.
...(Interruptions)
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SHRI PAWAN KUMAR BANSAL: Madam, as far as
intra-State rivers are concerned, | am afraid that there is
no proposal from Tamil Nadu with the Central
Government... (inferryptions)

SHRI T.R. BAALU: | am not asking for Tamil Nadu
alone but | am asking as a whole...{/nterruptions)

SHRI PAWAN KUMAR BANSAL: As a whole also,
the hon. Member knows... Interruptions)

SHRI T.R. BAALU: You are going to spend 90 per
cent or 100 per cent for inter-linking of rivers. Why cannot
it be intra-linking of rivers? ...(Interruptions)

SHRI PAWAN KUMAR BANSAL: Madam, there is a
detailed process for that. We are answerable to Parliament
and through Parliament to the country. There is a detailed
programme for declaring certain projects to be national
projects. There is a detailed guideline for that. Anything
which comes within the ambit of that, the Government is
always willing to declare that as a National Project.

[Transiation]

SHRI R.K. SINGH PATEL: Madam, there are four-
five important rivers in Bundelkhand. It is a popular
saying there that - ‘Kit Chambal Ut Betwa, it Yamuna Ut
Tons, Chatrasal Se Ladan Ko Na Kahu Se Ghaush'.
These four rivers are life line for this area and boons
as well.

Through you, | want to know from hon’ble Minister
whether Chambal and Betwa Link Project has been
included in the National Project List? If this plan has
been included in National Project then whether there is
any plan to connect Yamuna and Tons rivers with these
four rivers.

SHRI PAWAN KUMAR BANSAL: Madam, Central
Water Comission and NWDA has worked out the
proposal which is before the Government. Ken-Betwa
link is related to this area. | can say with immense
pleasure that work pertaining to it has gone a long way
in this regard. It has been included as a National Project.
Centre will provide 90% funds and it will be very
beneficial for them.

Secondly Parvati, Kali-Sindh, Chambal link is there.
We need to reach a consensus on it between both the
sates though this matter is related to more than two
states like Madhya Pradesh, Rajasthan and U.P. Because
when we was having deliberations with UP at that time
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UP had said that it should be included as one of the
party during negotiations but this matter is directly related
to two states Madhya Pradesh and Rajasthan but we
are awaiting the consensus among three for DPR and
talking about the benefits from it. As | said on earlier
occasion, it includes Parvati, Kalishindh and Chambal
link having total 1.77 lakh hectare area and Ken-Betwa
with 4.32 lakh hectare area, this means that benefit of
more than 6 lakh hectare area will be accrued to this
region only.

[English]

SHRIMATI BIJOYA CHAKRAVARTY: Madam, it was
the dream project of Shri Atal Bihari Vajpayee. For the
same, during the NDA Government regime, with full
consensus with the States, the National Water Policy had
been forlated.

[Translation]

But after having consensus what hon’ble Minister is
saying, this | want to know that

[English]

as all the big rivers are not the international rivers,
especially those rivers which are linked with Nepal, we
have got no dispute at all with them, so what steps the
hon. Minister would take to speed up this river-linked
project? What is the timeframe that the hon. Minister
would take in this regard? So far, | have heard that the
hon. Minister is simply saying about the feasibility and
the pre-feasibility reports. But what is the timeframe for
the feasibility reports because mostly all parts of the
country are suffering due to want of water?

SHRI PAWAN KUMAR BANSAL: Madam, as | said
earlier, this is, no doubt, a very ambitious project and all
the successive Governments have played their role in
that. We do not undermine the role played by any
Government in this matter. But as | said, that was the
time when two projects were identified as the priority
projects, on which substantial work has been done
thereafter. Thereafter, another three inter-linkages projects
have been included in the priority sector.

As | submitted earlier, this is a matter, which would
require a long time. | even mentioned that the Task Force
at that time had somehow given an indication that perhaps
it could take 25 years after you begin the work on them.
There is a lot of time required, you would agree with
me.
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The most important component thereafter, Madam, is
the preparation of the DPRs. The Terms of Reference
were formulated by the Task Force headed by Mr. Suresh
Prabhu at that time. Those are being pursued. According
to the Terms of Reference framed then, the work on all
the DPRs were taken up. The feasibility report of ali the
16 projects is complete. Sixteen are in the peninsular
rivers, and two are in the Himalayan rivers, but for the
Indian portions thereof. The feasibility reports are ready.

After that, again it is a time consuming process. You
have to get in touch with the States. | agree with the
hon. Member when she said that there was a general
consensus. That general consensus is there even today.
But what we require is consensus link-specific. When it
comes to the nitty-gritty of any particular link, then the
consensus eludes us. That is where the Government has
to work. There, all of us have to work. | reiterate my
appeal made earlier and | would urge the hon. Members
to impress upon their State Governments to join the
process; and whenever the meetings are called for that
purpose, they should come forward and say: “Well, we
are prepared to go in for these inter-State linkages of
the river”.

MADAM SPEAKER: Q. No. 62.
DR. K.S. RAO: Madam, this is a very important
question, and you may kindly permit us Half-an-Hour

discussion on this.

SHRI M. SREENIVASULU REDDY: Madam, |
associate myself with him.

MADAM SPEAKER: You give a notice.
DR. K.S. RAO: Thank you, Madam.
Conservation of Lakes

*62. SHRI B. MAHTAB: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether a number of lakes in the country has
declined over the years;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Union Government has launched any
centrally sponsored scheme for their conservation;

(d) if so, the details thereof;
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(e) whether the Union Government has received any
proposals from various States including Uttar Pradesh for
conservation of natural lakes in their States;

{f) if so, the details thereof alongwith the action taken
by the Union Government thereon; and

(g) the impact of the centrally sponsored schemes
on the conservation and management of polluted and
degraded lakes in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) to (g) A Statement is laid on the Table of
the House.

Statement

(a) to (d) The Ministry is implementing the Centrally
Sponsored Scheme of National Lake Conservation Plan
(NLCP) since June, 2001, for conservation and
management of polluted and degraded lakes in urban
and semi-urban areas of the country on a 70:30 cost
sharing basis between the Central Government and the
respective State Governments. The outlay for XI Plan
under the NLCP Scheme is Rs. 440 crore.

(e) and (f) The lake conservation proposals received
by this Ministry from various States/UTs for consideration
under NLCP are given in the enclosed Annexure I. Out
of the proposals received, the Ministry has so far
sanctioned projects for conservation of 57 lakes at an
estimated cost of Rs. 856.76 crore. The details of the
projects sanctioned by this Ministry under NLCP are in
the enclosed Annexure II.

From the State of Uttar Pradesh (UP), four proposals
have been received for consideration under NLCP. These
are for Mansi Ganga Lake in Mathura, Ramgarh Tal in
Gorakhpur, Laxmi Tal in Jhansi and Madansagar in
Mahoba. The project for ‘Prevention of Pollution & Revival
of Mansi Ganga Lake' in Mathura was sanctioned in
March, 2007 at a cost of Rs. 22.71 crore. The proposals
for Ramgarh Tal, Gorakhpur and Laxmi Tal, Jhansi were
examined in the Ministry and have been referred back to
the State Government for providing technical clarifications.
The proposals for Madansagar in Mohaba does not meet
the guidelines of NLCP.
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Proposals for conservation and rejuvenation of lakes
are considered for sanction subject to their admissibility
as per NLCP guidelines, pollution status, prioritization and
availability of funds under the Plan.

(9) The implementation of sanctioned works under
the Scheme has resulted in tackling of pollution load
entering the lake, improved lake water quality and
enhanced lake aesthetics.

Annexure |

Sl.No. State No. of proposals received
1. Andhra Pradesh 1
2. Bihar 1
3. Chhattisgarh 1
4. Gujarat 2
5. Jharkhand 1
6. Karnataka 19
7. Maharashtra 16
8. Madhya Pradesh 8
9. Orissa 1
10.  Puducherry 1
11.  Rajasthan 6
12.  Tripura 1
13.  Tamil Nadu 4
14.  Uttar Pradesh 4
15.  Uttarakhand 2
16. West Bengal 5
17.  Jammu and Kashmir 1
18. Kerala 1
19. Nagaland 1
20. Manipur 1
Total 77
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ANNEXURE II
SI.No. State Lake Date/year of Approved cost
sanction (in Rs. crore)
1 2 3 4 5
1. Karnataka 3 lakes of Bangalore namely February, 2002 11.48
Vengaiahkere, Nagavara and Jarganahalli
2. -do- Bellandur lake, Bangalore January, 2003 5.54
3. -do- Kotekere lake, Belgaum -do- 5.64
4. -do- Bhishma lake, Gadag 2.50
5. -do- Lal Bagh, Bangalore 1.66
6. -do- Channapatna lake, Hasan 2004-05 497
7. -do- Sharanbhasveshwara lake, Gulbarga 2004-05 4.89
8. -do- Akkamahadevi lake, Haveri 2004-05 2.64
9. -do- Kundawada lake, Davangere 2006-07 3.41
10. -do- Kote Tavarekere lake, Chikmagalur 2006-07 3.64
11.  -do- Tripuranthkeshwar lake, Bidar 2006-07 4.67
12.  -do- Gowramma and Hombalamma lakes, 2007-08 4.77
Magadi town, Bangalore Rural
13.  -do- Amanikere Lake, Tumkur 2008-09 13.37
Sub total 69.18
1. Andhra Pradesh Banjara lake, Hyderabad February, 2005 2.75
Sub Total 2.75
1. Maharashtra Powai lake, Mumbai June, 2001 6.62
2. -do- 9 lakes in Thane Dec, 2002 2.53
3. -do- Mahalaxmi lake, Vadagaon 1.85
4. -do- Rankala lake, Kolhapur 2006-07 8.65
5. -do- Varhala Devi lake, Bhiwandi 2006-07 4.60
6. -do- Siddheshwar Lake, Solapur 2008-09 4.32
Sub total 28.57
1. Rajasthan Mansagar lake, Jaipur Dec, 2002 24.72
2. -do- Anasagar lake, Ajmer 2007-08 15.28
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1 2 3 4 5
3. Rajasthan Pushkar sarovar, Ajmer 2007-08 48.37
4, -do- Fatehsagar lake, Udaipur 2008-09 41.86
5. -do- Pichola lake system 2008-09 84.75
Sub total 214.98
1. Tamil Nadu Ooty lake June, 2001 1.95
2. -do- Kodaikanal lake, Dindigul 2006-07 10.42
Sub total 12.37
1. Tripura 3 lakes of Agartala March, 2005 2.02
Sub total 2.02
1. Uttarakhand 4 lakes in Nainital July, 2003 16.85
2. -do- Nainital lake, Nainital August, 2003 47.97
Sub total 64.82
1. West Bengal Rabindra Sarovar Oct, 2002 6.96
2. -do- Mirik lake, Darjeeling August, 2004 4.01
3. -do- 22 km stretch of Adi Ganga in May, 2008 24.94
South 24 Parganas
Sub total 35.91
1. Jammu and Kashmir Dal lake, Sri Nagar Sep, 2005 298.76
Sub total 298.76
1. Kerala Veli Akkulum lake, Thiruvananthpuram Sep, 2005 24.56
Sub total 24.56
1. Orissa Bindu sagar lake, Bhubaneshwar March, 2006 3.50
Sub total 3.50
1. Madhya Pradesh Rani Talab, Rewa 2006-07 3.31
2. -do- Sagar lake, Sagar 2006-07 21.33
3. -do- Shivpuri lakes, Shivpuri 2007-08 51.99
- Sub total 76.63
1. Uttar Pradesh Mansi Ganga lake, Govardhan March, 2007 22.71
Sub total 22.71
Grand Total 856.76
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SHRI B. MAHTAB: Madam, most of the Members of
this House are aware about the Ramsar Convention, the
UN Convention on Wetlands in which India was a
signatory. Since then many steps have been taken
throughout the world. The question today is very specific
about the National Lake Conservation Plan, which covers
those water bodies, which are not covered under the
National Wetland Conservation Programme.

Recently, the Twelfth World Lake Conference (Taal
2007) under the aegis of International Lake Environment
Committee Foundation was organised by the Government
in 2007 at Jaipur. The Conference called upon the
Governments and international organisations to do very
many things. Already 18 months have passed. | would
like to know from the Minister, what steps the Government
has taken to fulfil those 10 objectives.

SHRI JAIRAM RAMESH: | have laid a detailed
Statement on the Table of the House, which gives, in a
very exhaustive manner, all the steps that the Government
has taken. During the Eleventh Five Year Plan, 77
proposals have been received from various State
Governments for cleaning of lakes which are largely in
urban and semi-urban areas. Madam, 57 lakes have
already been taken up. The total allocation for this
programme is about Rs. 440 crore. In 18 lakes, the work
has been completed. The work comprises of three
components, namely (1) stopping the pollution from getting
inside the lake; (2) de-weeding, de-silting and
bioremediation as far as the lake body is concerned; and
(3) the catchment's area treatment. As | mentioned, 18
lakes, largely in Karnataka, some in Maharashtra and
Ooty in Tamil Nadu, have already been completed. The
most ambitious project we have taken up under this
scheme relates to the Dal lake where we are spending
almost Rs. 300 crore for cleaning of the Dal lake, and
this project is expected to be commissioned completely
in about two years’ time.

SHRI B. MAHTAB: The second supplementary relates
to Orissa. | want to know whether the Government has
received any proposal from the Government of Orissa for
conservation and development/management of Ansupa
lake. If so, what is the amount of money released so far
and utilization certificate received and physical progress
report of work done against the released amount? | want
to know whether steps have been taken by the
Government to assess the impact of such scheme in
terms of the parameters—| need not mention them—
including prevention of silt, etc. If so, the detailed
mechanism you have in place today. Also, | want to know
whether you have done such assessment for Ansupa lake
and other lakes for which money has been released.
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SHR! JAIRAM RAMESH: Madam Speaker, from the
State of Orissa we have received only two proposals.
One, of course, relates to the famous Chilika lake, which
is being funded as part of the National Wetlands
Programme where a sum of over Rs. 8 crore has already
been spent on eco restoration of Chilika. There are still
large problems associated with Chilika lake, which | myself
have seen a couple of months ago. But those problems
are being addressed.

Another proposal that was received from the Orissa
Government relates to the Bindu Sagar lake in
Bhubaneswar for which clearance was granted in March,
2006 for a total sum of about three and a half crores. |
presume that the work has started. | will ascertain for
myself the actual progress on this project and revert to
the hon. Member.

SHRI B. MAHTAB: About Ansupa lake, already Rs. 6
crore has been sanctioned in two phases.

[Transiation/

SHRI MADAN LAL SHARMA: Madam Speaker,
through you | would like to tell the hon’ble Minister that
here something has been said about urban lakes. There
are many such lakes in Jammu and Kashmir State, which
have neither been identified by the Union Government
nor by the State Government. | was reading the reply
that only one proposal /e, of Dal lake has come from
the Jammu and Kashmir State and funds are being spent
for the last so many years. There are hundreds of lakes
other than this e.g. in Jammu, in my constituency, there
are Manser, Saronisar lakes. Similarly at present
Mughalroad is under construction, it is linking Pun to
Kashmir, there are 7-8 lakes on the right and left of it.
I would like to know from the hon’ble Minister as to
whether he would move a proposal through the Ministry
on his level to the State Government and provide funds
for those lakes keeping them under centrally sponsored
schemes so that those lakes could be maintained
properly and tourism could also be promoted? In our
State there are natural resources, people from all over
the country could use it and especially people of Jammu
and Kashmir state, who live there, could be benefitted.

[English]

SHRI JAIRAM RAMESH: Madam Speaker, | just want
to respond to the question on Ansupa since | have
overlooked one fact. The Ansupa lake is one of the five
wetlands in Orissa which has been taken up under the
Ramsar Convention. There are 115 wetlands in India out
of -which five happen to be in Orissa of which one
happens to be Ansupa. Work has actually been taken up
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on this. | will ascertain for myself the prescise progress
on this project and get back to the hon. Member.

Madam, as far as Jammu and Kashmir is concerned,
as | mentioned, the most prestigious project which was
taken up as part of the Prime Minister's Reconstruction
Programme was the conservation of the Dal Lake. | want
to stress that we are only doing conservation of the Dal
Lake. We are not doing complete eco restoration of the
Dal Lake which includes relocation of about 10,000
families which are living in the 25 square kilometres of
the Lake proper. That is a larger project. Right now what
the Ministry of Environment and Forests is engaged in
with the Land and Water Development Authority of the
Government of Jammu and Kashmir is the Rs. 300 crore
largely conservation component which comprises of setting
up sewage treatment plants in the city of Srinagar which
is putting sewage into the Dal Lake and the eco-
restoration of the wetlands. As | mentioned to you, this
project is likely to be completed by March, 2012.
-.(Interryptions)

~[Translation]

SHRI MADAN LAL SHARMA: we are talking about
other lakes.

[English]

SHRI JAIRAM RAMESH: There are other lakes. |
am coming to it. Please have a little patience.

As far as the other lakes are concerned, the most
important lake in Jammu and Kashmir which we are
looking at very seriously is the Wullar Lake. The Wullar
Lake used to be, once upon a time, Asia’s second largest
freshwater lake. |, myself, have been to Wullar two weeks
ago. | have inspected the condition at Wullar. The Wullar
Lake has ceased to exist. It is now a green patch on
which you can play either lawn tennis or cricket. You do
not see any water on Wullar. There is a Rs. 360 crore
proposal that has been prepared by the State
Government. | have taken this up with the Finance
Ministry.

[Translation]

CHAUDHARY LAL SINGH: Minister, Sir please tell
us about Manser and Sarcinser lakes, you are talking of
wooler lake.

[English]

SHRI JAIRAM RAMESH: Madam, | may be allowed
to complete.../Interruptions)
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MADAM SPEAKER: Please let him answer. You
cannot interrupt.

SHRI JAIRAM RAMESH: | am coming to that. | would
provide you all the informations. Wullar is absolutely
important. Wullar is the mother of all lakes...//nferryptions)

MADAM SPEAKER: Please do not interrupt. Let him
answer.

...(Interryptions)

SHRIMATI MANEKA GANDHI: Madam Speaker, there
are only three reasons why a lake disappears. One is
because the sewage enters into it as the hon. Minister
knows. The second is because the sand and the stones
are mined from it making it so porous that water goes
through. The third is when it is deliberately filled up. A
lot of lakes have been deliberately filled up so that the
land can be given to builders. | actually want to know
two things-one general and one specific. '

Why do we not put a law forbidding mining or any
kind of sewage being thrown into lakes? For instance,
yesterday | had to intervene for the Jaisalmer Lake where
the entire sewage goes in and they responded to it by
cleaning out the whole lake which means everything in it
die. Now it will turn into land. In the ones that you can
put money into it is fine; the ones that you cannot put
money into, why not get the NREG Programme to take
up one major lake in every district by themselves along
with the pumps in their own areas? If we lose lakes, we
will stop water recharging.

The specific question | would like to ask you is this.
You will not have the answer now. But | would like you
to look at it. In my constituency, Aonla, there is a block
called Ramnagar where there used to be India’s oldest
lake in that area which relates or is considered to relate
back to the Mahabharat because Draupadi is supposed
to come from that area. It has a huge smattering of oid
temples, chabutaras, footprints. Now the lake is only a
millionth of what it was because it is all being deliberately
dried up. Is it possible to take this lake and work with it
in terms of religious tourism if nothing else and also
because there is no water now in Aonla?

SHRI JAIRAM RAMESH: As far as the second
question is concerned, although we have not received
any proposal on the Ramnagar Lake in Aonla from the
State Government, considering its historical and cultural
importance, | am prepared to have a re-look at this
project, if it is prepared from the State Government. | am
also prepared to myself go and see this lake. If it is as
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important as the hon. Member has made it out to be, |
am sure that we will be able to find the funds for cleaning
it under the National Lake Conservation Programme.

| just want to make one poaint on the first issue that
the hon. Member has raised on the use of NREGA money
for lake cleaning. As the hon. Member will realise, the
NREGA money is spent in the rural areas where water
body restoration is allowed as part of the NREGA work.
There is a distinction we draw in the Government between
lakes and water bodies. Lakes are natural; water bodies
are man-made. That is also largely an artificial distinction,
but nevertheless that is the distinction that we continue
with. So, as far as NREGA money is concerned, that is
used largely for the restoration of water bodies in rural
areas and that work is actually being implemented.

| also want to bring to the notice of the hon. Member
that through the Ministry of Water Resources, there is a
new scheme—Repair, Renovation and Recharge of Water
Bodies—that has been started, on which the hon. Minister
will speak much more. It is a Rs. 10,000 crore scheme
in the Eleventh Plan period. The amount of Rs. 2,750
crore is coming from the Central Government and the
balance is coming from the State Governments. But in
the drought-prone areas, in the North-East and in the
naxalite-affected areas, the contribution of the Central
Government is 90 per cent. This limitation is only for
water bodies which are largely drought-linked or
agriculture-linked water bodies, whereas my Ministry, of
which the hon. Member has been one of my distinguished
predecessors and she knows, deals largely with lakes
and wetlands which happen to be in urban and semi-
urban areas.

[Translation]

SHRI SHAILENDRA KUMAR: Hon'ble Madam
Speaker, it has been asked in (e) part of the question
that whether the Central Government has got any
proposal by various states including Uttar Pradesh for
conservation of natural lakes in their respective States?
There is a lake named Alwara lake having area of 4000
acres in my Parliamentary Constituency Kaushambi, Uttar
Pradesh. | had given the proposal of this to the then
Minister Smt. Renuka Chaudhary in 14th Lok Sabha after
having it approved by the then District Magistrate, Dy.
D.M. Lacs of birds inhabit the lake during winter. This
lake is at the bank of Yamuna River where water remains
round the year.

Through you, | would like to know from hon’ble
Minister as to whether any action plan for management
and conservation of these lakes would be in your Ministry
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keeping in view of the proposals which have come from
these States.

[English]

SHRI JAIRAM RAMESH: Madam Speaker, as | have
pointed out in my reply, we have received four proposals
from the State of Uttar Pradesh. This programme proceeds
on the basis of proposals that we get from the State
Governments. We do not generate any independent
proposals. We have got four proposals from the State of
Uttar Pradesh—one for a lake in Mathura, one for a lake
in Gorakhpur, one for a lake in Mahoba and the fourth
one, if | remember right, is in Jhansi. Out of these four
lakes, the lake in Mathura has already been approved
and a sum of Rs. 23 crore has been sanctioned. The
work has started as far as Mathura Lake is concerned.

As far as Gorakhpur Lake is concerned, the hon.
Member from Gorakhpur and also my young ministerial
colleague and MP from Kushi Nagar have spoken to me
at length. We have received a proposal from the UP
State Government of about Rs. 150 crore, Rs. 146 crore
to be precise. This proposal is under examination. We
have asked for some technical details and technical
clarifications. | am sure that we will take a decision on
the Gorakhpur proposal once we receive those
clarifications and details.

We already have the Jhansi proposal with us, which
is undergoing examination. The fourth proposal of UP
from Mahoba was rejected because it did not fall under
the guidelines of the National Lake Conservation
Programme.

As far as the lake in hon. MPs Constituency is
concerned, we have not received that proposal from the
State Government. But if a State Government sends us
the proposal, then we will certainly have a serious look
at it.

[Trans/ation]

SHRI SHARAD YADAV: Hon’ble Madam Speaker,
today the situation of water not only the world over but
in our country also is well known. The Central
Government acts on the recommendations made by State
Governments and proposals sent by them. | do not have
any objection to that. | would make a submission to
hon’ble Minister that he himself find a way regarding
Mahoba lake. Many areas of the country other than
Bundelkhand are having so many lakes but they are
drying. Such a crisis has not occured before.
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| would suggest the hon’ble Minister through you
that he should call an urgent meeting regarding lakes
especially by calling representatives of State
Governments of the country. He should under take the
work on war-footing. It is not only the case of lakes but
a massive programme would have to be chalked out
regarding storage of water otherwise there will be a
severe water crisis in the country. Hon'ble Minister should
call a meeting by taking inititative himself on how many
lakes are there in the country, situation of which can be
improved and which cannot be.

[Englisfi]

SHRI JAIRAM RAMESH: Madam Speaker, | will
certainly accept the hon. Member’s suggestion. | just want
to bring to his notice that under the National Action Plan
on Climate Change, one of the most important missions
that is being taken up relates to water security.

| agree with him that the drying of rivers and lakes
are all matters of serious concern because not only from
an aesthetic and an environmental point of view, but also
from water point of view. It is because the lakes supply
water to the surrounding urban or semi-urban or rural
areas, as the case may be. Therefore, | will certainly
follow up on his suggestion. My only constraint is the
availability of resources. But | think that if the Ministry of
Water Resources and the Ministry of Environment can
work together, then we can expand the amount of money
available for restoration of lake bodies, and we will
certainly not depend only on the proposals coming from
the State Governments if there are critical water bodies
that need to be restored. | had mentioned to the hon.
Member that on Dal and Wullar it was on the initiative of
the Central Government. We did not wait for the proposal
to come from the State Government. But | am sure that
other States as well as Mahoba may well be an example,
and | want to assure the hon. Member that once the
Session is over | will personally visit Mahoba as well.

SHRI K.C. VENUGOPAL: Madam, through you, | want
to ask a Question to the hon. Minister. Has any proposal
been received for conservation and preservation of the
Vembanad lake, which is the largest lake in Kerala?

As far as the hon. Minister is concerned, he has
visited the Vembanad lake so many times. Has any
proposal been received from the Government of Kerala?

SHRI JAIRAM RAMESH: Madam, | have given all
the State-wise information in my reply. If the hon. Member
can just take the difficulty of seeing the reply, then he
will see whether Kerala is discovered or not... /nterruyptions)
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SHRI K.C. VENUGOPAL: Has any proposal been
received from the Government of Kerala?

SHRI JAIRAM RAMESH: As | mentioned to you,
Madam, if the State Government has not sent the
proposal, then we are not carrying out the work.
...(Interryptions) No proposal has been received from the
State Government about the lake that the hon. Member
has mentioned.

MADAM SPEAKER: Q. 63, Shri K.J.S.P. Reddy—not
present.

Shri N. Cheluvaraya Swamy.
Ban on Plastic Bags

+
*63. SHRI N. CHELUVARAYA SWAMY:
SHRI K.J.S.P. REDDY:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government has assessed the extent
of damage caused to the environment by plastic waste
in the country;

(b) if so, the outcome thereof; and

(c) the details of the steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) to (c) A Statement is laid on the Table of
the House.

Statement

(a) and (b) Issues related to environmental hazards
posed by plastic waste have been assessed by several
committees. The problem created by the use of plastics
bags is primarily due to shortcomings in the waste
management system. Indiscriminate littering of used plastic
bags and recycled/coloured plastic bags containing certain
chemical additives may pose environmental problems
including choking open drains, ground water contamination,
etc. Plastic itself is a chemically inert substance, used
world-wide for packaging and is not per-se hazardous to
health and environment. Recycling of plastic, if carried
out as per approved procedures and guidelines, may not
be an environmental or health hazard.
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(c) The Government has notified Recycled Plastics
Manufacture and Usage Rules, 1999 (amended in 2003)
to regulate the use and manufacture of plastics carry
bags, containers and recycling of plastics wastes. As per
these rules:

(i) Carry bags and containers made of virgin plastic
shall be in natural shade or white.

(i) No person shall manufacture, stock, distribute
or sell carry bags made of virgin or recycled
plastic bags which are less than less than 8” x
12" in size and 20 micron in thickness.

(i) No vendor shall use carry bags or containers
made of recycled plastic for storing, carrying,
dispensing, or packaging of food stuffs.

(iv) Carry bags and containers made of recycled
plastic and used for purpose other than storing
and packaging foodstuffs shall be manufactured
as per the specifications of the Bureau of Indian
Standards (BIS).

(v} The recycling of plastics shall be undertaken in
accordance with specification of the BIS.

(vi) Manufacturing and recycling of plastic wastes is
to be undertaken only by units registered with
State Pollution Control Boards/Committees.

Several States have prescribed stricter norms with
regard to thickness of plastic carry bags ranging from 30
to 70 microns. Some States have banned the use of
plastic bags in certain religious, tourist or public places.

SHRI N. CHELUVARAYA SWAMY: Madam, as per
the information made available by the State Pollution
Control Boards, different States have laid down different
norms with regard to the thickness of plastic bags ranging
between 30 microns and 70 microns. Keeping in view
the above, | would like to know this from the hon. Minister.
What are the main reasons for thickness variations in
different States? What is the position in regard to
Karnataka? | would like to know whether the Karnataka
Government has banned the use of plastic bags,
particularly in certain religious and tourist places in the
State. If not, what steps are being taken by the Centre
to ask the State Government of Karnataka to implement
the ban of use of plastic bags in the State?

SHR! JAIRAM RAMESH: Madam Speaker, | would
like to say something on plastic bags because it is a
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general belief in our country that the use of plastic bags
should be banned. The entire world uses plastic bags,
and India is the only country in the world other than
Bangladesh that is thinking of banning plastic bags. There
is nothing wrong with the use of plastic bags. It is
because of our failure of municipal solid waste
management that we are resorting to this extreme step
of banning plastic bags. The alternative to plastic bags is
paper bags. Paper bags will cut down trees and surely
we do not want to cut down trees given the environment
crisis that we have.

| would like to inform the hon. House that it is not
the use of plastic per se, but it is the use of recycled
plastic, it is the use of colouring material in plastic, it is
the failure of urban bodies to collect the solid waste that
is leading to this crisis. That is why, many State
Governments, including Delhi and Himalayan States, have
moved to a situation where they are prescribing minimum
level of thickness, as far as the plastic bags are
concerned because the thinner bags evade collection,
and they become a bottleneck, as far as the drainage
system is concerned. We are moving towards thicker
bags; we are also moving towards biodegradable plastics.
it is an expensive proposition. At some places,
biodegradable plastics are being used. Biodegradable
means that once the plastic bag is just thrown, it
automatically over a period of time degrades and gets
into the drainage system.

So, different States have different laws. Himachal
Pradesh has passed a law that plastic will be banned by
the 15th of August. Jammu and Kashmir, Uttarakhand,
West Bengal, Delhi and many States have laws. The
Centre has a regulatory set of rules where we are
proceeding in the direction of specifying the conditions
under which plastic bags should be used. It is related to
thickness, it is related to the banning of the recycled
plastic, it is related to the ban on the use of colouring
material, as far as plastic is concerned.

However, | think we should be a little cautious in
saying that we should ban plastics per se because plastic
bags were introduced 25 years ago as an alternative to
paper bags, and we did that because we said more paper
bags means cutting down more trees.

MADAM SPEAKER: Hon. Member may ask his
second supplementary now.

...(Interryptions)
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SHRI REWATI RAMAN SINGH: What about the jute
bags?

SHRI JAIRAM RAMESH: Jute bags are also one
very important alternative which we should be promoting
because jute is an eco-friendly fibre, and whatever steps
we can take to promote jute bags, we will certainly do
0.

SHRI N. CHELUVARAYA SWAMY: | would like to
know whether the Central Pollution Control Board, for
the first time, is setting up any standard for biodegradable
plastics and has laid down specifications for use of such
bags in the Capital. If so, what are the specifications
prescribed by the Central Pollution Control Board? | would
also like to know whether the Delhi Government has fully
followed the specifications laid down by the Central
Pollution Control Board. If not, what are the steps being
taken by the Centre for its strict implementation and by
what time such prescribed specifications would have to
be followed by other States also?

SHRI JAIRAM RAMESH: Madam, as | mentioned in
my reply, biodegradable plastics are still at a nascent
stage; they are not commercially available on a large-
scale. Some establishments have already started using
biodegradable plastic bags. As the biodegradable plastic
bags become larger in volume, their costs will come down.
We can certainly look forward to a day in which
biodegradable plastic bags would be used. As far as the
Central Government is concerned, our policy would
certainly be to encourage the use of biodegradable plastic
bags.

SHRIMATI MANEKA GANDHI: There is no such thing
like a biodegradable plastic bag.

DR. RAM CHANDRA DOME: Madam Speaker,
through you, | want to put one supplementary to the
hon. Minister. In his statement, the hon. Minister has
stated that plastic products do not cause any health
hazards. But being a medical doctor, | can say that
through it directly does not cause health hazards, but re-
cycling of the coloured bags, used coloured bags
particularly for food packaging, causes indirect health
hazards. It also causes health hazard to the animals.
Three years back, | had read a report in the media that
a cow was fallen ill due to swollen stomach and uitimately
the veterinary suregon could find that due to mechanical
obstruction of the gut, the cattle was fallen ill. This is an
indirect way to cause health hazard...(Inferruptions)
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MADAM SPEAKER: Please ask your question.

DR. RAM CHANDRA DOME: | am coming to the
question. That possibility is there. And also, indiscriminate
use of re-cycled plastic bags, non-degradable plastic bags
cause heaith hazards related to lungs particularly in the
hilly regions. That is there.

MADAM SPEAKER: Please put your question.

DR. RAM CHANDRA DOME: That is the backdrop.
My question to the hon. Minister is whether the Ministry
will review the manufacture and use of re-cycled plastic
product rules 1999 per se. The second part of the
question is... Interruptions)

MADAM SPEAKER: You can ask only one question.
...(Interryptions)

DR. RAM CHANDRA DOME: | would like to know
whether the Government has done any study for the
diversification of plastic products or not.

SHRI JAIRAM RAMESH: Madam, | share the concern
of the hon. Member on the use of re-cycled plastic. The
1999 rules were amended in 2003. We will certainly keep
these rules on the constant review. As far as | am
concerned, the use of recycled plastics, the use of
chemical additives, the use of dye stuffs in plastic
materials are all health hazards and we must be very
strict in enforcing these rules. If there is a way of ensuring
that recycled plastic is not used, we will certainly come
up with that system. As of now, we have the rules; we
will implement these rules very strictly.

SHRI P.T. THOMAS: Would the Minister be pleased
to state whether there is any proposal to substitute rubber
products in the place of plastic items? Madam, | am also
anxious about the statement of the hon. Minister regarding
prohibition on plastics. Is it possible to substitute rubber
products, which Kerala is producing in a big manner?

SHRI JAIRAM RAMESH: | have not seen any such
proposal. But if the Rubber Board can come up with
some interesting and innovative ideas, we would certainly
look at it.

SHRI PREM DAS RAl: Madam, my supplementary
was actually for Q. No. 62.

MADAM SPEAKER: Alf right.

SHRI PREM DAS RAIl: Regarding the plastics, |
completely endorse what the hon. Minister has said.
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[Translation]

SHRI TUFAN! SAROJ: Hon’ble Madam Speaker, the
environment especially in the cities is getting polluted
due to plastic products. The reason is that people throw
plastic products like polybags in cities after using it, which
cause water logging. This water logging gets the
environment polluted. To curb this, the Government
should make a law to ensure that people do not throw
plastic products after using it hither and thither and the
environment does not get polluted.

Through you | want to know from the hon'ble
Minister as to whether the Government has fixed any
standard for plastic production? What is the production
of products made from plastics every year and which
chemicas are used in this?

[English]

SHRI JAIRAM RAMESH: Madam, this question relates
to the plastic industry. | do not think | can answer this
question right now. All | can say is that plastics are
cheap and convenient but the use of recycled plastic is
dangerous. We should improve systems of collection of
waste material. If municipal corporations and municipalities
are able to improve waste collection and solid waste
management, plastics will not pose that much of a hazard
as they have posed so far.

Health Care of Urban Poor
+

*64. © SHRI S. SEMMALAL
SHRI ASADUDDIN OWAISI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has addressed the health
care needs of the urban poor;

(b) if so, the details thereof;

(c) whether the Government proposes to launch any
programme akin to the National Rural Health Mission for
the urban poor; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (a) to (d) A Statement is laid on the Table of
the House.
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Statement

(a) and (b) Yes. Government has been providing
assistance for addressing the health care needs of the
urban poor under different schemes:

1. As part of urban component of Reproductive
Child Health-Il under National Rural Health
Mission, funds are provided for the improvement
of health status of the urban poor through quality
integrated primary health care services. Besides,
NRHM also provides for strengthening and up-
gradation of district hospitals, which is accessed
by the urban poor also.

2. Under the Centrally Sponsored Scheme—Urban
Family Welfare Centres (UFWCs), urban health
services are being provided as a package of
reproductive child health programme through a
network of 1083 UFWCs.

3. Under the Centrally Sponsored Scheme—Urban
Health Posts (UHPs), primary health care
services are being provided through a network
of 871 UHPs.

4. Besides the above, all other National Disease
Control Programs cater to the needs of poor
persons including the urban poor.

(¢) and (d) A proposal in this regard is under
consideration. After due deliberation, a decision will be
taken in this regard.

SHRI S. SEMMALAI: Madam Speaker, it is a
welcome move to launch the National Urban Health
Mission to tackle the health problems arising among
slumdwellers in urban areas. The Minister has also given
a favourable reply and said it is under consideration. |
would like to know from the hon. Minister in how many
cities and towns the National Urban Health Mission is
proposed to be implemented. Could the Minister list out
the names of cities and towns selected for this programme
in Tamil Nadu?

SHRI DINESH TRIVEDI: Madam Speaker, the answer
that has been laid on the Table says that this is at the
stage of consideration and debate. Once it is considered
and debated, the details of the programme will come
forth.
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SHRI S. SEMMALAI: Madam Speaker, | would like
to know from the Minister whether any other Centrally-
Sponsored Programme for creating awareness among the
urban population on the adverse effects of life-style
modification and food habit changes leading to
hypertension, cardiovascular disease and diabetes, would
be launched in association with NGOs.

SHRI DINESH TRIVEDI; Madam, this is an ongoing
process. There are several Centrally-Sponsored Schemes
meant to improve the outreach of primary health, family
health services, maternity and child health services,
distribution of contraceptives, etc. These are all
programmes of creation of awareness. As most of the
Members of Parliament must have also seen, through
the print media, through our national television, through
NGOs, we have been spreading awareness. This is
actually a continuous process of creating awareness. |
totally appreciate the hon. Member’s point that awareness
is one of the most important aspects of this programme.
We are certainly looking into it. As far as possible, the
Centrally-Sponsored Scheme is going to be strengthened.

SHRI ASADUDDIN OWAISI: Madam Speaker, the
hon. Minister has said that the proposal is under
deliberation. | would like to know how much time is
required to take a firm decision. About 285 million of our
population lives in urban areas in our country. The answer
given by the Minister says that 1083 UFWCs and 871
Urban Health Posts are catering to 285 million and that
too in ten States. Is the Minister satisfied with what he
is saying? According to the Government's own NRHM
Task Force report, only 77 per cent of the UFWCs are
working. When will the Minister take a firm decision? An
NSSQ report says that six to eight per cent of the
population does not seek health care due to financial
reasons. The World Development Report says that in 2004
medical care remains the largest cause of impoverishment
in our country. And the Government of India is spending
only one per cent of the GNP. When will the Government
take a firm decision in this regard? This is very important
for the reason that urban poverty in the country is very
high.

MADAM SPEAKER: Please give the Minister a
chance to answer your question.

SHRI ASADUDDIN OWAISE: Madam you are giving
me chance for only two minutes. This is only the fourth
question that we have taken up in one hour.
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MADAM SPEAKER: Otherwise, you would not get a
reply.

SHRI DINESH TRIVEDI: Madam 1 totally agree with
the hon. Member. As we are all aware, a lot of people
are moving into the urban areas from the rural areas.

The figures are quite astonishing—from Rs. 28.6 crore
in 2001 to Rs. 43.2 crore in 2021.

MADAM SPEAKER: The Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

[Transiation]
Establishment of AIIMS Like Institutions

*65. SHRI VIRENDER KASHYAP:
SHRI ANURAG SINGH THAKUR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Union Government has received
proposals from various States to establish AlIMS-like
Institutions in their States;

{b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Union Government has any proposal
to upgrade certain medical colleges and hospitals in
various States to the level of AIIMS; and

(d) if so, the details thereof, State-wise and location-
wise?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (d)
Pradhan Mantri Swasthya Suraksha Yojana (PMSSY)
envisages setting up of AlIMS-like institutions and
upgradation of medical college institutions in order to
provide tertiary health care services and also quality
medical education in the country.

In the first phase of PMSSY, six AlIMS-like
institutions are being set up, one each in the States of
Bihar (Patna), Chhattisgarh (Raipur), Madhya Pradesh
(Bhopal), Orissa (Bhubaneshwar), Rajasthan (Jodhpur)
and Uttaranchal (Rishikesh), based on various socio-
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economic indicators like human development index,
literacy rate, population below poverty line and per capita
income and health indicators like population to bed ratio,
prevalence rate of serious communicable diseases, infant
mortality rate etc.

In addition, 13 existing Government medical college
institutions are being upgraded in terms of infrastructure
and equipments. List of institutions being upgraded is
enclosed as Statement.

Further, during the second phase of PMSSY, it has
been decided to establish two more AlIMS-like institutions
and upgrade six existing Government medical college
institutions. The two AlIMS-like institutions are proposed
in the State of Uttar Pradesh and West Bengal
respectively. The six existing Government medical college
institutions proposed to be upgraded are as under:-

(i) Government Medical College, Amritsar, Punjab;

(i) Rajendra Prasad Government Medical College,
Tanda (HP);

(iiiy Government Medical College, Madurai, Tamil
Nadu;

(iv) Government Medical College, Nagpur,
Maharashtra;

(v) Jawaharlal Nehru Medical College of Aligarh
Muslim University, Aligarh (UP); and

(viy Pt. B:D. Sharma Post Graduate Institute of
Medical Sciences, Rohtak (Haryana)

Statement

Upgradation of medical college institutions in
the first phase of PMSSY

1. Government Medical College, Jammu (J&K)
2. Government Medical College, Srinagar (J&K)
3. Kolkata Medical College, Kolkatta (W.B.)

4. Sanjay Gandhi Post Graduate Institute of Medical
Sciences, Lucknow (U.P.)

5. Institute of Medical Sciences, BHU, Varanasi
(UP),

6. Nizam Institute of Medical Sciences, Hyderabad
(A.P.)
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7. Sri Venkateshwara Institute of Medical Sciences,
Tirupati (A.P.) (50% cost of upgradation will be
borne by the TTD Trust)

8. Government Medical Coliege, Salem (T.N.)
9. B.J. Medical College, Ahmedabad (Guijarat)

10. Bangalore Medical College, Bangalore
(Karnataka)

11. Medical College, Thrivananthapuram, (Kerala)

12. Rajendra Institute of Medical Sciences (RIMS),
Ranchi

13. Grants Medical College and Sir J.J. Group of
Hospitals, Mumbai, (Maharashtra).

[English]
Rise in Swine Flu Cases

*66. SHRI M. RAJA MOHAN REDDY:
SHRI NAMA NAGESWARA RAOQ:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether cases of Swine Flu are spreading day
by day in various parts of the country;

(b) if so, the number of such cases reported and the
number of persons died in the country as a result of
Swine Flu, State-wise;

(c) the details of laboratories located in the country
to detect the Swine Flu;

(d) the assistance rendered including the funds
allocated/spent by the Union Government to check Swine
Flu, State-wise;

(e) whether the Union Government has launched any
campaign to create awareness among masses about
Swine Flu in the country;

(f) if so, the details thereof; and

(g9) the other precautionary and remedial measures
being taken/proposed to be taken by the Union
Government to check the disease?
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THE MINISTER OF HEALTH AND FAMILY WELFARE
{SHRI GHULAM NABI AZAD): (a) and (b} Yes. As on 6th
July, 2009, there have been 145 laboratory confirmed
cases of Influenza A H1N1 (earlier referred as Swine
Fiu) in our country. There have been no deaths due to
Influenza A HIN1 in India. State-wise/city wise details of
cases is given in the enclosed Statement-I.

(c) There are eighteen laboratories identified in
different parts of the country to test the clinical samples
of suspected cases of Influenza A HIN1. The list of these
laboratories their location and States attached to them is
given in the enclosed Statement-ll.

(d) The Central Government has so far spent/
committed funds as per detail given below:

Item Rs in crore
Drugs 30.88
Ventilators 11.00
information Education and Communication 42.22
Personal Protective Equipments 2,94
Training 2.43
Thermal Scanners 0.43
Health Screening Cards 0.08
Total Rs. 89.98

Drugs, personal protective equipments and ventilators
have been provided to States as per details given in the
enclosed Statements-lll, IV and V. District wise training is
as per the list given in the enclosed Statement-VI.

(e) and (f) Yes. The Task Force in Information and
Broadcasting Ministry has already undertaken short term
media campaign which has been appearing both in print
and audio visual media. A comprehensive long term media
plan has also been drawn up. The plan covers both
electronic and print media.

(@) On World Health Organization informing about
the influenza A/HIN1 (earlier referred as Swine Flu),
Government of India took a series of actions. A
comprehensive plan including guidelines and standard
operating procedures were put in place. Travel advisory
was issued to defer non essential travel to the affected
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countries. Entry screening of passengers started at 22
international airports, ports and six international
checkpoints through an informative health screening card
and still continuing. On an average, 45,000 passengers
are screened daily. About 29 lakh passengers have been
screened. All the 145 cases that tested positive have
been detected early and put on treatment. Out of these,
103 have been discharged as on 6th July, 2009. The
family and social contacts of the positive cases are traced
and put on preventive medication.

All States have been requested to gear up the State
machinery and strengthen isolation facilities including
critical care facilities at district level. District level teams
are undergoing training to investigate outbreaks and to
manage them.

There is adequate quantity of Oseltamivir, the drug
recommended by World Health Organization. Ten million
capsules are in stock. Another six million is in stock as
banking arrangement with pharmacetuical companies.
Stockpile of personal protective equipments is maintained
at one lakh and three layered surgical masks from gne
lakh to ten lakhs.

Statement |

(As on 6th July 2009)

SI.No. State City No. of cases
1 2 3 . 4
Imported cases (134)
1. Karnataka Bangalore 24
2. Tamil Nadu Chennai 6
Coimbatore 2
Madurai 1
3. Delhi Delhi 40
4, Punjab Fatehgarh 1
Jalandhar 9
Gurdaspur 1
Hoshiarpur 1
Amritsar 1
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1 2 4 1 2 3
5.  Andhra Pradesh  Hyderabad 18 7. VPCI, Delhi Rajasthan
6. Maharashtra 8 8. PG, Chandigarh Chandigarh, Jammu and
3 Kashmir and Punjab
9. NICD, Delhi Delhi
7. Goa 1
10. SGPGI, Lucknow uP
8. Haryana 5
11.  CRI, Kasauli Himachal Pradesh and
9.  West Bengal 2 Haryana
10.  Kerala 5 12, BJ Medical College, Ahmedabad  Gujarat
S 13.  NIMHANS, Bangalore Karnataka and Goa
1. Gujarat 1 14, KMC, Manipal Karnataka
Indigenous Cases (11) 15. IGMC, Shimla Shimla and Upper
1. Delhi 6 Himachal
2. Andhra Pradesh  Hyderabad 1 16. IPM, Hyderabad Andhra Pradesh
3. Punjab Gurdaspur 1 17. JIPMER, Puducherry Tamil Nadu
4. Haryana 1 18.  Haffkine Institute Mumbai Maharashtra
5. Karnataka Bangalore 2 NIV and NICD are reference Lab for ICMR’s influenza
surveillance network and IDSP laboratories respectively.
Statement Il
Statement il
Distribution of Laboratories having Real Time
PCR facilities for Diagnostic Test of HINT Details of Oseftamivir Provided fo States
for different States
StNo. Name of State/UT Oseltamivir
SINo.  Laboratory State Stock with  Stock given
Regional office  to State
i 2 3 of H&FW RRT
1. NIV, Pune Maharashtra, Madhya 1 2 3 4
Pradesh and Chhattisgarh
1. Andhra Pradesh 10000 2000
2. KIPM, Chennai Tamil Nadu
2. Assam 5000 2000
3. AlIMS, New Delhi UP and Uttaranchal
Pradesh 3. Meghalaya, 5000 2000
4. NICED, Kolkata West Bengal, Orissa, 4. Arunachal Pradesh 5000 2000
Bihar and Jharkhand 5. Uttar Pradesh 100000 2000
5. RMRC, Dibrugarh NE States 6. Uttaranchal 6000 2000
6. CMC, Vellore Kerala 7. Gujarat 10000 2000
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1 2 3 4 1 2 3 4
8. Dadra and Nagar Haveli 5000 2000 22.  Jammu and Kashmir 10000 2000
9.  Manipur 5000 2000 23. Karnataka 10000 2000
10. Nagaland 5000 2000 24. Kerala 10000 2000
11.  Mizoram 5000 2000 25. Lakshadweep 5000 2000
12.  Orissa 10000 2000 26. Madhya Pradesh 10000 2000
13.  Bihar 10000 2000 27.  Chhattisgarh 10000 2000
14.  Jharkhand 5000 2000 28. Rajasthan 10000 2000
15.  Punjab 10000 12000 29. West Bengal 10000 2000

16.  Haryana 5000 2000 30.  Sikkim 5000 2000

17.  Chandigarh 5000 2000 31. Tripura 5000 2000

18.  Maharashira 10000 2000 32. Andaman and Nicobar 5000 2000

Islands

19.  Goa 5000 2000 33.  Tamil Nadu 10000 2000

20. Daman and Diu 5000 20000 34.  Puducherry 5000 2000

21.  Himachal Pradesh 5000 2000 35.  Delhi 000 24350

Statement IV
Personal Protective Equipments Sftock for the States kept al The Regional Office of MOHFW

SI.No. State PPE N-95 Triple layer mask

1 2 3 4 5

1. Andhra Pradesh 1000 500 5000

2. Assam 500 500 3000

3. Meghalaya 500 500 3000

4. Arunachal Pradesh 500 500 3000

5. Uttar Pradesh 500 500 5000

6. Uttarakhand 500 500 3000

7. Gujarat 500 500 3000

8. Dadra and Nagar Haveli 500 500 3000

9. Manipur 500 500 3000
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1 2 3 4 5
10. Nagaland 500 500 3000
11. Mizoram 500 500 3000
12. Orissa 500 500 5000
13. Bihar 500 500 5000
14. Jharkhand 500 500 3000
15. Punjab 500 500 5000
16. Haryana 500 500 3000
17. Chandigarh 500 500 3000
18. Maharashtra 1000 1000 5000
19. Goa 500 500 3000
20. Daman and Diu 500 500 3000
21. Himachal Pradesh 500 500 3000
22. Jammu and Kashmir 500 500 5000
23. Karnataka 500 500 5000
24. Kerala 500 500 5000
25. Lakshadweep 500 500 3000
26. Madhya Pradesh 500 500 5000
27. Chhattisgarh 500 500 5000
28. Rajasthan 500 500 5000
29. West Bengal 500 500 5000
30. Sikkim 500 500 3000
31. Tripura 500 500 3000
32. Andaman and Nicobar Islands 500 500 3000
33. Tamil Nadu 500 500 5000
34. Puducherry 500 500 3000
35. Delhi (has procured its own stock)
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Statement V 1 5 3 4
Distribution of ventilators to States and 4 Bihar 4 1095600
Central Institutes '
5.  Chhattisgarh 2 547800
SI.No. Hospital's Name Quantity
6. Goa 1 273900
1.  Safdarjang Hospital 60 7.  Haryana 3 821700
2. RML Hospital 25 8. Himachal Pradesh 2 547800
3. LHMC 25 9. Jammu and Kashmir 547800
4. Jipmer, Puducherry 5 10.  Jharkhand 3 821700
5. NE|GR|HMS, Shillong 5 11. Karnataka 3 821700
6. NICD (Buffer) 5 12.  Kerala 2 547800
7. Maharashtra 10 13.  Madhya Pradesh 1643400
8. Madhya Pradesh 10 14,  Maharashtra 4 1095600
9. Gujarat 10 15.  Manipur 1 273900
10. Tamil Nadu 10 16.  Meghalaya 1 273900
11. And_hra Pradesh 10 17. Mizoram 1 273900
12.  West Bengal 20 18. Orissa 4 1095600
13. Manipur 2 19. Nagaland 1 273900
14.  Tripura 2 20.  Rajasthan 4 1095600
15.  Assam 2 21.  Sikkim 1 273900
6. Sikkim 2 22, Uttarakhand 2 547800
7. NIHFW (For training) 2 23, Uttar Pradesh 8 2191200
Statement VI 24. West Bengal 2 547800
Details of training programme for District Rapid 25.  Andaman and Nicobar ! 273900
Response Teams Islands
o 26. Delhi 1 273900
SI.No. Name of State No. of training Amount
workshops (s) Indian Rs. 27. Lakshadweep 1 273900
to cover all
districts in 28.  Puducherry 1 273900
each State 29.  Gujarat 6 564000
1 > 3 4 30. Tripura 6 1378800
31. Tamil Nadu 6 1970700
1. Andhra Pradesh 3 821700
32. Punjab 6 1467000
2. Arunachal Pradesh 2 547800
3 Assam 3 821700 «Union Territories of Chandigarh, Dadar Nagar Haveli and Daman

and Diu would be covered alongwith the neighbouring States.
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[Transiation]
Pesticides Residues in Cold/Soft Drinks

*67. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

{(a) whether certain cold/soft drinks contain pesticide
residues which are harmful for human beings

(b) if so, the details thereof;

(c) whether the Government proposes to introduce
any scientific norms in this regard;

(d) if so, the details thereof; and

(e) the time by which such norms are likely to be
introduced?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (e)
Carbonated water /e. cold/soft drinks contain some
pesticide residue as per the details of the findings of
the National Level Experts Group (NLEG) on pesticide
residues (2007). Based on the recommendations of NLEG
and after consultation with the Central Committee for
Food Standards, the Maximum Residue Limits for
pesticide prescribed under Prevention of Food
Adulteration Rules, 1955, for carbonated water /e. cold/
soft drinks have been prescribed at the level of not
more than 0.001 ppm individually, vide GSR 427 (E)
dated 17.06.2009.

[English]
Melting of Himalayan Glaciers

*68.  SHRI JAGDISH THAKOR:
SHRI SURESH KALMADI:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Himalayan glaciers including Gangotri
glacier are melting and receding at a fast pace;

(b) if so, the details thereof and the reasons therefor
including its likely impact on environment and human
beings;

(c) whether the National Mission of Sustaining the
Himalayan Eco-system has undertaken any study in this
regard; and
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(d) if so, the main observations and recommendations
made by the Mission and the action taken by the
Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) The studies conducted by the
Geological Survey of India indicate that the glaciers of
Himalaya including Gangotri glacier are receding at varying
rates in different regions. As per their record, Gangotri
glacier has receded at the rate of 18.80 metres per year
during the period 1935-1996. The studies taken up by
the Department of Science & Technology reveal that
Gangotri glacier is receding at the rate of 17.15 metre/
year during the period 1971-2004. Another study estimated
a retreat of 12.10 metre during the year 2004-05.

As per the Geological Survey of India, recession of
glaciers is a natural cyclic process and the majority of
Himalayan glaciers are passing through a phase of
recession. The likely impacts include changes in the river
hydrology, increased debris production and situation of
rivers in downstream regions.

(c) The National Mission for Sustaining the Himalayan
Eco-system is yet to be finalised.

(d) Does not arise in view of the reply to part (c)
above.

Depletion of Ground Water Level

*69. SHRI N.S.V. CHITTHAN:
SHRI ARJUN CHARAN SETHI:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the ground water level is decreasing
considerably in various parts of the country;

(b) if so, the details thereof and the reasons therefor;

(c) the details of over exploited/critical areas of the
country, State-wise; and

(d) the steps taken/being taken by the Government
for re-charging the ground water level in the country,

‘State-wise?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL): (a) to (c) As per studies conducted
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by the Central Ground Water Board (CGWB), ground
water level is decreasing in various parts of the country
due to increasing extraction and less recharge of ground
water.

As per the assessment of ground water resources
carried out in the year 2004 by CGWB jointly with States,
839 out of 5723 Blocks/Talukas/Mandals are categorized
as ‘Over-exploited’ in the country. The State-wise details
of over-exploited and critical Blocks/Talukas/Mandals are
given in the enclosed Statement.

(d) Government has taken following steps to help
recharge ground water:-

(i) Government is implementing a scheme “Artificial
Recharge of Ground Water through Dugwells”
in 1180 Blocks/Talukas/Mandals in seven States
namely, Andhra Pradesh, Gujarat, Karnataka,
Maharashtra, Madhya Pradesh, Rajasthan and
Tamil Nadu.

Statement
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v)
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Two schemes for Repair, Renovation and
Restoration of Water Bodies, one with external
assistance and another with domestic resources,
are being implemented by the Ministry of Water
Resources (MOWR), which will help recharge of
ground water.

A Central Sector Scheme namely,
“Demonstrative Rain Water Harvesting and
Artificial Recharge to Ground Water” is being
implemented by MOWR.

MOWR has circulated a Model Bilt to Regulate
and Control the Development and Management
of Ground Water to States/UTs to facilitate
ground water regulation and water harvesting
for artificial recharge.

MOWR has advised the States/UTs to make rain
water harvesting mandatory in “over-exploited”
and “critical” areas and to promote other ground
water conservation measures.

Categorization of Blocks/Mandals/Talukas in India (Assessment-2004)

SI.No. States/Union Territories Total No. of Over-exploited Critical
Assessed Units Nos. % Nos. %
1 2 3 4 5 6 7
1. Andhra Pradesh 1231 219 18 77 6
2. Arunachal Pradesh 13 0 0 0 0
3. Assam 23 0 0 0 0
4.  Bihar 515 0 0 0 0
5. Chhattisgarh 146 0 0 0 0
6. Delhi 9 7 78 0 0
7. Goa 11 0 0 0 0
8. Gujarat 223 31 14 12 5
9. Haryana 113 55 49 11 10
10. Himachal Pradesh 5 0 0 0 0
1. Jammu and Kashmir 8 0 0 0 0
12.  Jharkhand 208 0 0 0 0
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1 2 3 4 5 6 7
13. Karnataka 175 65 37 3 2
14. Kerala 151 5 3 15 .~ 10
15. Madhya Pradesh 312 24 8 5 2
16. Maharashtra 318 7 2 1 0
17. Manipur 7 0 0 0 0
18. Meghalaya 7 0 0 0 0
19. Mizoram 22 0 0 0 0
20. Nagaland 7 0 0 0
21. Orissa 314 0 0 0 0
22. Punjab 137 103 75 5 4
23. Rajasthan 237 140 59 50 21
24. Sikkim 1 0 0 0 0
25. Tamil Nadu 385 142 37 33 9
26. Tripura 38 0 0 0 0
27. Uttar Pradesh 803 37 5 13 2
28. Uttarakhand 17 2 12 0 0
29. West Bengal 269 0 0 1 0

Total States 5705 837 15 226 4

Union Territories

1. Andaman and Nicobar Islands 1 0 0 0 0
2. Chandigarh 1 0 0 0 0
3. Dadra and Nagar Haveli 1 0 0 0 0
4. Daman and Diu 2 1 50 0 0
5. Lakshadweep 9 0 0 0 0
6. Puducherry 4 1 25 0 0

Total UTs 18 2 11 0 0

Grand Total 5723 839 15 226 4

Criteria for Categorization

Over-Exploited: Stage of Ground water development-> 100%, Significant decline in long term water level trend in either pre-monsoon
or post-monsoon period or both

Critical: Stage of Ground Water Development-> 90% and <= 100% significant decline in long term water level trend in both pre-
monsoon and post-monsoon period
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Weakening of Foundation of Taj Mahal

*70. PROF. RAMSHANKAR: Will the PRIME
MINISTER be pleased to state:

(a) whether the foundation of Taj Mahal has
considerably weakened;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government is contemplating
construction of barrage at river Yamuna in Agra;

(d) if so, the details of the modalities being worked
out in this regard; and

(e) the time by which the modalities are likely to be
finalised and implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) No, Madam. The Taj Mahal
is in a good state of preservation. The scientific studies
carried at the behest of Archaeological Survey of India
(ASl) on various structural aspects of the Taj Mahal by
Survey of India, Dehradun and Central Building Research
Institute, Roorkee have shown that the foundation of the
monument as well as its structure are stable and secure.
Essential conservation works on the monument are
regularly carried out by ASI.

{c) No, Madam.
(d) and (e) Do not arise.
[Translation]
Attacks on Indians Abroad

.*71.  SHRI K.D. DESHMUKH:
SHRI RAJIV RANJAN SINGH AL/AS LALAN
SINGH:

Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) whether a large number of incidents of attacks
on Indians including students in various countries
particularly in Australia and Canada has been reported
in the recent past; '

(b) if so, the details thereof including the number of
such incidents that have been reported during the last

JULY 8, 2009

fo Questions 56

three years and the current year and the reasons
therefor;

(c) whether the Government of India has taken up
the matter with the Government of the respective
countries;

(d) if so, the details and the outcome thereof;

(e) whether any financial help/compensation was
rendered/being rendered to the victims of these attacks;

(f) if so, the details thereof and if not, the reasons
therefor; and

(9) the steps taken/being taken by the Government
to ensure safety and security of the Indians including
students in foreign countries?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (g) The information is
being collected and would be placed at the House.

Financial Assistance Under National
Rural Health Mission

*72. SHRI LALCHAND KATARIA:
SHRI RAJAIAH SIRICILLA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the present status of implementation of National
Rural Health Mission (NRHM} in the country;

{(b) the funds allocated and released to each State
under NRHM and the amount utilised therefrom, during
the last three years and the current year, State-wise
and year-wise;

(c) whether the Union Government has received any
proposals from State Governments including Rajasthan
for financial assistance under NRHM during the said
period;

(d) if so, the details of such proposals, State-wise;
and

(e) the action taken by the Union Government in
this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) The present
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status of implementation of NRHM in the Country is
given in the enclosed Statement-l.

(b) Statement-ll (A, B, C & D) showing funds
allocated, released and utilized under the National Rural
Health Mission during the last three years and the current
year is enclosed.

(c) The Ministry have started receiving
comprehensive Programme Implementation Plans [PIPs]
from the States/UTs from 2007-08 onwards.

(d) and (e) Under the National Rura! Health Mission
INRHM], Government of India receives Annual
Programme Implementation Plans [PIPs] from the States/
UTs. Although we communicate the available resource
envelope to them but generally the proposals are higher
than the resource envelope. The States/UTs are advised
to prioritize their activities within the resource envelope.
Then the revised PIPs are examined in the Ministry and
approved by the National Programme Coordination
Committee of the Ministry. The States/UTs submitted their
detailed NRHM PIPs during the said period and funds
have been released after due appraisal and approval.
Statement-ill (A,B, & C,) showing the amount proposed
by the States/UTs and the amount approved by the
Ministry for the years 2007-08, 2008-09 and 2009-10 is
enclosed.

Statement |
Progress under National Rural Health Mission (NRHM)
(Status as on 30.04.2009)
ASHAs

+ Selection of 6,96,044 ASHAs have been done
in the entire country, out of which 5,79,311
ASHAs were given orientation training and
positioned in villages.
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+ 4.59 lakhs ASHAs have been provided with drug
kit as well.

Infrastructure

* 1.45 lakhs Subcentres in the country are
provided with untied funds of Rs. 10,000 each
3,25,129 Subcentres and VHSC have
operational joint accounts of ANMs and
Pradhans for utilization of annual united funds.
34,769 Subcentres are functional with second
ANM.

« QOut of 4045 Community Health Centres, 2794
CHCs have been selected for upgradation to
IPHS and facility survey has been completed
in 2960 CHCs (includes other also).

- 27,873 Rogi Kalyan Samities have been
registered at different level of facilities.

Manpower

+ 9,009 Doctors and Specialist, 39,734 ANMs,
23,767 Staff Nurses, 5,461 Paramedics have
been appointed on contract by States to fill in
critical ‘gaps.

Management Support

» 1,621 professinals (CA/MBA/MCA) have been
appointed in the State and 576 District level
Program Management Units (PMU) and 3,545
Block level Program Management Units (BPMU)
have been established to support NRHM.

Mobile Medical Units

» Funds for one Mobile Medical Unit (MMU) per
district released for 318 districts. The states,
till date has operationalised 310 Mobile Medical
Units with their own funds.

Statement Il A

The Allocation, Release and Expenditure in respect of all the States/UTs under National
Rural Health Mission for the FY. 2006-07

(Rs. in Lakhs)

Sli.No. State/UT Allocation Release Expenditure
1 2 3 4 5

1. Andhra Pradesh 39933.04 36025.61 38258.63
2. Andaman and Nicobar Islands 413.98 585.94 513.88
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1 2 3 4 5
3. Arunachal Pradesh 2904.84 4878.35 3106.13
4. Assam 50032.35 33133.51 20316.10
5. Bihar 184208.01 31483.19 19764.72
6. Chandigarh 366.40 243.71 153.39
7. Chhattisgarh 17137.40 14763.77 18243.34
8. Dadra and Nagar Haveli 183.21 181.82 97.17
9. Daman and Diu 150.70 196.53 95.15
10. Delhi 4576.86 2934.24 2556.39
11. Goa 764.14 280.18 431.29
12. Guijarat 28118.53 23712.19 20901.14
13. Haryana 10423.66 10347.62 6552.34
14. Himachal Pradesh 5164.00 6798.08 5382.00
15. Jammu and Kashmir 9117.64 4609.43 4834.64
16. Jharkhand 18331.18 14816.31 8383.72
17. Karnataka 29018.73 23744.29 18028.08
18. Kerala 16833.91 14573.16 3200.97
19. Lakshadweep 115.66 117.88 47.81
20. Madhya Pradesh 39348.32 38788.64 32628.39
21. Maharashtra 48551.43 26641.50 19834.51
22. Manipur 5135.75 3582.62 1936.72
23. Meghalaya 5213.16 3502.62 1822.92
24. Mizoram . 2594.22 5020.53 2795.75
25. Nagaland 4463.45 3988.60 3467.97
26.  Orissa 28219.90 21783.81 19557.29
27. Puducherry 408.98 543.35 833.40
28. Punjab 11854.09 12792.27 8399.49
29. Rajasthan 38742.94 39069.12 28185.05
30. Sikkim 1199.56 2376.23 986.44
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1 2 3 4 5
31. Tamil Nadu 32489.45 32215.76 30725.47
32. Tripura 6514.99 3606.52 2673.54
33. Uttar Pradesh 98625.14 73641.08 56553.19
34. Uttarakhand 6049.27 3735.88 4302.94
35. West Bengal 41314.36 35160.74 23663.92
Total 788519.23 529875.10 409233.85
Statement Il B
The Allocation, Release and Expenditure in respect of all the States/UTs under
National Rural Health Mission for the FY. 2007-08
(Rs. in Lakhs)
Sl.No. State/UT Allocation Release Expenditure
1 2 3 4 5
1. Andhra Pradesh 59469.64 57358.08 47270.28
2. Andaman and Nicobar Islands 309.35 834.06 13728.77
3. Arunachal Pradesh 4763.99 4409.87 16817.19
4, Assam 64021.44 60498.76 60041.76
5. Bihar 5372717 29913.21 32524.79
6. Chandigarh 44414 445.89 13415.22
7. Chhattisgarh 22010.09 18172.61 26546.52
8. Dadra and Nagar Haveli 184.71 144.01 13436.00
9. Daman and Diu 171.03 54.93 13357.23
10. Delhi 6263.27 4284.82 15950.07
11. Goa 1132.50 458.05 13871.04
12. Gujarat 35551.01 38487.72 38304.62
13. Haryana 12805.64 10616.51 20145.03
14. Himachal Pradesh 6628.01 5089.51 17972.25
15. Jammu and Kashmir 11568.64 15818.20 19567.66
16. Jharkhand 22496.74 14774.18 22929.29
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1 2 3 4 5
17. Karnataka 38550.28 28688.36 31650.35
18. Kerala 23477.09 28938.76 28309.99
19. Lakshadweep 138.96 30.36 13288.81
20. Madhya Pradesh 69333.41 60802.78 44331.78
21. Maharashtra 58074.64 64381.83 49991.87
22. Manipur 6511.40 4915.24 16743.41
23. Meghalaya 6138.28 4234.63 16088.97
24. Mizoram 3720.02 3197.14 18192.81
25. Nagaland 5452.20 4367.60 17135.76
26. Orissa 38058.00 38076.83 32742.09
27. Puducherry 883.24 428.38 13824.21
28. Punjab 15338.41 10068.54 21511.85
29. Rajasthan 56206.02 64484.90 47671.49
30. Sikkim 1721.34 3409.54 14341.48
31. Tamil Nadu 42548.14 54200.89 44239.42
32. Tripura 8473.02 7834.28 16471.06
33. Uttar Pradesh 115924.15 110948.23 71665.15
34. Uttarakhand 8661.92 8255.76 18488.52
35. West Bengal 53576.87 51180.69 33486.59

Total 854334.74 809805.15 936053.32

Statement Il C
The Allocation, Release and Expenditure in respect of all the States/UTs under
National Rural Health Mission for the FY. 2008-09
(Rs. in Lakhs)

SI.No. State/UT Allocation Release Expenditure
1 2 3 4 5
1. Andhra Pradesh 63555.08 60956.38 72738.44
2. Andaman and Nicobar Islands 591.68 759.33 920.29
3. Arunachal Pradesh 4674.74 3629.39 5784.53
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1 2 3 4 5
4. Assam 62354.99 59692.69 72496.69
5. Bihar 73489.78 75409.54 66096.68
6. Chandigarh 626.55 279.84 489.89
7. Chhattisgarh 25054.55 24180.46 15335.22
8. Dadra and Nagar Haveli 270.98 188.68 228.36
9. Daman and Diu 215.16 123.34 182.85
10. Delhi 8043.22 7651.01 4295.24
11. Goa 1265.23 1365.32 885.22
12. Guijarat 40873.80 32904.69 53727.15
13. Haryana 14986.06 14585.23 23052.85
14 Himachal Pradesh 7584.08 6092.99 9710.75
15. Jammu and Kashmir 14273.88 7227.64 10661.45
16. Jharkhand 25803.45 24081.22 37181.21
17. Karnataka 45197.70 42362.06 41808.49
18. Kerala 24852.00 21669.46 38795.10
19. Lakshadweep 1964.79 504.79 1339.30
20. Madhya Pradesh 58595.12 68359.08 66821.60
21. Maharashtra 73206.50 53742.52 89635.83
22. Manipur 6743.17 5605.16 5842.82
23. Meghalaya 6369.62 4257.56 4665.20
24. Mizoram 4902.26 3820.65 5814.80
25. Nagaland 5715.96 5480.21 5534.76
26. Orissa 37382.65 37511.10 31436.43
27. Puducherry 2932.65 1688.60 705.29
28. Punjab 17995.54 17367.12 17610.92
29. Rajasthan 56332.09 76709.19 85826.27
30. Sikkim 7913.77 3754.05 8558.53
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1 2 3 4 5
31. Tamil Nadu 50137.18 48975.93 59891.54
32. Tripura 10351.98 8206.89 6556.11
33. Uttar Pradesh 146125.86 122080.88 136139.57
34. Uttarakhand 9867.89 8605.59 12178.64
35. West Bengal 61924.69 51139.34 42098.35
Total 972174.62 901167.93 1035046.37
Statement Il D
The Allocation, Aelease and Expenditure in respect of all the States/UTs under
National Rural Health Mission for the FY. 2009-10
(Rs. in Lakhs)
SlI.No. State/UT Allocation Release Expenditure
1 2 3 4 5

1. Andhra Pradesh 82336.13 10762.92 31.46
2. Andaman and Nicobar Islands 2301.66 40.00 0.00
3. Arunachal Pradesh 5017.34 1042.58 0.00
4. Assam 78649.16 15586.14 0.00
5. Bihar 71961.14 14202.55 0.00
6. Chandigarh 650.55 114.94 0.00
7. Chhattisgarh 27728.98 5338.97 0.00
8. Dadra and Nagar Haveli 293.27 53.27 0.00
9. Daman and Diu 191.89 25.90 0.10
10. Delhi 9538.17 2022.58 0.00
11. Goa 1177.81 268.47 1.26
12. Gujarat 41558.60 9288.05 0.00
13. Haryana 14949.86 3286.71 0.00
14. Himachal Pradesh 8764.18 1962.56 1.26
15. Jammu and Kashmir 15441.34 2592.42 0.00
16. Jharkhand 29604.30 3941.00 0.00
17. Karnataka 44580.12 10226.51 6.30
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1 2 3 4 5
18. Kerala 24674.78 3360.06 0.00
19. Lakshadweep 2113.66 12.00 0.00
20. Madhya Pradesh 57992.69 12279.76 0.00
21. Maharashtra 72927.10 15871.75 0.00
22, Manipur 8267.20 1607.27 0.00
23. Meghalaya 7972.65 1386.48 0.00
24. Mizoram 6041.08 867.23 0.00
25. Nagaland 7000.58 1263.19 0.00
26. Orissa 37943.33 7990.64 0.60
27. Puducherry 2927.66 114.50 0.00
28. Punjab 17804.66 4225.10 0.00
29. Rajasthan 54823.69 11983.25 1.50
30. Sikkim 7830.43 503.45 1.44
31. Tamil Nadu 49805.32 11404.86 4.32
32. Tripura 12694.25 2058.64 3.64
33. Uttar Pradesh 145493.15 31410.40 0.00
34. Uttarakhand 9993.93 2061.26 1.28
35. West Bengal 59975.16 12254.55 6.94
Total 1021025.82 201409.96 60.10
Statement Ill A 1 5 3 4
The amount‘ proposed by the State in the Programme 4 Assam 80252  619.65
Implementation Plan and the amount approved by the
National Programme Coordination Committee 2007-08 5. Bihar 849.25 1005.45
(Rs. in crores) 6. Chandigarh 5.55 717
SlNo.  State Amount - Proposed 7. Chhattisgarh 20510  216.80
Approved Amount
8. Dadra and Nagar Haveli 14.27 5.09
1 2 3 4
9. Daman and Diu 4.69 3.46
1. Andaman and Nicobar 12.04 7.05
Islands 10. Delhi 116.29  129.86
2.  Andhra Pradesh 628.12 54797
11. Goa 9.72 13.53
3. Arunachal Pradesh 81.18 53.44
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1 5 3 4 Statement Il B
The amount proposed by the State in the Programme
12.  Gujarat 438.84 512.34 Implementation Plan and the amount approved by the
National Programme Coordination Committee 2008-09
13. Haryana 272.36  268.17
(Rs. in crores)
14. Himachal Pradesh 102.42  153.89
Sl.No. State Amount Proposed
15.  Jammu and Kashmir 652.61  278.90 Approved  Amount
16.  Jharkhand 1263.17 1082.93 1 > 3 4
17.  Karnataka 955.21  1131.37 1.  Andaman and Nicobar 14.85 15.72
|
18. Kerala 508.08  327.41 slands
2. Andhra Pradesh 863.68  983.92
19. Lakshadweep 3.44 4.64
3. Arunachal Pradesh 62.39 58.36
20. Madhya Pradesh 721.86 514.83
4, Assam 1226.23  852.98
21. Maharashtra 787.04 722.18
5. Bihar 875.96  978.61
22. Manipur 68.51 53.23
6. Chandigarh 9.61 9.88
23. Meghalaya 14.64 9.88
7. Chhattisgarh 268.66  336.26
24. Mizoram 75.44 48.40
8. Dadra and Nagar Haveli 31.78 5.10
25. Nagaland 197.09 52.09 .
9. Daman and Diu 9.62 4.70
26. Orissa 487.21 509.73 10. Delhi 105.78 115.95
27. Puducherry 34.58 13.88 11. Goa 17.63 14.80
28.  Punjab 178.19  222.72 12, Gujarat 521.09  561.84
29. Rajasthan 1135.80 919.61 13. Haryana 200.72 218.21
30.  Sikkim 58.67  46.33 14, Himachal Pradesh 101.79  135.83
31. Tamil Nadu 420.74  479.59 15. Jammu and Kashmir 179.75  208.88
32. Tripura 109.52 77.69 16. Jharkhand 373.57 421.15
33. Uttar Pradesh 1453.87 1620.57 17.  Karnataka 460.88  619.47
34. Uttarakhand 83.43  95.88 18.  Kerala 310.96  339.29
35. West Bengal 45233  594.41 19, Lakshadweep 439 328
Total 13294.68 12350.14 20. Madhya Pradesh 921.15  846.96
. 21. Maharashtra 989.28 1194.35
Note: The amount approved for some States includes the
unspent balance and hence amount approved for some States 22, Manipur 73.04 69.88

is more than the amount proposed.
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1 2 3 4 1 2 3 4
23. Meghalaya 98.77 81.50 5. Bihar 1345.27 1281.12
24. Mizoram 66.04 58.40 6. Chandigarh 11.27 11.14
25. Nagaland 73.64 71.59 7. Chhattisgarh 301.29  401.78
26. Orissa 54798  573.06 8. Dadra and Nagar Haveli 13.03 6.27
27. Puducherry 9.73 12.03 9. Daman and Diu 10.25 6.40
28. Punjab 31446  316.03 10. Delhi 17399  179.01
29. Rajasthan 769.41 980.80 11. Goa 34.27 19.61
30. Sikkim 63.43 27.99 12.  Gujarat 539.48 619.30
31. Tamil Nadu 633.11 734.00 13. Haryana 265.68  284.58
32. Tripura 118.44 86.47 14. Himachal Pradesh 103.61 143.30
33. Uttar Pradesh 1277.89 1661.05 15.  Jammu and Kashmir 181.86 215.30
34. Uttarakhand 131.39 119.20 16. Jharkhand 429.78  443.83
35. West Bengal 506.93 685.78 17. Karnataka 665.92  776.58
Total 12254.03 13403.32 18. Kerala 371.83  371.86
Note: The amount approved for States includes the treasury 19. Lakshadweep 8.69 4.57
transfer for infrastructure maintenance and the unspent balance
of the previous years. Hence the amount approved is more 20. Madhya Pradesh 858.9  962.36
than the amount proposed.
21. Mabharashtra 1071.83 1255.59
Statement Il C .
22. Manipur 108.37 90.33
The amount proposed by the State in the Programme
23. Meghal 13417 103.72
Implementation Plan and the amount approved by the eghaiaya
National FProgramme Coordination Commitiee 2009-10 24. Mizoram 58.05 67.62
(Rs. in crores) 25. Nagaland 333.68 86.52
SI.No. State Amount Proposed 26. Orissa 640.99  695.56
Approved  Amount
~27.  Puducherry 32.02 16.63
1 2 3 4 .
28. Punjab 209.37 25245
1. Andaman and Nicobar 31.05 30.94 29. Rajasthan 846.07 1010.03
Islands
2. Andhra Pradesh 687.04  860.63 30. Sikkim 2951 3337
3. Arunachal Pradesh 60.12  66.33 31. Tamil Nadu 520.55  655.01
32. Tripura 196.49 162.35

4. Assam 1075.76 874.17
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33. Uttar Pradesh 2592.92 2900.48

34. Uttarakhand 124.05 158.83
35. West Bengal 578.02  883.75
Total 14645.2 15931.32

Note: The amount approved for States includes the treasury
transfer for infrastructure maintenance and the unspent balance
of the previous years. Hence the amount approved is more
than the amount proposed.

[English]
Abandoning of Wives by NRIs

*73.  SHRI NARAHARI MAHATO:
SHRI PRASANTA KUMAR MAJUMDAR:

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whether several cases of NRI husbands
abandoning their wives have come to the notice of the
Government in the recent past;

(b) if so, the details of such cases reported during
the last one year, State-wise;

(c) whether functioning of any rackets in the matter
has been unearthed recently;

(d) if so, the details thereof; and

(e) the effective measures taken/being taken by the
Government in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) Yes, Madam.

{b) Number of cases of abandonment/divorce received
since January 2008 in this Ministry are given in the list
attached as Statement-I.

(c) No, Madam.

(d) Does not arise.

(e) The details are given in the enclosed
Statement-il.
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Statement |

S1.No. Name of the State/ Total Total number

Union Territory number of of complaints
complaints  received in the
received in ~ Ministry during
the Ministry 2009
during 2008

1. Andhra Pradesh 3 8

2. Assam 1 —

3. Bihar — 2

4. Chhattisgarh 1 —

5. Delhi 9 4

6. Guijarat 7 2

7.  Haryana 1 3

8. Himachal Pradesh — 1

9. Jammu and Kashmir —_ 5

10. Karnataka 1 1
11.  Kerala 3 2
12.  Maharashtra 1 1
13. Madhya Pradesh —_ 1
14.  Orissa 1 —
15. Punjab 13 4
16.  Rajasthan 1 1
17.  Tamil Nadu 8 3
18.  Uttar Pradesh 2 2
19.  Uttarakhand —_ 1
20. West Bengal 3 —
Total 55 42

Statement Il

All State/UT Governments have been requested to
issue necessary instructions to concerned authorities in
their respective territories to keep a watch over Marriages
Bureaus which are involved in fraudulent activities and to
take strict action against them. They have also been
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requested to bring to the notice of this Ministry on a
regular basis the existence of such fraud marriage bureaus
and action taken against them.

All States/UT Governments have been requested, as
per the Hon'ble Supreme Court's directives, to take
necessary action for compulsory registration of marriages
which will be a safeguard against fraudulent marriages.
The prescribed from for registration would provide for
details such as age, marital status (unmarried, divorcee).
The consequences of non-registration of marriages for
filing false declaration are also to be provided for in the
relevant rules.

The Ministry of Overseas Indian Affairs has launched
an awareness campaign to create awareness amongst
prospective brides and their families on the precautions
to be taken before entering into a marriage alliance with
an overseas Indian and the need to familiarize themselves
with the local regulations, laws and practices of the
country of residence of the prospective bridegroom.

The Ministry has brought out information pamphlets
in English, Hindi, Punjabi, Malayalam and Telugu to make
Indian women aware of precautions that could be
exercised before entering into marital alliance with
overseas Indians.

The Ministry has brought out a guidance booklet on
“Marriages to Overseas Indians” in English, Telugu, Hindi,
and Punjabi. This booklet contains information on
safeguards available to women deseried by their NRI
spouses, legal remedies available, authorities that can be
approached for redressal of grievances, and NGOs which
can provide assistance.

The Ministry has launched the publicity cum
awareness campaign through audio visual advertisement
on regional T.V network primarily to cover the States of
Punjab, Kerala, Andhra Pradesh Tamil Nadu and
Karnataka.

An Inter-Ministerial sub-committee was constituted in
May 2007 under the chairmanship of the Secretary,
Ministry of Overseas Indian Affairs and with
representatives from the Ministry of Home Affairs, Ministry
of External Affairs, Ministry of Women and Child
Development, Ministry of Law and Justice, National
Commission for Women, National Human Rights
Commission and State Governments of Punjab and
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Andhra Pradesh as Members to find out ways and means
to assist Indian women who are deserted by their
overseas Indian spouses. Recommendations made by the
sub-committee were considered at an inter-ministerial
meeting chaired by Hon’ble Minister for Overseas Indian
Affairs on 7th July 2008. The decisions taken at the
meeting have been circulated to concerned Ministries,
State Governments and Government agencies for
appropriate action.

The Ministry launched a scheme in 2007 to provide
legalffinancial assistance to Indian women deserted by
their overseas Indian spouses through Indian Missions
abroad. Financial assistance up to US $ 1,000/-(US dollar
one thousand) per case is provided by the Ministry
through Indian Missions/Posts abroad to the Indian
Women’s Organizations/Indian Community Associations/
NGOs for providing legal aid to the women who have
been divorced/deserted by their overseas Indian spouses
abroad.

National Commission for Women (NCW) has been
designated as the coordinating agency at the National
level to receive and process all the complaints related to
Indian women deserted by their overseas Indian husbands.
NCW is in the process of establishing a NRI Cell at the
Commission which is likely to become operative in August,
2009.

[Translation]
Global Economic Crisis

*74. SHRI JAGDISH SHARMA:
SHRI EKNATH MAHADEO GAIKWAD:

Will the PRIME MINISTER be pleased to state:

(a) whether as per the report of a UN Agency, 'the
global economic crises will push 100 million people into
poverty through loss of jobs and lower earnings leaving
one sixth of the world's population living in hunger;

(b) if so, the details thereof;

(c) whether the Government has assessed its impact
on India;

(d) if so, the outcome thereof; and

(e} the steps taken by the Government in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) As per the projections
by the Food and Agriculture Organisation (FAO) of the
United Nations, an estimated 100 million people are likely
to be added to the ranks of those who do not have
access to food. This would leave one in every six
persons around the world living in hunger.

(c) The impact of recent global economic crisis on
hunger in India has not been assessed.

(d) Does not arise.

(e) The Eleventh Five Year Plan has set the growth
target for the economy at 9% per year for the plan
period (2007-12). In addition to the benefits of increase
in income arising from the general growth process, a
number of poverty alleviation programmes, are being
implemented to increase the income of the poor and to
provide access to food for all. The major schemes and
programmes in this regard are: National Rural
Employment Guarantee Scheme (NREGS), which
provides for at least 100 days of wage employment in
a financial year to every rural household; the Targeted
Public Distribution System (TPDS), which provides food
grains at reduced prices to the poor; the Antyodaya Anna
Yojana (AAY) provides food grains to the poorest of the
poor families at a highly subsidized rate; and the Mid-
day Meal Scheme, which aims at increasing enrolment
and improving nutritional levels among the children.

[Englishj
Construction of Sea Walls

*75. SHRI K.C. VENUGOPAL: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether assistance is provided to the States by
the Union Government for construction of sea walls to
prevent erosion,;

(b) if so, the details thereof;

(c) whether the Government proposes the construct
sea walls along the coastal areas of the country;

(d) is so, the details thereof; and
(e) the work undertaken in this regard so far?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL): (a) to (e) Water being a State subject,
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anti-sea erosion works including construction of sea walls
are planned and implemented by the State Governments
as per their priority. The Central Government provides
Central assistance for such works under Flood
Management Programme. 90% of the cost of the Flood
Management works in Special Category States and 75%
of the cost in other States is provided as Central
assistance. For restoration of damaged flood management
works, 90% of the project cost is provided as Central
assistance in all States. Amounts of Rs. 3.80 crore of
Karnataka and Rs. 0.85 crore to Orissa have been
released for construction of sea walls under Flood
Management Programme during XI Five Year Plan.

[Translation]
Annual Growth Rate of the States

*76. DR. MURLI MANOHAR JOSHI: Will the PRIME
MINISTER be pleased to state:

(a) whether various States in the country have
registered different annuai growth rates during the last
three years;

(b) if so, the names of the States which have
registered lower than the national average rate of growth
and the reasons therefor; and

(c) the steps taken by the Government to ensure
adequate/balanced growth of ali the States of the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) The status of growth in different
states measured in terms of annual average growth rate
of Gross State Domestic Product (GSDP) at factor cost
at 1999-00 prices for the period 2005-06 to 2007-08 is
given in the enclosed Statement. During this period, the
average annual growth rate varied from 3.9% for
Arunachal Pradesh to 11% for Haryana.

(b) The states which registered growth rate below
the average growth rate of the country are Arunachal
Pradesh, Assam, Jharkhand, Himachal Pradesh, Jammu
and Kashmir, Madhya Pradesh, Chhattisgarh, Manipur,
Meghalaya, Mizoram, Nagaland, Orissa, Punjab,
Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttar Pradesh,
Uttarakhand and West Bengal. Inter-state variations in
growth rates are largely due to historical difference in
initial conditions, natural resource endowments, level of
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industrialization and differences in human capital
indicators viz. education, health etc. However, there is
no uniform pattern that seems to be applicable to all
the states.

(c) The Government has been taking several
measures to improve the growth rate across the country
in a balanced manner. The policy instruments in this
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regard include plan and non-plan transfer of resources
from the Centre to States favouring less developed
States, tax incentives for setting up of private industries
in the backward regions, etc. A number of programmes
have been initiated to reduce income disparity between
Sates. These include Backward Regions Grant Fund
(BRGF), Hill Area Development Programme and Border
Area Development Programme, etc.

Statement

Growth of Gross State Domestic Product (GSDF) at 1999-2000 Prices

(% over previous year)

SI.No. State/UT 2005-2006 2006-2007 2007-2008 Annual Average
Growth Rate

1 2 3 4 5 6
1. Andhra Pradesh 8.7 8.9 10.6 9.4
2. Arunachal Pradesh -4.9 12.7 3.7 3.9
3. Assam 4.9 7.0 6.1 6.0
4. Bihar 1.5 22.0 8.0 10.5
5. Jharkhand 28 12.5 6.2 7.2
6. Goa 1.3 10.4 11.1 10.9
7. Gujarat 11.2 9.2 NA 10.2
8. Haryana 9.4 14.2 9.3 11.0
9. Himachal Pradesh 85 9.2 8.6 8.8
10. Jammu and Kashmir 6.2 6.3 6.3 6.2
1. Karnataka 11.6 6.5 11.0 9.7
12. Kerala 9.2 1.1 10.4 10.2
13. Madhya Pradesh 6.5 48 5.2 55
14. Chhattisgarh 6.9 8.0 8.6 7.9
15. Maharashtra 9.7 9.8 9.2 9.6
16. Manipur 4.0 52 3.4 4.2
17. Meghalaya 6.1 53 5.2 55
18. Mizoram 24 55 55 45
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1 2 3 4 5 6
19. Nagaland 5.2 NA NA 5.2
20. Orissa 6.4 12.1 5.9 8.1
21. Punjab 4.5 7.3 6.5 6.1
22. Rajasthan 6.7 7.8 71 7.2
23. Sikkim 8.9 8.0 8.2 8.4
24. Tamil Nadu 11.9 11.3 4.4 9.2
25. Tripura 9.1 8.4 NA 8.8
26. Uttar Pradesh 5.2 7.2 7.2 6.5
27. Uttarakhand 6.4 10.4 NA 8.4
28. West Bengal 5.7 8.8 7.7 7.4
All-India GDP (99-00 base) 9.5 9.7 9.0 9.4

Source: Central Statistical Organisation (CSO).

Conversion of Sea Water into Potable Water

*77. SHRI BRIJBHUSHAN SHARAN SINGH: Will the
Minister of EARTH SCIENCES be pleased to state:

(a) whether the Government has formulated any
scheme to convert sea water into potable water;

(b) if so, the salient features of the said scheme;

(c) whether any target has been set out in this
regard; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE
OF THE MINISTRY OF EARTH SCIENCES; MINISTER
OF STATE IN THE PRIME MINISTER'S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN):
(a) Yes, Madam.

(b) The National Institute of Ocean Technology
(NIOT) an autonomous body of the Ministry of Earth
Sciences has indigenously designed developed and
demonstrated the desalination technology for conversion
of sea waer into potable water based on Low
Temperature Thermal Desalination System (LTTD). The
LTTD is a process under which the warm surface sea
water is flash evaporated at low pressure and the vapour
is condensed with cold deep sea water. After conducting
several experiments in the Laboratory (500 Liter per day
capacity and 5000 Litre per day capacity), a LTTD plant
with a capacity of 1 lakh litre per day production of
fresh water was developed and installed in May 2005 at
Kavaratti, Lakshadweep Island which is a land based
plant. The plant has been effectively working since then
and catering significantly to the needs of the population
of Kavaratti. The plant has so far produced over 10
crores of liter so far. The Lakshadweep Islands have
the advantage of ocean depth (500 m) available within
few hundred meters from the coast and hence, land
based plants are possible. Another LTTD Plant of 1 lakh
litre per day capacity was also established at Northern
Chennai Thermal Power Station, Chennai in March 2009,
which uses the waste heat discharge from the power



85 Written Answers

plant. NIOT has also demonstrated an offshore barge
mounted 10-lakh liter per day capacity ptant about 40
kms off Chennai in April 2007, as a part of scaling up
plants for the coastal region of India.

(c) and (d) Yes, Madam. NIOT is in the process of
setting of 3 more plants in the islands of Lakshawdeep
one each in Agatti, Androth, and Minicoy which are in
the advance stage of commissioning. The target for
completion of one of the plants at Agatti is September
2009 and for the other two plants is December 2009. A
scheme is also been formulated for large scale
desalination plants in the coastal areas including at the
costal power plants.

[English]

Protection/Maintenance of Historical
Bridges/Monuments

*78.  SHRI TATHAGATA SATPATHY:
SHRI G.M. SIDDESHWARA:

Will the PRIME MINISTER be pleased to state:

(a) the number of bridges and monuments of historical
importance under the protection of Archaeological Survey
of India, State-wise;

(b) the amount of funds allocated and spent therefrom
for the purpose during the last three years and the current
year, year-wise;

(c) whether a number of British era bridges and
historical monuments in the country are in dilapidated
conditions;

(d) if so, the details of such bridges/monuments
identified by the Government; and

(e) the steps taken/proposed to be taken by the
Government for protection/maintenance of all bridges and
monuments of historical importance in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) The details of the centrally
protected bridges and monuments of historical importance,
State-wise, are given in the enclosed Statements-I and I
respectively. '
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(b) The details of amount spent for conservation,
preservation and environmental development of the
protected monuments including bridges during the last
three years and allocation for the current financial year .
are as under:

(Rs. in Lakhs)

SILNo.  Year Amount Spent/Allocation
1. 2006-07 10816.89

2. 2007-08 12886.19

3. 2008-09 13498.60

4. 2009-10 13065.00 (Allotment)

{c) and (d) No, Madam. There are no British era
bridges under the protection of Archaeological Survey of
India. All centrally protected historical monuments are in_
good state of preservation.

(e) The conservation work on the monuments is a
continuous process. Every year, conservation programme
for them is drawn and carried out. The scope of
conservation depends upon the site conditions.

Statement |

Centrally Protected Bridges under the Archaeological
Survey of India, State-wise

SI.No. Name of the State Number of Bridges

1. Haryana 1
2. Maharashtra 2
3. Nagaland 2
4. Meghalaya 1
5. Delhi 4
6. Orissa 2
7. Punjab 1
8. Rajasthan 1
9. Uttar Pradesh 3

Total 17

Note: These bridges are part of the centrally protected
monuments
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Statement |l 1 > 3
Centrally Protected monuments including bridges under
the Archaeological Survey of India, State-wise 26. Tamil Nadu 413
SLNo. Name of State/U.T.  Number of Monuments 27. Tripura 08
1 o 3 28. Uttar Pradesh 743
29. Uttarakhand 042
1. Andhra Pradesh 137
30. West Bengal 133
2. Arunachal Pradesh 03
3. Assam 55 Total 3675
4. Bihar 70 Regulatory body for Coal Sector
5. Chhattisgarh 47 *79.  SHRI PRADEEP MAJHI:
SHRI KISHANBHAI V. PATEL:
6. Daman and Diu (U.T) 12
7 Goa o1 Will the Minister of COAL be pleased to state:
8. Guijarat 202 {(a) whether the Government proposes to set up a
' regulatory body in coal sector;
9. Haryana 90
) (b) if so, the time by which the proposal regulatory
10. Himachal Pradesh 40 will be set up and the benefits that are likely to accrue
1. Jammu and Kashmir 69 as a result thereof;
12. Jharkhand 12 {c) whether the private sector is presently allowed
captive mining;
13. Karnataka 507
14, Kerala 26 (d) if so, the details thereof;
15. Madhya Pradesh 292 (e) whether the guidelines/modalities for the
involvement of private sector have been finalized;
16. Maharashtra 285
(f) if so, the details thereof; and
17. Manipur 01
18. Meghalaya 08 . (9) the estln?ated funds WhICf-l are likely to bfa invested
in coal sector in order to attain the production target
19. Nagaland 04 during the next ten years?
20. N.C.T. Delhi 174 THE MINISTER OF STATE OF THE MINISTRY OF
o1 o 78 COAL AND MINISTER OF STATE OF THE MINISTRY
' ssa OF STATISTICS AND PROGRAMME IMPLEMENTATION
22 Puducherry (U.T) 07 (SHRI SHRIPRAKASH JAISWAL): (a) and (b) A proposal
for setting up of an independent regulatory body for coal
23. Punjab 31 sector is under consideration of the Government. Since
. setting up of regulator involves enactment of legislation
. 162 .
24 Rajasthan 6 by the Parliament, it may not be possible to indicate the
25. Sikkim 03 exact time frame for the same. Appointment of an

independent regulator for coal sector would result in more
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optimal development and conservation of coal resources,
more effective regulation, adoption of best mining
practices, rational pricing, better distribution, evolution of
a more competitive market etc. It would also help in
creating a level playing field for new entrants in the coal
sector.

(c) and (d) In terms of the provisions in Section 3(3)
(a) (iii) of the Coal Mines (Nationalization) Act, 1973 coal
blocks can be allotted to private companies for captive
use only, in specified end uses such as generation of
power, production of iron and steel, cement, syn-gas
through coal gasification (underground and surface) and
coal liquefaction.

(e) and (f) The allocation of coalllignite blocks to
private parties is done through the mechanism of an inter-
Ministerial inter-Governmental body called the Screening
Committee. The Screening Committee is chaired by the
Secretary (Coal) and has representatives from Ministry of
Steel, Ministry- of Power, Ministry of Industry and
Commerce, Ministry of Environment and Forests, Ministry
of Railways. Coal India Limited (CIL) and its subsidiaries,
Central Mine Planning & Design Institute Limited
(CMPDIL), Neyveli Lignite Corporation Ltd. (NLC) and the
State Governments concerned. Allocations are decided
by the Government on the recommendation of the
Screening Committee taking into account, /nfer-ala,
techno-economic viability of end-use project, state of
project preparedness, compatibility in terms of quality and
quantity of coallignite in a block with the requirement of
end user, track record of applicant company,
recommendations of the State Government and
Administrative Ministry concerned etc.

(g) As per the Working Group on Coal & Lignite set
up by the Planning Commission, the total plan outlay
proposed for Ministry of Coal for the Xl Five Year Plan
is Rs. 41,961 crore. The proposed public sector
investment for the Xl Plan for supporting their production
plans is Rs. 34,259 crore. The proposed outlay for the
departmental schemes to be supported through budgetary
support is Rs. 7,702 crore. However, the approved outlay
for the 11th Plan is Rs. 37,095 crore i.e. Rs. 35,774
crore for PSUs and Rs. 1,326 crore for departmental
schemes.

Dwindling Population of Endangered Animals

*80. SHRI NAVJOT SINGH SIDHU:
DR. M. THAMBIDURAI:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:
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(a) whether the population of endangered animals
including lions, tigers, elephants and olive, ridley sea
turtles is dwindling in the country over the years;

(b) if so, the details thereof alongwith the present
population of these animals, sanctuary-wise and the
reasons therefor;

(c) whether the deaths of these animals have been
reported from various parts of the country during the last
three years and the current year;

(d) if so, the details thereof and the reasons therefor;
and

(e) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) Fluctuation in the population of
wild fauna and flora is a natural phenomenon. There are
no specific reports indicating that the population of
endangered wild animals like tiger, lions, elephants and
olive ridley turties are dwindling in the country. On the
contrary, the population of lion and elephant has increased
over the years. The details of the last all India Estimation
of Tiger, carried out between 2006 and 2008 are given
in the enclosed Statement-l. Similarly, the details of the
last all India enumeration of wild elephants in the country
carried out in 2007-08 are given in the enclosed
Statement-ll. Further, as per the estimation carried out in
Gujarat in 2005, the total population of lions in the Gir
forests is 359+10. However, no such countrywide
population estimation has been carried out for Olive Ridley
turtles.

(c) and (d) Incidents of death of wild animals have
been reported from the States/UT Governments from time
to time. Such death of wild animals generally occurs due
to old age, diseases, infighting, poaching, electrocution,
poisoning, retaliation against man-animal conflict, etc. As
per the information received from the States/UT
Governments, the details of the major flagship species of
wild animals died during the last three years and the
current year are given in the enclosed Statement-lll.

(e) The steps taken by the Central Government for
the protection of wildlife, /nfer afa, include the following:

1. Threatened species of wildlife are inciuded in
the Schedules of the Wildlife (Protection), Act,
1972, thereby according them the highest degree
of protection.
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. The Wiidlife (Protection) Act, 1972 has been . Financial and technical assistance is extended
amended from time to time and made more to the States/UT Governments under various
stringent against wildlife related offences. Centrally Sponsored Schemes, viz, ‘Integrated
Development of Wildlife Habitats’, ‘Project Tiger’
. A network of Protected Areas has been . , .
. o ) ) and ‘Project Elephant’ for providing better
established to conserve wildlife and their habitats . . -
. . ) protection and conservation of wildlife.
including rare animals.
. Wildlife Crime Control Bureau has been set up - Under the Centrally Spon.s,o'red Sc?heme-
. L . ‘Integrated Development of Wildlife Habitats’, a
to check illegal trade in wildlife and its products. )
new component has been added for initiating
. The States/UT Governments have been requested ‘Recovery Programme for critically endangered
to strengthen the field formations and intensify species and their habitats” during the 11th Five
patrolling in and around wildlife rich areas. Year Plan period.
Statement |
Population estimates of tigers
State Tiger Numbers
No. Lower limit Upper limit
1 2 3 4
Shivalik-Gangetic Plain
Landscape Complex
Uttarakhand 178 161 195
Uttar Pradesh 109 91 127
Bihar 10 7 13
Shivalik-Gangetic 297 259 335
Central Indian Landscape Complex and
Eastern Ghats Landscape Complex
Andhra Pradesh 95 84 107
Chhattisgarh 26 23 28
Madhya Pradesh 300 236 364
Maharashtra 103 76 131
Orissa 45 37 53
Rajasthan 32 30 35
Jharkhand** Not Assessed
Central Indian 601 486 718
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1 2 3 4
Western Ghats Landscape Complex

Karnataka 290 241 339
Kerala 46 39 53
Tamil Nadu 76 56 95
Western Ghats 402 336 487
North East Hills and Brahmaputra

Flood Plains

Assam* 70 60 80
Arunachal Pradesh 14 12 18
Mizoram* 6 4 8
Northern West Bengal® 10 8 12
North East Hills, and Brahamaputra 100 84 118
Sunderbans Not Assessed

Total Tiger Population 14114 1165 1657

*Population estimates are based on possible density of tiger occupied landscape in the area, not assessed by double sampling.

**Data was not amenable to population estimation of tiger. However, available information about the landscape indicates low densities

of tiger in the area ranging from 0.5 to 1.5 100 km?.

Siatement Il

Estimated Population of Wild Elephants

Region State Elephant Population
2002 2007
1 2 3 4
North East Arunachal 1607 1690
Assam 5246 5281
Meghalaya 1868 1811
Nagaland 145 152
Mizoram 33 12
Manipur 12 Nil
Tripura 40 59
West Bengal (North) 292 300-350
Total for North-East 9243 9305-9355
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1 2 3 4
East West Bengal (South) 36 25
Jharkhand 772 624
Orissa 1841 1862
Chhattisgarh — 122
Total for East 2649 2633
North Uttarakhand 1582 1346
Uttar Pradesh 85 380
Total for North 1667 1726
South Tamil Nadu 3052 3867
Karnataka 5838 4035
Kerala 3850 6068
Andhra Pradesh 74 28
Maharashtra — 7
Total for South 12814 14005
Islands Andaman and Nicobar 40 NA
Grand Total 26413 27669-27719
Statement Il
Details of Death of Tiger
Year Natural Poaching and Total
other causes™*
2006 10* 4 14
2007 20" 10 30
2008 10* 4 14
2009 (as on 2.7.2009) 28 10 38

*Include cases in which Post Mortem report is pending.

**Include electrocution, accidents etc.
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Detalls of Death of Lions

Year Natural Poaching and Total
other causes™
2006-07 17 7 24
2007 33 22 55
2008 36 7 43
2009 (till March) 9 1 10

**Include electrocution, accidents etc.

Details of Death of Elephants adue fo
Natural and other causes

Year No. of Elephant Died
2006-07 244
2007-08 318
2008-09 265
[Transiation]

Regulation of Surrogacy

526. SHRI PRALHAD JOSHI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the number of cases of surrogate
mothers is increasing in the country;

(b) if so, the details thereof including the number of
such mothers and the reasons therefor;

(c) whether the Government proposes to regulate
surrogacy in the country;

(d) if so, the details thereof; and

(e) the steps taken by the Government in this
regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) This
Ministry is not maintaining data on surrogate mothers.

(b) Does not arise.

(c) to (e) Government of India issued guidelines to
regulate the Assisted Reproductive Technology (ART)
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Clinics in India. Further to impiement these guidelines,
a draft Assisted Reproductive Technology (ART) Bill and
Rules 2008, available on Ministry’s official web-site /e.
www.mohfw.nic.in has been prepared that addresses all
the issues related to surrogacy in details.

[English]
Promotion of Medicinal Plants

527. SHRI NAVEEN JINDAL:
SHRI ANURAG SINGH THAKUR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government proposes to promote
the cultivation of Medicinal plants in the country; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) National
Medicinal Plants Board (NMPB) is implementing a new
Centrally Sponsored Scheme of National Mission on
Medicinal Plants under which cultivation is proposed to
be taken up in identified clusters through Growers, Self
Help Groups, producer companies Growers Cooperatives,
etc. The Scheme is being implemented through the State
Horticulture departments and State Medicinal Plants
Boards at State level.

The detail objectives of the Scheme, the State-wise
action plans approved and funds sanctioned/released in
2008-09 and 2009-10 under the scheme are given in the
enclosed Statement.

Statement

Centrally Sponsored Scheme of National Mission on
Medicinal Plants

Objectives of the Scheme

Cultivation of medicinal plants is the key to quality,
efficacy and safety for AYUSH systems of medicines. In
view of it, the board has been supporting programmes
for Contractual Farming Scheme. However, need was felt
to launch efforts to promote cultivation on intensive scale
providing backward and forward linkages and pre/post
harvest management interventions for proper marketing
and remunerative prices to the growers. Keeping it, in
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view a new scheme was formulated which was approved
by CCEA in its meeting on 24th July 2008. The main
objectives covered under the scheme as under:

U

(i)

(iv)

Support cultivation of medicinal plants on private
lands through farmers organized into self help
groups, cooperatives, producer companies etc.
in selected cluster by integrating medicinal plants
into the farming system and thereby enhance
income of farmers.

Implement and support certification mechanism
in medicinal plants cultivation through adoption
of Good Agricultural Practices (GAP), Good
Collection Practices (GCP), and Good Storage
Practices (GSP) to promote standardization and
quality assurance and thereby enhance
acceptability of the AYUSH systems globally and
increase export of value added items like herbal
extracts, photochemical, dietary supplements,
cosmeceuticals and AYUSH products.

Support setting up processing zones/clusters
through convergence of cultivation, warehousing,
value addition and marketing and development
of infrastructure for entrepreneurs to set up units
in such zones/clusters.

Adopt a Mission Mode approach and promote
partnership, convergence and synergy among
stake holders involved in R&D, processing and
marketing in public as well as private sector at
national, state and sub state level.

Details of State-wise Action plans approved and funds
released in 2008-09 and 2009-10 under the Centrally
Sponsored Scheme of National Mission on

Medicinal Plants.

(Rs. in lacs)
Sl.No. Name of Funds Funds Released/
the State Sanctioned to be released

1 2 3 4

A. Details of Funds Sanctioned & Released for

2008-09
1. Madhya Pradesh 543.38 543.375
2. Tamil Nadu 682.88 682.875
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1 2 3 4
3. Karnataka 381.25 381.250
4. Kerala 238.67 238.670
5. Bihar 108.94 108.940
6. Manipur 368.00 368.00
7. Maharashtra 239.04 239.043
8. Assam 116.99 116.990
9. Mizoram 250.11 127.440
10. Nagaland 128.57 128.57
Total (2008-09) 3057.83 2935.153
B. Details of Funds Sanctioned & Released from
2009-10
1. Andhra Pradesh 2202.38 400.00
2. Uttarakhand 897.11 414,11
3.  Sikkim 463.45 —_
4. Rajasthan 481.43 —
5. West Bengal 1451.10 -
6. Orissa 766.33 —
7. Arunachal Pradesh 415.63 —
8. Haryana 566.07 —
9. Kerala 915.55 —
10.  Mizoram 385.35 —
11.  Tamil Nadu 1155.49 -
12. Nagaland 302.45 —
13.  Madhya Pradesh 2374.84 —
14.  Bihar 1466.15 —
15.  Jharkhand 615.85 —
Total (2009-10) 14459.81 814.11
Summary Amount (Rs. in lacs)
Funds Released (2008-09) 2935.15
Funds sanctioned (2009-10) 14459.81
Funds Released (2009-10) 814.11

Funds being Released 7220.68
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[Transiation]
Employment of Females in CIL

528. SHRI HANSRAJ G. AHIR: Will the Minister of
COAL be pleased to state:

(a) whether any ban has been imposed on
employment of female dependents of displaced families
in Coal India Ltd. (CIL) and its subsidiary companies;

(b) if so, the reasons therefor alongwith the details
of such displaced families who could not be given
employment during the last three years and the current
year;

(c) the reaction of the Government to this gender
biased policy of the CIL; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) As per the
Resettlement & Rehabilitation (R&R) Policy of Coal India
Ltd. (CIL), there is no ban on employment of female
dependents of displaced families in CIL and its subsidiary
companies.

(b) to (d) Do not arise in view of reply to (a) above.
[English]
Awareness Programme on Water Conservation

529. SHRI NRIPENDRA NATH ROY:
SHRI- NARAHARI MAHATO:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government is organizing training
programme about awareness on water conservation and
management particularly for women; and

(b) if so, the details thereof alongwith the number of
trainees imparted training during the last three years and
the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a)
and (b) Training Programmes aimed at awareness on
water conservation are organized in various parts of the
country both for men and women. The State-wise details
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in respect of number of training programmes organized
and the total number of trainees covered under these
programmes during the last three years are given in the
enclosed Statement.

Statement

Siate-wise details of training courses conducted, fotal
number of trainees and number of women tainees
auring the /ast three years

SI.No. State/UT No. of Training Total no. of

Programmes Trainees
1 2 3 4
1. Andhra Pradesh 7 228
2. Arunachal Pradesh 1 20
3. Assam 2 50
4. Bihar 3 197
5. Chhattisgarh 5 295
6. Goa 2 67
7. Guijarat 5 187
8. Haryana 1 50
9. Himachal Pradesh 3 300
10. Jammu and Kashmir 5 740
11.  Jharkhand 2 130
12. Karnataka 5 215
13.  Kerala 5 517
14. Madhya Pradesh 5 330
15. Maharashtra® 6 243
16. Meghalaya 2 43
17. Nagaland 1 31
18. Orissa 5 90
19.  Punjab 1 30
20. Rajasthan 5 316
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1 2 3 4
21.  Tamil Nadu 5 20
22.  Uttarakhand* 4 139
23.  Uttar Pradesh 5 336
24. West Bengal 6 248
25. Chandigarh 3 71
26. Delhi 10 484
Total 104 5558

*Includes one programme each organized specifically for women
for generating awareness on efficient use of water.

Review of RTI Act

530. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the PRIME MINISTER be pleased to state:

(a) whether any review has been made to assess
the working of the Right to Information Act;

(b) if so, the details thereof and the outcome thereto;

(c) whether the general public face undue hardships
in getting the information within stipulated time; and

(d) if so, the mechanism proposed to be developed
by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE
OF THE MINISTRY OF EARTH SCIENCES; MINISTER
OF STATE IN THE PRIME MINISTER'S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITVIRAJ CHAVAN):
(a) and (b) A study has been conducted through an
independent organization to assess the key issues and
constraints in implementation of the Right to Information
Act, 2005. The study points out that there is inadequate
planning by the public authorities in regard to supply of
information; awareness about the Act in rural areas is
much less than in urban areas; awareness amongst
women is much less than men; the gap in implementation
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of the Act is because of lack of clear accountability in
respect of various functionaries, etc. In this regard, the
study recommended measures for improving awareness
on right to information; improving convenience in filling
information requests; improving effeciency of the
Information Commissions, enhancing accountability and
clarity of various stakehoiders, etc.

(c) and (d) The Act provides for imposition of penalty
on the public information officer in case of delay in supply
of information in time. It ensures timely supply of
information. The Government has issued various guidelines
for different stakeholders which have enabled the
information seekers to get information as per provisions
of the Act.

Extension Centre of AIIMS

531. SHRI RAJENDRA AGRAWAL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the per capita expenditure incurred by the
Government for providing health services to the public
during each of the last three years;

(b) the per capita amount for heaith needs as
recommended by World Health Organizaton or Planning
Commission;

{(c) whether the Government has any plan to open
extension centres of AlIIMS at places where total
population of two or three districts is around one crore;

(d) if so, the details thereof; and

(e) the steps being taken by the Government to
decongest AlIMS?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) On the basis of the
Reserve Bank of India data on State expenditure on
health and expenditure incurred by Union Government
on health as contained in the Detailed Demand for Grants
2008-09 and 2009-10, the per capita expenditure for the
years 2006-07 to 2008-09 is in the range of Rs. 300 to
Rs. 450.

(b) As per the summary of the findings of the
Commission on Macroeconomics and Health of World
Health Organization, the minimum expenditure for scaling
up a set of essential interventions on an average is US$
34 per person/year, including those needed to fight the
AIDS pandemic.
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(c) to (e) To correct regional imbalances in the
availability of affordable tertiary health care services and
also augment facilities for quality medical education in
the country, Government has launched the Pradhan Mantri
Swasthya Surksha Yojana (PMSSY) in 2003. The PMSSY
has two components. In first phase this entails setting up
of 6 AIIMS like institutions in six States and up-gradation
of 13 medical institutions in 10 States. In the second
phase, 2 more AIIMS like institutions and 6 more up-
gradations are likely to be taken up. These facilities would
decongest the inflow of patients at AIIMS.

[Transiation]
Pollution in the Cities of Gujarat

532. SHRI MANSUKHBHAI D. VASAVA: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the cities in Gujarat are facing the
problem of increasing level of pollution;

(b) if so, the details thereof, city-wise;

(c) the steps taken by the Government to solve the
problem of pollution in these cities; and

(d) the success achieved as a result thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) The ambient air quality is regularly
being monitored in 07 cities of Gujarat, namely,
Ahmedabad, Ankleshwar, Rajkot, Surat, Vadodara, Vapi
and Jamnagar by the Guijarat Pollution Control Board
under National Air Monitoring Programme (NAMP).
Ambient air quality data for residential area for the last
3 years has revealed that air quality monitored at all
the locations is within the ambient air quality standards
with respect to Sulphur Dioxide (SO,) and Oxides of
Nitrogen (NO,). However, the levels of Respirable
Suspended Particulate Matter (RSPM) are exceeding the
standards in all the 07 cities. A fluctuating trend is
observed with respect to the RSPM levels in the last 03
years.

{c) and (d) The Government has taken various
measures to control air pollution in Gujarat which interalia
includes industries and generator sets, new and in-use
vehicles and fuel quality in accordance with the Road
Map of the Auto Fuel Policy.
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Introduction of cleaner fuel in public transport and
strengthening of mass transportation is underway. Action
plan for air quality management in Ahmedabad and
specific action plans for identified critically polluted areas
of Gujarat are being implemented.

Taking into account the increasing urbanization and
rapid expansion in transportation sector, there has been
some measure of success as a result of the actions
taken by the Government.

[English]
Setting up of New Vaccine Manufacturing Units

533. SHRI S.S. RAMASUBBU: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether there is any proposal under consideration
of the Union Government to set up new vaccine
manufacturing units in the country including the State of
Tamil Nadu;

{b) if so, the details thereof;, and

(c) the time by which these units are likely to become
operational?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) The
Government of India has mandated HLL Life Care Limited,
a Public Sector Enterprise under the Ministry of Heaith
and Family Welfare to set up an integrated Vaccine
Complex (IVC). The Integrated Vaccine Complex will be
a world class a GMP complaint facility which will cater to
(a) the manufacture of vaccines that are required for the
Universal Immunization Programme (UIP) of the
Government (b) production of new generation vaccines
and (c) a centre for research and development (R&D)
standardization, testing and validation of vaccines.

(c) The first phase of the Project which will cover
the formulation, filling and packing of UIP Vaccines is
likely to be operational by the year 2012.

Signing of Non-Proliferation Treaty

534. SHRI KALIKESH NARAYAN SINGH DEO: Will
the PRIME MINISTER be pleased to state:

(a) the salient features of country’s Nuclear Policy;

(b) whether the Government is considering to sign
the Nuclear Non-proliferation Treaty; and

(c) if so, the details thereof and the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE
OF THE MINISTRY OF EARTH SCIENCES; MINISTER
OF STATE IN THE MINISTRY OF PRIME MINISTER'S
OFFICE; MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHR! PRITHVIRAJ CHAVAN):
(a) India’s nuclear programme encompasses a
comprehensive autonomous approach covering all aspects
of nuclear science and technology and their applications
for national welfare. We remain committed to the three-
stage nuclear power programme, consisting of Pressurised
Heavy Water Reactors (PHWRs) in the first stage, fast
breeder reactors in the second stage and thorium reactors
in the third stage. While our indigenous nuclear power
programme based on domestic resources and national
technological capabilities would continue to grow, there is
clearly an urgent necessity for us to enhance nuclear
power production rapidly. We look upon international civil
nuclear cooperation as an additionality in this context.

(b) No, Madam.
(c) Does not arise.

Supply of coal under Coal Linkage
Scheme to Bihar

535. SHRI KIRTI AZAD: Will the Minister of COAL
be pleased to state:

(a) whether the State Government of Bihar has
submitted any proposai to Union Government for supply
of coal to Kanti, Navi Nagar and Barauni thermal power
plants under coal linkage scheme as per their
requirements; and

(b) if so, the details thereof and the action taken by
the Union Government to ensure adequate supply of coal
to thermal plants in Bihar?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) Coal is
presently being supplied from Coal India Limited sources
to Barauni Thermal Power Plant (TPP) (110 MW) and
Muzaffarpur Thermal Power Plant (110 MW) of Bihar State
Electricity Board. Central Electricity Authority has worked
out the coal requirement at 0.40 MTPA for Barauni TPP
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(110 MW) and 0.50 MTPA for Muzaffarpur TPP (110 MW)
and coal companies are in the process of concluding
Fuel Supply Agreements for supply of coal accordingly.

Nabinagar Thermal Power Plant (4x 250 MW), a Joint
Venture of National Thermal Power Corporation (NTPC)
and Railways was granted long term coal linkage in
August 2003. Subsequent to introduction of New Coal
Distribution Policy (NCDP) in October, 2007, the system
of linkage has been replaced by Fuel Supply Agreement
(FSA) for supply of coal. The Standing Linkage Committee
in its meeting held on 22/23.10.2008 had decided that
coal companies should issue Letter of Assurance as per
applicable normative quantity to TPPs who were accorded
linkage prior to introduction of NCDP.

Muzaffarpur Thermal Power Plant (2x250 MW), a
Joint Venture of National Thermal Power Corporation
(NTPC) and Bihar State Electricity Board (BSEB) was
approved for issuance of “Letter of Assurance” subject to
submission of documents relating to land acquisition within
the stipulated time frame. Due to non-submission of
documents by the TPP within the stipulated time frame,
Coal India Ltd has not issued the Letter of Assurance so
far.

Development of Biosphere Reserves

536. SHRI ASADUDDIN OWAISI: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Union Government proposes to
develop biosphere reserves in Andhra Pradesh;

(b) if so, the details of the locations thereof;

(c) whether the State Government has given its
clearance to these reserves;

(d) if so, the details thereof;

(e) whether any plan has been chalked out for the
rehabilitation of tribals living in these areas; and

{f) if so, the details thereof and the time by which it
is likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) In Andhra Pradesh, the
Seshachalam hills and surrounding areas have been
identified for designation as a Biosphere Reserve.
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(c) Reply from the State Government is still awaited.
(d) to (f) Does not arise.
Funds Spent on Development of Wild Life

537. SHRI K.C. SINGH ‘BABA': Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state the
amount spent on development of various wild life projects/
schemes during the last three years, State-wise and year-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): Under the various Centrally Sponsored
Schemes, viz,, ‘Integrated Development of Wildlife
Habitats’, ‘Project Elephant' and ‘Project Tiger’, Central
Government provides financial and technical assistance
to States/UT Governments for the conservation and
management of wildlife and its habitats. Details of fund
released to States/UT Governments under these schemes
during the last three years are given in the enclosed
Statements-1, Il and Iil.

Statement |

Details of fund released fo States/UT Governments under the Centrally Sponsored Schemes
‘Integrated Development of Wildlife Habitats” during last three years

(Rs. in lakh)
SI.No. Name of the States/UTs 2006-07 2007-08 2008-09
1 2 3 4 5
1. Andaman and Nicobar Islands 57.75 82.86 73.48
2. Andhra Pradesh 143.238 168.06 92.378
3. Arunachal Pradesh 78.602 125.05 193.31
4, Assam | 161.79 81.78 161.095
5. Bihar 10.50 4.00 37.558
7. Chhattisgarh 377.863 379.20 323.235
8. Dadra and Nagar Haveli 14.50 11.78 15.62
9. Goa 5.00 31.59 41.94
10. Gujarat 328.675 332.08 318.52
11. Haryana 60.45 70.03 86.02
12. Himachal Pradesh 261.56 233.32 241.983
13. Jammu and Kashmir 173.68 221.54 470.87
14. Jharkhand 98.54 98.13 99.753
15. Karnataka 490.582 630.64 625.1501
16. Kerala 362.115 493.57 864.96
17. Madhya Pradesh 759.46 800.92 613.34
18. Maharashtra 223.855 331.33 390.22
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1 2 3 4 5
19. Manipur 96.986 105.89 100.095
20. Meghalaya 38.20 64.88 58.007
21. Mizoram 136.066 169.46 289.09
22. Nagaland 16.38 19.11 28.415
23. Orissa » 340.855 357.08 576.88
24. Punjab 3.00 0.00 40.29
25. Rajasthan 207.665 347.24 414.58
26. Sikkim 140.376 159.22 187.73
27. Tamil Nadu 205.24 274.64 727.91
28. Tripura 31.60. 36.00 00
29. Uttar Pradesh 290.38 332.36 307.173
30. Uttarakhand 100.12 76.67 216.09
31. West Bengal 357.225 356.22 345.78
32. Delhi —_ 0.00 00
33. Daman and Diu 4.721 6.12
Total 5572.252 6399.36 7947.5921

Statement Il

Details of fund released to States/UT Governments under the Centrally Sponsored Schemes
“Project Elephant” during last three years

(Rs. in lakhs)
SI.No. Name of the States/UTs 2006-07 2007-08 2008-09
1 2 3 ' 4 5
1. Andhra Pradesh 64.774 60.00 45.00
2. Arunachal Pradesh 61.00 54.50 65.00
3. Assam 75.00 144.00 175.19
4. Chhattisgarh 80.00 83.77 60.43

5. Haryana 50.00 — —

6. Jharkhand 74.446 132.17 80.00
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1 2 3 4 5
7. Karnataka 167.82 212.65 249.00
8. Kerala 169.40 147.70 356.80
9. Maharashtra 25.00 56.86 77.76
10. Meghalaya 61.55 68.39 50.00
11. Mizoram — 1.33 —
12. Nagaland 52.45 26.60 17.45
13. Orissa 153.94 148.50 180.60
14. Tamil Nadu 153.41 124.978 269.163
15. Tripura — 12.00 28.96
16. Uttar Pradesh 6.20 55.33 58.24
17. Uttarakhand 163.12 126.46 209.45
18. West Bengal 160.89 185.725 176.096
Total 1509.00 1640.963 2099.139

Statement Il
Details of fund released fo States/UT Governments under the Centrally Sponsored Schemes
"Project Tiger” during last three years
(Rs. in lakh)

Sl.No. States 2006-07 2007-08 2008-09

1 2 3 4 5
1. Andhra Pradesh 35.0000 73.9175 56.9830
2. Arunachal Pradesh 237.3730 110.2542 246.1710
3. Assam 87.4310 95.6140 1092.3790
4, Bihar 37.1450 98.3205 49.6730
5. Chhattisgarh 10.0000 35.2250 169.8700
6. Jharkhand 155.9670 45.1600 115.3770
7. Karnataka 267.8170 1159.7149 689.8390
8. Kerala 109.0000 153.2449 267.09000
9. Madhya Pradesh 759.2360 . 2975.9411 6998.5420
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1 2 3 4 5

10. Maharashtra 229.5100 295.7191 411.1250

11. Mizoram 115.1600 82.9000 241.4500

12, Orissa 150.2500 43.2800 625.9900

13. Rajasthan 100.8760 410.6800 2708.9500

14. Tamil Nadu 85.1650 45.0000 690.8060

15. Uttaranchal 160.2950 202.0050 462.8500

16. Uttar Pradesh 75.0000 134.8900 417.5130

17. West Bengal 177.3000 308.6741 228.3940
Total 2,792.5250 6,270.5403 15,473.002

[Translation] (b) if so, whether the technologies used are

Insurance for Damage by Wild Animals

538. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether there is any proposal to provide
insurance cover for the damage caused by wild animals;

(b) if so, the details thereof;

(c) whether the scheme is likely to be implemented
uniformly all over the country; and

(d) if so, the details of the progress made in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) There is no proposal under consideration
of the Ministry to provide insurance cover for the damage
caused by wild animals.

(b) to (d) Does not arise.
[Englishj
Use of Hazardous Technology

539. SHRI MILIND DEORA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether carbon capture and storage technologies
are being implemented in oil exploration, power plant efc.
in the country;

considered to be hazardous;
(c) if so, the details thereof; and
(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) Carbon Capture and Storage (CCS)
technology is not under implementation in oil exploration
or power plants etc. in the country. However ONGC has
approved a project of carbon di oxide (CO,) capture and
sequestration for Enhanced Oil Recovery at Hazira-
Ankleshwar.

(b) and (c) There are apprehensions on leakage of
CO, from deep underground geological storage as well
as its safety and permanence. Scientists are conducting
simulation studies to understand the complexities of
storage and the possibility of leakage, permanence etc.

(d) India supports global efforts at R and D
technologies aimed at reducing CO, emissions from coal-
based industries. In this regard, India supports R and D
into CCS technologies which, at this time, still remain
uproven. We have reservations as to its safety, cost,
permanence of CO, storage and consequences of
leakages. However, India will continue to participate in
Research and Development (R and D) activities and is
willing to work on CCS technologies by deputing its
scientists and engineers to sites in other countries where
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R and D into these technologies are being undertaken.
We also support R and D into activities that seek to fix
CO, convert it into productive uses.

Mechanism to Check Fake Drugs Manufacture

540. DR. K.S. RAO: Wili the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the Government proposes to set up an
effective mechanism to check and detect manufacture of
fake drugs; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) The Centrai
Drugs Standard Control Organization (CDSCO) under
Ministry of Health and Family Welfare is continuously
writing to the State Drugs Controllers for providing the
full details on the manufacturers of the spurious drugs
along with their names and address and action taken to
prevent movement of spurious drugs in the market. The
issue of import of spurious drugs was also taken up by
CDSCO with Department of Revenue Intelligence,
Customs authorities and all port officials to have
harmonized action throughout the country to curb such
imports. Other measures taken to check the menace of
spurious drugs are given below:

1. The Drugs and Cosmetic Act has been amended
vide Gazette notification dated December 2008,
to increase the penalty and punishment of
spurious drugs manufacturing.

2. A Committee has been formed in 39th Drugs
Consultative Committee (DCC) to look into the
problems of spurious drugs in the country.

3. In order to assess the extent of spurious drugs
in the country, a country wide Survey has been
undertaken by the Ministry of Health and Family
Welfare through Central Drugs Standard Control
Organization (CDSCO).

4. Under the Capacity Building Project through
World Bank, assistance has been provided to
upgrade testing facilities and to establish new
drug testing laboratories so as to enhance the
capacity of the laboratories to test large number
of samples. Under this project 23 States and 6
Central Drugs Laboratories have been
strengthened through renovations, extensions and
equipments.
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5. Schedule M to the Drugs and Cosmetics Rules,
1945, pertaining to good Manufacturing Practices
was amended to make it at par with the
International standards and it is mandatory for
the manufacturers of drugs to comply with the
requirements of this Schedule for quality contro!
of the drugs manufactured by them.

6. Detailed guidelines have been issued to the
State Governments to undertake focused
surveillance over possible movement of spurious
drugs.

Vacant Posts of CEOs of PSUs

541. SHRI M. SREENIVASULU REDDY: Will the
PRIME MINISTER be pleased to state:

(a) whether a large number of posts of Chief
Executives in Central Public Sector Undertakings (CPSUs)
under the administrative control of various Ministries are
lying vacant for a long time;

(b) if so, the details thereof the reasons therefor;
and

(c) the steps taken by the Government to fill up
these vacant posts?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE
OF THE MINISTRY OF EARTH SCIENCES; MINISTER
OF STATE IN THE PRIME MINISTER'S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHIVRAJ CHAVAN):
(a) The information is not maintained on a centralized
basis.

(b) and (c) In view of (a) above, does not arise.
Maternal and Child Mortality Rate

542. SHRI NISHIKANT DUBEY: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether there is an increasing trend in maternal
and infant mortality rate during the last three years;
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(b) if so, the details thereof and the reasons therefor;
State-wise, category-wise; and

(c) the concrete steps taken by the Government in
this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) No, based on the official
estimates of Registrar General of India (RGl), the Maternal
Mortality Ratio (MMR) for India has shown a substantial
decline from 301 per 100,000 live births (RGI-SRS, 2001-
03) to 254 per 100,000 live births (RGI-SRS, 2004-06).

According to the official estimates of RGI, the Infant
Mortality Rate (IMR) has declined from 58 per 1000 live
births in 2005 (RGI-SRS Bulletin October 2006) to 55
per 100,000 live births in 2007 (RGI-SRS Bulietin, October
2008).

(b) Question does not arise.

(c) The National Rural Health Mission (NRHM) (2005-
2012), and under its umbrella, the Reproductive and Child
Health Programme Phase I, launched by the Government
of India in the year 2005, aims to improve access for
rural people, especially poor women and children to
equitable, affordable, accountable and effective primary
health care, with a special focus on 18 States which
have weak public health indicators and weak infrastructure.
Under the Mission, the following key strategies and
interventions are being implemented to accelerate the
pace of reduction in child and maternal mortality namely
Integrated management of Neonatal and Childhood
llinesses (IMNCI); New Born and Child Care, both facility
based as well as home based; infant and Young Child
Feeding; Micronutrient supplementation with Vitamin A,
Iron Folic Acid; Universal Immunization Programme (UIP);
Janani Suraksha Yojana (JSY), a cash benefit scheme to
promote Institutional Delivery with a special focus on
Below Poverty Line (BPL) and SC/ST pregnant women;
Operationalising Community Health Centres as First
Referral Units (FRUs) and Primary Health Centres for
24x7 services; Augmenting the availability of skilled
manpower by means of different skill-based trainings such
as Skilled Birth Attendance; training of MBBS Doctors in
Life Saving Anaesthetic Skills and Emergency Obstetric
Care inciuding Caesarean Section; prevention and
treatment of Anemia by supplementation with Iron and
Folic Acid tablets during pregnancy and lacation;
Organizing Village Health & Nutrition Day at Anganwadi
Centres; Appointment of an Accredited Social Health
Activist (ASHA) to facilitate accessing of health care
services by the community including preganant women.
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Impact of Recession

543. SHRI KODIKKUNNIL SURESH: Will the Minister
of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether a large number of Indians working in
overseas countries are being affected by global recession;

(b) it so, the number of such Indians affected by the
recession; and

(c) the steps taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (c) Indian Missions in the
Gulf Countries in Saudi Arabia, Oman, Kuwait, Bahrain
and Qatar have informed that there has been no report
of any large scale adverse impact on Indian workers
because of global economic slowdown and recession,
though there has been report of some job losses. The
Indian Mission in United Arab Emirates (UAE) has reported
that accurate figures of return of Indian workers are not
available. It is estimated that ranging from 50,000 to
1,50,000 workers have returned to India as a result of
the delay in execution of projects due to economic slow
down and recession. They have further informed that most
of the workers have returned to India on leave without
pay with the expectation that they would be able to return
to work in the UAE once the situation improves. It would
be relevant here to mention that more than ninety percent
of Indian Emigration is to the Gulf Countries.

Further information received from Indian Missions in
Afghanistan, Syria, Sudan, Brunei, Libya, Jordan, and
Lebanon, indicate that there is no report of Indians
affected by global recession there. Indian Mission in
Yemen has informed that there is negligible impact on
Indian workers due to global recession. Indian Mission in
Indonesia has stated that there is no large scale impact
of recession in Indonesia. Indian Mission in Malaysia has
informed that small number of Indian workers have
returned to India due to slowdown of the Malaysian
economy in the context of current global recession.

So far as professionals are concerned, they mostly
emigrate to the Western World. As per report received
from Germany, Canada, United Kingdom, New Zealand
and Australia, there is no report of such return of Indians
because of recession and economic slowdown.
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Report received from United States of America (USA)
indicates that the recession in USA has affected almost
all sections of the people. However they have informed
that Indians working in the United States are mostly
professionals and the extent of job losses by Indians is,
therefore, slightly mitigated by their indispensability to the
organization. The exact number of Indian affected by the
recession is indeterminate.

Kosi Canal Project

544. SHRIMATI MANEKA GANDHI: Will the Minister
of WATER RESOURCES be pleased to state:

(a) the details of the promised irrigation capacity and
the actual irrigation provided by Kosi Canal Project during
2007-08;

(b) the estimated cost of the project and total
expenditure incurred till date;

(c) the details of cost and time escalation alongwith
the reasons therefor; and

(d) the time by which the project is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) As
per information available in Central Water Commission,
the ultimate irrigation potential of the Western Kosi Canal
system is 2.348 lakh hectare. The potential created
through Western Kosi Canal Project upto 2007-08 is 1.679
lakh ha. out of which 0.4 Th ha. was created during
2007-08.

{b) The latest estimated cost of Western Kosi Canal
Project is Rs. 1307.21 crore (Price level November 2007)
against which an expenditure of Rs. 1010. 706 crore has
been incurred upto March 2008.

(c) The Western Kosi Canal Project has been
approved by Planning Commission in 1961 at an
estimated cost of Rs. 13.49 crore. The latest estimated
cost approved by Technical Advisory Committee of Ministry
of Water Resources in March, 2009 is Rs. 1307.21 crore
(price level November 2007). Irrigation is a state subject
and the irrigation projects are planned, funded and
implemented by the concerned State Governments from
their own resources as per their own priorities. The main
reasons for delay in completion of this project, as reported
by the State Government, are land acquisition problems,
restoration of Kamla siphon; etc.
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(d) Western Kosi Canal Project is likely to be
completed during 2009-10 as per information received
from the Government of Bihar.

Genetically Engineering Experiments

545. SHRI RAYAPAT|I SAMBASIVA RAO: Wil the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) the number of crops and their varieties that have
been identified/approved by the Government for conducting
genetical engineering experiments in the country;

(b) the details of the agencies/organizations, State-
wise including Andhra Pradesh which have been permitted
to carry the experiements;

(c) the results of the experiments/trials conducted so
far;

(d) whether the results of the experiments/irials are
put under the public domain for scrutiny by the public
and independent organization such as NGOs who are
working in this field;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) The Genetic Engineering Approval
Committee the apex body notified under the ‘Rules for
Manufacture, Use, Import, Export and Storage of
Hazardous Micro Organisms/Genetically Engineered
Organism or Cells 1989 of the Environment (Protection)
Act, 1986, has accorded approval for conducting field
trials with GM crops namely; cotton, rice, okra, brinjal,
potato, groundnut, tomato, corn, cabbage, cauliflower,
mustard and sorghum for generation of biosafety data.

(b) The public and private institutions involved in
conducting field trials include; Central Institute for Cotton
Research, Nagpur, Central Potato Research Institute,
Shimla, National Research Centre for Sorghum,
Hyderabad; National Research Centre for Plant
Biotechnology, New Delhi; Tamil Nadu Agriculture
University, Coimbatore; University of Agriculture, Dharwad;
International Crop research Institute for Semi Arid Tropics,
Hyderabad; M/s Bejo Sheetal Seeds Pvt. Ltd., Jalna; M/
s Pioneer Overseas Corporation; Hyderabad; M/s Dow
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Agro Science, Mumbai; M/s Monsanto India Limited, New
Delhi; M/s Bayer Bio Sciences Pvt., Hyderabad; M/s J.K.
Agri Genetics Limited, Hyderabad; M/s Nunhems India
Pvt. Ltd., Gurgaon; M/s Aversthagen Ltd., Bangalore,
M/s Maharashtra Hybrid Seeds Co. Ltd., Mumbai; and
M/s Metahelix Life Sciences, Bangalore.

(c) to (e) Biosafety data for Bt cotton and Bt brinjal
which includes environment and health safety data is
available in the public domain and can be accessed at;
http:www.envfor.nic.in/divisions/csurv/geac/
geachome.html and http://www.lgmoris.nic.in. In respect
of other crops, the experiments/trials are in progress.

(f) Does not arise.
Security Review of Indian Mission in Afghanistan

546. SHRIMATI SUPRIYA SULE:
SHRI JAI PRAKASH AGARWAL:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state?

(a) whether the Government proposes to review the
security of India mission and Indian nationals working in
Afghanistan in the aftermath of suicide car bombing near
Indian Embassy in Kabul Last year;

(b) if so, the details thereof;

(c) whether the Government has taken up this matter
with the Government of Afghanistan;

(9) if so, the details thereof and the reaction of the
Government of Afghanistan thereto;

(e) whether the security concerns of the Indian
missions in Dhaka and Colombo have also been released
with the respective countries; and

(f) if so, the reaction of these counties thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) Security of Indian missions and posts in
Afghanistan has been reviewed and strengthened by
appropriate measures since the July 7, 2008 bombing of
our Embassy in Kabul.

(b) to (d) The review of security of Indian Missions
abroad is a continuing process. The Mission in Kabul
has regularly issued advisories relating to the security
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environment and precautions to be observed to Indian
nationals in Afghanistan and works with the local
authorities to ensure their security. Necessary security
review and augmentation has been conducted in
consultation with the host Government who have been
very supportive and cooperative and conscious of their
responsibilities.

(e) and (f) As in Afghanistan, security measures,
norms and modalities appropriate to the security situation
in that city are taken for our missions in Dhaka and
Colombo, in consultation with local authorities.

[Trans/ation]
Production of Uranium

547. SHRI GANESH SINGH: Will the' PRIME
MINISTER be pleased to state:

(a) whether the Government proposes to promote
production of Uranium minerals in the country particularly
in the North-Eastern Region; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE
OF THE MINISTRY OF EARTH SCIENCES; MINISTER
OF STATE IN THE PRIME MINISTER'S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL; PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN):
(a) Yes, Madam.

(b) At present Uranium Corporation of India Limited
(UCIL), a public sector undertaking under the Department
of Atomic energy is operating five underground mines at
Jaduguda, Bhatin, Narwapahar, Turamdih and Bagjata
and an opencast mine at Banduhurang and two
processing plants at Jaduguda and Turamdih.
Construction activities are on for setting up a mine at
Mohuldih in Jharkhand and a mine and mill at
Tummalapalle in the Cuddapah district, Andhra Pradesh.
UCIL proposes to set up a mine and mill at Kylleng
Pyndengsohiong Mawthabah in the West Khasi Hills
district in Meghalaya. In addition UCIL also proposes to
set up mines and mill at Lambapur-Peddagattu in the
Nalgonda district, Andhra Pradesh and a mine at Gogi
in Karnataka and these projects will be taken up after
receipt of all statutory clearances.
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[English]
Ravi-Beas Water Agreement

548. SHRI DUSHYANT SINGH:
SHRI AVTAR SINGH BHADANA:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) the salient features of the 1981 agreement for
sharing of Ravi-Beas water between Rajasthan and Punjab;

(b) whether the State Government of Rajasthan is
getting its due share as per the agreement;

(c) if not, the reasons therefor;

(d) the details relating to Satluj-Yamuna Link (SYL)
Canal;

(e) whether the Union Government has received any
suggestion from the affected States;

(f) if so, the details thereof; and

(g) the steps taken/being taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a)
The salient features of the agreement signed by the Chief
Ministers of Punjab, Haryana and Rajasthan on
31.12.1981, re-allocating the mean supply of 17.17 Million
Acre Feet (MAF) of surplus Ravi-Beas waters, are as
follows:

(i} The following shares among the States were
decided in the agreement:

Punjab 4.22 MAF
Haryana 3.50 MAF
Rajasthan 8.60 MAF
Quantity earmarked for Delhi 0.20 MAF
Water Supply

Jammu and Kashmir 0.65 MAF

In the case of any variation in the figure of
17.17 MAF in any year, the shares shall be
changed prorata of the above revised allocations
subject to the condition that no change shall be
made in the allocation of Jammu and Kashmir
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which shall remain fixed as 0.65 MAF as
stipulated in the 1955 agreement. The quantity
of 0.20 MAF for Delhi water supply stands as
already allocated.

(i) “Until such time as Rajasthan is in a position to
utilize its full share, Punjab shall be free to utilize
the waters surplus to Rajasthan’s requirements.
As Rajasthan will soon be able to able to utilize
its share, Punjab shall make adequate alternative
arrangements expeditiously for irrigation of its
own lands by the time Rajasthan is in a position
to utilize its full share. As a result, it is expected
that during this transitional period when
Rajasthan’s requirements would not exceed 8.0
MAF, 4.82 MAF of water should be available to
Punjab in mean year when the availability is
17.17 MAF.

(i) The Bhakra Beas Management Board (BBMB)
shall be permitted to take all necessary
measures for carrying out measurements and
for ensuring delivery of supplies to afl the
concerned States in accordance with their
entitilements. The selection of the control points
at which the BBMB would take appropriate
measures as mentioned above shall include, but
be not limited to, all points at which Bhakra
and/or Ravi-Beas discharges are being shared
by more than one State and all regulation points
on the concerned rivers and canals for
determining the shareable supplies.

(iv) The claim of Rajasthan to convey 0.57 MAF of
water through Sutlej-Yamuna Link will be decided
by Secretary, Ministry of Irrigation, Government
of India in consultation with Punjab, Haryana
and Rajasthan. If no mutually acceptable solution
is reached, the decision of Secretary, Ministry
of Irrigation shall be binding on all the parities.

(v} The agreement reached in paras (i) to (iv) above
shall be implemented in full by the Government
of Haryana, Rajasthan and Punjab. If any
signatory State feels that any of the provisions
of the agreement are not being complied with,
the matter shall be referred to the Central
Government, whose decision shall be binding
on all the States.

{b) BBMB decided on an adhoc interim arrangement
of distribution of Ravi-Beas waters considering the share
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of Rajasthan as 8 MAF, in its 105th meeting held on
03.12.1982 which is being followed. Further, Government
of Rajasthan has informed that 0.17 MAF of water for
Nohar Sidhmukh project [out of 0.47 MAF] as per the
decision of the Government of India [in pursuance of
para (iv) enumerated above in the features of the
agreement], is also not being released by BBMB on
account of objections by Haryana.

(c) In the various meetings of the BBMB there has
been continued divergence of opinion among the signatory
states of the 1981 agreement regarding the interpretation
of clause (i) of the agreement. During the inter-state
meeting convened by the then Hon'ble Minister of Water
Resources on 25.07.2002, the Hon'ble Chief Minister of
Government of Punjab expressed Punjab’s inability to
restore Rajasthan’s remaining share of 0.6 MAF. Later,
on 12.07.2004, the State of Punjab enacted the Punjab
Termination of Agreements Act, 2004 terminating the 1981
agreement and all other agreements relating to Ravi Beas
waters. The report of the Hon’ble Supreme Court on a
Presidential Reference filed before it on 22.07.2004
questioning the constitutional validity of the Act, will
facilitate further course of action in the resolution of the
issue.

(d) to (g) Sutlej Yamuna Link (SYL) Canal, running
about 121 km in Punjab and 90 km in Haryana, envisages
conveying 3.45 MAF out of 3.5 MAF of Haryana’s average
annual share of surplus Ravi-Beas waters. Haryana portion
of the canal is complete. A major portion of works in
Punjab portion was also completed, when the works came
to a halt in July 1990 following the killings of some project
officials. In a Suit filed by the State of Haryana in 1996
with a prayer for immediately restarting the works and
completing the canal, the Hon’ble Supreme Court on
15.01.2002 directed State of Punjab to make the canal
functional within one year. It also directed that if within
one year the canal is not completed by Punjab, then the
Union Government should get it done through its own
agencies as expeditiously as possible. In a Suit
subsequently filed by State of Punjab in 2003 and an
application field by State of Haryana praying for directions
to the Union of India to complete the SYL canal, the
apex Court in its judgement dated 04.06.04 directed the
Union of India to carry out its action plan for the
completion of the SYL Canal in Punjab territory. However,
on 12.07.2004, the State of Punjab enacted the Punjab
Termination of Agreements Act, 2004 which provided that
all existing and actual utilizations through the existing
systems shall remain protected and unaffected.
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Government of Punjab conveyed that any step taken in
furtherance of the agreement of 31.12.1981 would be
against the legisiative mandate of this Act. Keeping in
view that there is likelihood of the constitutional provisions
of the Act being challenged in courts of law involving
protracted and avoidable litigation, that the differences
and doubts had given rise to a public controversy which
might lead to undesirable consequences and that a
question of law and arisen which was of such a nature
and of such public importance that it would be expedient
to obtain the opinion of the Hon’ble Supreme Court of
India thereon, a Presidential Reference regarding the
constitutional validity of the Act was made to the Hon'ble
Supreme Court 22.07.2004. The completion of the SYL
canal is dependant on the report of the apex Court in
the matter.

Screening of India Bound Passengers

549. SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Ministry of External Affairs has
received any request from the Ministry of Heaith and
Family Welfare to prevail upon the nations affected by
Swine Flu to start screening of passengers bound for
India to check the spread of the disease;

(b) if so, the details thereof; and

(c) the steps taken by the Ministry of External Affairs
in this regard and the success achieved as a result
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (DR. SHASHI THAROOR): (a) Yes.

(b) and (c) On the request of the Ministry of Health
and Family Welfare, the MEA sent instructions to Indian
Missions in the affected countries (as indicated by the
Ministry of Health and Family Welfare) to take up the
issue of exit screening for passengers traveling to India.

So far, no country has commenced such exit
screening for the following reasons:

(i) World Health Organization (WHO) has not asked
the affected countries to conduct such exit
screening nor recommended any travel
restrictions relating to the outbreak of swine flu.
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(i) WHO has reported 77201 laboratory confirmed
cases of swine flu from 112 countries as on 1st
July, 2009. As such the infection is a global
phenomenon.

Proposal for Central Assistance Under AIBP

550. SHRI HARIBHAU JAWALE:
SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of WATER RESOURCES be pieased
to state:

(a) whether the Union Government has received any
proposal from various State Governments including
Maharashtra for central assistance for major and medium

irrigation projects under the Accelerated Irrigation Benefits
Programme (AIBP) for their States;

(b) if so, the details thereof, State-wise, Project-wise;

(c) the action taken by the Union Government thereon
and the present status of each of these projects; and

(d) the time by which the pending proposals are
likely to be cleared by the Union Government?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a)
Yes Madam:

(b) The project wise and State wise details of the
AIBP release proposals for 2009-10 in pipe line are given
below:

Sl.LNo. Name of the State Name of the project Present status of proposal

1. Maharashtra Gosikhurd Prbject Central Water Commission

2. Maharashtra Lower Panzara Planning Commission for confirmation
of DPAP area

3. Uttar Pradesh Bansagar Central Water Commission

4, Uttar Pradesh Kachnoda Dam Ministry of Finance for release of
central assistance

5. Uttar Pradesh Eastern Ganga Canal Ministry of Water Resources

6. Uttar Pradesh Madhya Ganga Canal Stage-il Ministry of Water Resources

7. Uttar Pradesh Saryu Canal Central Water Commission

8. Uttar Pradesh Hardoi Branch Canal Central Water Commission

9. Uttar Pradesh Sharda Sahayak Canal Central Water Commission

10. Uttar Pradesh Restoration of Gandak Canal system Central Water Commission

1. Uttar Pradesh Tihri Dam Central Water Commission

12. Uttar Pradesh Lehchura Dam Central Water Commission

13. Karnataka Hattikunni Project Central Water Commission

(c) and (d) The receipt of AIBP release proposails
from State Government and their processing is a
continuous process. The proposals are examined as per
AIBP guidelines at various offices such as field offices of
the Centrai Water Commission, CWC Headquarter,
Planning Commission, Ministry of Water Resources and

Ministry of Finance. Those proposals which are found
eligible as per AIBP guidelines are recommended for
release of funds by the Ministry of Water Resources to
the Ministry of Finance. In the process of scrutiny of
proposals, if a proposal is found to be not framed by the
State Government as per guidelines of the AIBP, the
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proposal is referred back to the State Government for
clarifications/rectifications. The release of Central Grant
under AIBP of such projects will depend upon the
promptness with which the State Government complies
with the observations of Central Agencies. Therefore, no
time frame could be fixed for release under AIBP by the
Union Government.

[Translation]
Identification of Polluting Industries

551. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of ENVIRONMENT AND FORESTS be
pleased to State:

(a) whether pollution is a major concern in the
country;

(b) if so, the reaction of the Government thereto;

(c) the details of polluting units identified under ‘H’
and other categories as per the master plan, State-wise;
and

(d) the steps taken by the Government to check the
poliution emitting from these units during the last three
years?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) Yes, Madam, pollution is a major
concern in the country. The Government is fully aware
of the environmental challenges and various legislative
and administrative initiatives have been taken to address
the problem of air, water, noise and hazardous waste
pollution.
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{¢) and (d) In Delhi, the units categorized in “H”
category are those units which are not allowed to function
in the National Capital Territory (NCT) of Delhi as per
Master Plan 2021. As per the information furnished by
the Delhi Pollution Control Committee (DPCC), the Delhi
Master Plan 2021 has categorised 99 activities into a
Negative List. The industries manufacturing these
activities are required to stop their operations within a
period of three years w.e.f 07-02-2007 within the National
Capital Territory of Delhi. No new unit is allowed to set
up its operation. The DPCC has issued a public notice
in the newspapers in May 2009 asking the units engaged
in the activities listed under the Negative List to stop
their operations w.e.f. 06.02.2010 and has asked the
units to submit an action plan in this regard. No Consent
to Establish is being granted to the new unit(s) listed
under Negative List. Special Inspection Teams (SITs)
have been constituted for regular monitoring of pollution
control measures taken by these units.

In other States, 17 categories of highly polluting
industries have been identified. There are 2977 such
units, of which, 478 units have been closed, 380 units
are defaulting and 2119 units are complying with the
standards. The State-wise details of these 17 categories
of highly polluting industries are given in the enclosed
Statement. The Central Pollution Control Board (CPCB)
carries out regular inspection under their Environment
Surveillance Scheme (ESS) to check the compliance of
standards by the units and directions are issued wherever
necessary. Directions for closure etc. are also issued
against the defaulting units by the concerned State
Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs).

Statement

Sl.No. State Complying Defaulting Closed Total
1 2 3 4 5 6

1. Andhra Pradesh 303 12 50 365
2. Assam 19 2 0 21
3. Bihar 31 3 28 62
4. Chhattisgarh 72 5 1 78
5. Goa 7 1 3 11
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1 2 3 4 5 6
6. Gujarat 164 33 56 253
7. Haryana 95 28 28 151
8. Himachal Pradesh 11 2 3 16
9. Jammu and Kashmir 8 0 3 1
10. Jharkhand 25 1 6 32
1. Karnataka 103 18 9 130
12. Kerala 25 9 15 49

13. Madhya Pradesh 41 18 6 65
14. Maharashtra 454 42 69 565
15. Meghalaya 7 4 0 11
16. Mizoram 1 0 0 1
17. Orissa 36 10 9 55
18. Punjab 94 16 24 134
19. Rajasthan 79 3 77 159

20. Sikkim 0 0 0 0

21. Tamil Nadu 153 37 30 220

22, Tripura 8 2 0 10

23. Uttarakhand 22 17 1 40

24. Uttar Pradesh 233 67 56 356

25. West Bengal 122 48 0 170

26. Chandigarh 0 0 1 1

27. Daman 2 0 0 2

28. Puducherry 4 2 3 9

29. Andaman and Nicobar Islands 0 0 0 0

30. Lakshadweep 0 0 0 0

Total 2119 380 478 2977
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[English]
Revival of Vaccine Manufacturing Units

552. SHRI VILAS MUTTEMWAR:
SHRI P. KARUNAKARAN:
SHRI S.S. RAMASUBBU:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the licences of the three public sector
vaccine manufacturing units were suspended and the work
entrusted to the companies in the private sector in the
country;

(b) if so, the details thereof and the reasons therefor:

(c) the manner in which the supply of essential
vaccines for National Immunization Programme are met
by the Government;

(d) whether the Government proposes to revive the
licences of these units;

(e) if so, the details thereof; and

{f) the time by which these units are likely to become
operational?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (c¢c) The
manufacturing licenses of the three Public Sector Vaccine
Institutes namely, the Central Research Institute, Kasauli,
Himachal Pradesh, the Pasteur Institute of India, Coonoor,
Tamil Nadu and the BCG Vaccine Laboratory, Chennai,
Tamil Nadu were suspended by the Drugs Controller
General of India (DCG (I)) in January 2008 since they
were not found in compliance with the Good
Manufacturing Practices (GMP) as provided under
Schedule M of Drugs and Cosmetic Rules, 1945. Vaccine
procurement for National Immunisation Programme is
being carried out from other PSUs and indigenous private
sectors on the basis of competitive rates after inviting
open tenders.

(d) to (f) Government has decided to revive these
units. The licences of these units can be revived and the
production of vaccines can be restarted after compliance
with GMP requirements. The renovation/upgradation of the
new building constructed at CRI, Kasauli to meet GMP
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norms for manufacture of DPT group of vaccines is in
progress. The project is expected to be completed by
June, 2010. The project reports for revival of BCG, Guindy
and PIlI Coonoor are being prepared.

Rehabilitation of Tamil Civilians in Sri Lanka

553. SHRI P. LINGAM:
SHRI P. KARUNAKARAN:
SHRI T.R. BAALU:
SHRI E.G. SUGAVANAM:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether any relief/assistance has been extended
or being extended by the Government of India to the
Government of Sri Lanka for the rehabilitation of war
displaced Tamil civilians in their country;

(b) if so, the details thereof;

(c) the manner in which such relief/assistance is
extended/being extended to them; and

(d) the steps taken/being taken by the Government
of India to achieve a political solution of the ethnic
problem in Sri Lanka?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) to (d) The Government of India has
provided extensive humanitarian assistance to Sri Lanka
for Tamil civilians affected by the conflict. This assistance
includes food, medicines and other essential supplies and
an emergency field hospital that has been in operation
since March this year. Prime Minister has announced Rs.
500 crores for the relief and rehabilitation of the internally
displaced persons in Sri Lanka on June 9, 2009.

Assistance that has already been dispatched includes
1.7 lakh family relief packs from Tamil Nadu containing
essential items like dry rations, personal hygeine items,
clothing, etc and two consignments of medical supplies
to the Government of Sri Lanka to meet the needs of
the IDPs. An Indian field hospital has been functioning
since March 2009 in Northern Sri Lanka.

In addition, more assistance is being organised by
the Government for relief and rehabilitation of Tamil
Civilians in Sri Lanka. India is sending 2600 tons of
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galvanized corrugated steel sheets to Sri Lanka to
construct shelter for approximately 5000 families living in
relief camps in Northern Sri Lanka. in order to speed up
the process of rehabilitation and return of the IDPs to
their original homes, four Indian de-mining teams will be
deployed by the Government in Northern Sri Lanka.
Another consignment of family relief packs will be shortly
dispatched from Tamil Nadu.

The Government is of the view that the conclusion
of the military operation in Sri Lanka provides an
opportunity to make a new beginning and pursue a lasting
political settlement in Sri Lanka. The way forward lies in
a peacefully negotiated political settlement within the
framework of a united Sri Lanka, acceptable to all the
communities in Sri Lanka including the Tamils. The
National Security Advisor Shri M.K. Narayanan and
Foreign Secretary Shri Shivshankar Menon visited
Colombo on May 20-21, 2009 and held talks with the Sri
Lankan Government. The necessity of reaching a political
settlement was emphasized. On June 24, 2009, a high-
level Sri Lankan delegation led by Hon’ble Basil
Rajapaksa, Senior Adviser to the Sri Lankan President,
visited India to continue bilateral discussions. Government
continues to stay engaged with the Government of Sri
Lanka in this regard.

[Transiation]
Poliution free Rivers

554. SHRI ADHIR CHOWDHURY:
SHRI ASHOK KUMAR RAWAT:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the amount spent on cleaning/conservation of
Ganga, Yamuna, and other rivers in the country during
the last three years and the current year, year-wise and
river-wise;

(b) the achievements made as a result thereof;

(c) whether the Government has conducted any
study in this regard;

(d) if so, the outcome thereof;

(e) whether the Government has formulated any
revised policy to make these rivers poliution tree;
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{f) if so, the details thereof and the expenditure
likely to be incurred thereon; and

(g) the time by which the said policy is likely to be
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR!I JAIRAM
RAMESH): (a) and (b) Details of funds released by the
Central Government to States, under the National River
Conservation Plan (NRCP) during the last three financial
years and the current financial year are given in the
enclosed Statement. So far, sewage treatment capacity
of 3926 million litres per day (mld) has been created,
besides schemes for interception and diversion works
and other non-core works such as crematoria, low cost
sanitation works etc.

(c) and (d) Independent studies have been carried
out from time to time to evaluate the impact of the river
conservation plans. Studies have been conducted by a
group of independent experts (1995); University of Bath
and Metroeconomica, United Kingdom and the Institute
of Economic Growth, New Dethi (1995-97); and Alternate
Hydro Energy Centre |IT, Roorkee (2002). The studies
have made recommendations for improving the
performance of the Scheme by continuous river quality
monitoring, proper operation and maintenance of assets,
upgradation of treatment technologies/designs etc.

(e) to (g) Review of strategy of river conservation is
a continuous process. Several measures such as
concurrent evaluation of schemes have been initiated to
improve the performance of the National River
Conservation Plan. The Central Government has also
set up the ‘National Ganga River Basin Authority’ on
20.2.2009 as an empowered planning, financing,
monitoring and coordinating authority to ensure effective
abatement of pllution and conservation of the river Ganga
by adopting a holistic approach with the river basin as
the unit of planning. A corpus of funds is to be provided
for the Authority. A provision of Rs. 2100 crores has
been made in the XI Plan for the National River
Conservation Plan. River conservation activities such as
sewage treatment infrastructure are also being
implemented under other central schemes, such as
Jawaharlal Nehru National Urban Renewal Mission, Urban
Infrastructure Development Scheme for Small and
Medium Towns, as well as state schemes.
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Statement
State-wise and Year wise detalls of funds released under the National River Conservation Plan
auring the last three financial years and the current financial year
(Rs. in crore)
SLNo. State River Funds Released
2006-07 2007-08 2008-09 2009-10
(upto 30.06.09)
1. Andhra Pradesh Godavari and Musi 47.85 67.96 25.38 25.31
2. Bihar Ganga 0.07 0.00 0.00 0.00
3. Delhi Yamuna 26.50 14.87 47.57 0.00
4. Goa Mandovi 0.00 0.70 0.00 0.00
5. Gujarat Sabarmati 0.00 0.25 1.49 0.00
6. Haryana Yamuna 7.77 3.15 20.80 6.76
7. Jharkhand Damodar, Ganga and 0.00 0.00 0.00 0.00
Subarnarekha
8. Karnataka Bhadra, Tungabhadra, 0.00 2.75 2.25 0.00
Cauvery, Tunga and Pennar
9. Kerala Pamba 0.00 1.00 1.00 0.00
10. Madhya Pradesh Betwa, Tapti, Wainganga, 4.15 6.75 3.35 0.90
Khan, Narmada, Kshipra,
Beehar, Chambal and
Mandakini
11. Maharashtra Krishna, Godavari and Tapi 10.09 5.21 0.35 0.00
12. Nagaland Diphu and Dhansiri 0.00 0.00 0.00 0.00
13.  Orissa Brahmini and Mahanadi 11.04 7.06 16.44 0.00
14.  Punjab Satluj 15.35 44.30 0.00 0.00
15.  Rajasthan Chambal 0.00 0.00 0.00 0.00
16.  Sikkim Rani Chu 5.05 4.79 5.00 0.00
17.  Tamil Nadu Cauvery, Adyar, Cooum, 82.72 18.40 9.52 0.00
Vennar, Vaigai and
Tambarani
18. Uttar Pradesh Yamuna, Ganga and Gomti 38.65 37.66 105.60 54.15
19. Uttarakhand Ganga 8.25 3.37 2.50 15.00
20.  West Bengal Ganga, Damodar and 18.00 23.70 29.60 0.00
Mahananda
Total 275.49 241.92 270.85 102.12
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[English]
Fake Foreign Drugs

555. SHRI SUSHIL KUMAR SINGH:
SHRI ADHALRAO PATIL SHIVAJI:
SHRI M. RAJA MOHAN REDDY:
SHRIMATI SUSHMA SWARAJ:
SHRI VILAS MUTTEMWAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Central Drugs Standard Control
Organization (CDSCO) has confiscated any foreign
spurious/fake drugs in the country;

(b) if so, the details thereof;

(c) whether the Government has conducted any
investigation in the matter;

(d) if so, the outcome thereof;

(e) the action initiated/proposed to be initiated against
officials responsible for such incidents; and

{f) the measures taken/proposed to be taken by the
Government to check such activities?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) During the
recent past, three cases of import of bulk drugs from
unregistered source originating from China were detected
at Chennai sea port by the officers of Central Drugs
Standard Control Organization (CDSCO). The following
bulk drugs were no released from Chennai Port:

1. Roxithromycin-500 kgs
2. Progresterone-400 Kgs

3. Cimetidine-2000 kgs

{c) and (d) The Customs authorities have already
been requested for absolute confiscation and prosecution
in these cases under the Customs Act.

(e) The import of bulk drugs from unregistered source
has not been allowed by the officials of Central Drugs
Standard Control Organization.

() The measures to check the menace of spurious
drugs are given below:

1. The Drugs and Cosmetic Act has been amended
vide Gazette notification dated December, 2008
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to increase the penalty and punishment of
spurious drugs manufacturing.

2. A Committee has been formed in 39th Drugs
Consultative Committee (DCC) to look into the
problems of spurious drugs in the country.

3. In order to assess the extent of spurious drugs
in the country, a country wide Survey has been
undertaken by the Ministry of Health & Family
Welfare through Central Drugs Standard Control
Organization (CDSCO).

4. Under the Capacity Building Project through
World Bank, assistance has provided to upgrade
testing facilities and to establish new drug testing
laboratories so as to enhance the capacity of
the laboratories to test large number of samples.
Under this project 23 States and 6 Central Drugs
Laboratories have been strengthened through
renovations, extensions and equipments.

5. Schedule M to the Drugs and Cosmetics Rules,
1945, pertaining to Good Manufacturing Practices
was amended to make it at par with the
International standards and it is mandatory for
the manufacturers of drugs to comply with the
requirements of this Schedule for quality control
of the drugs manufactured by them.

6. Detailed guidelines have been issued to the
State Governments to undertake focused
surveillance over possible movement of spurious
drugs.

Constitution of Tiger Foundation

556. SHRIMATI BOTCHA JHANSI LAKSHMI: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether Union Government has urged the State
Governments for constituting Tiger Foundation for direct
flow of funds from the National Tiger Conservation
Authority;

(b) if so, the details thereof;

(c) the names of the States that have constituted
the Tiger Foundation;

(d) the action taken by the Government against those
States which have not been able to constitute the
Foundation so far; and
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(e) the steps taken by the Government to protect
the tigers from poachers and increase their population?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) to (d) Under section 38X of the Wildlife
(Protection) Act, 1972 as amended in 2006, the State
Governments are required to establish reserve specific
Tiger Conservation Foundation. The objective of the Tiger
Conservation Foundation is to facilitate and support
management of reserves for conservation of tiger and
biodiversity and, to take initiatives in eco-development by
involvement of people in such development process.
Details of State which have constituted Tiger Conservation
Foundation are given in the enclosed Statement-l. The
States which have not constituted the said Foundation
have been requested to expedite the same.

(e) The steps taken by the Government of India for
tiger conservation are given in the enclosed Statement-l|

Statement |

Tiger Conservation Foundation Constituted by States

Constitution of Tiger Conservation Foundation by
States as required under section 38X of the
Wildlife (Protection) Act, 1972

SI.No. States Tiger Reserve

1 2 3

1. Andhra Pradesh » Nagarjunasagar Srisailam
2. Arunachal Pradesh + Namdapha

+ Pakke
3. Karnataka + Bandipur

+ Bhadra

« Dandeli Anshi
4, Madhya Pradesh « Bandhavgarh

» Kanha

+ Panna

» Pench

« Sanjay Dubri

« Satpura
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1 2 3

5. Mizoram + Dampa

6. Tamil Nadu + Kalakad Mundanthurai
¢ Mudumalai
»  Anamalai

Statement Il

Milestone initiatives laken by the Government of India
for protection/conservation of ligers and other
wild animals

Legal Steps

1. Amendment of the Wild Life (Protection) Act,
1972 for providing enabling provisions for
constitution of the National Tiger Conservation
Authority and the Tiger and Other Endangered
Species Crime Control Bureau.

2. Enhancement of punishment in cases of offence
relating to a tiger reserve or its core area.

Administrative steps

3. Strengthening of antipoaching activities, including
special strategy for monsoon patrolling, by
providing funding support to Tiger Reserve
States, as proposed by them, for deployment of
antipoaching squads involving ex-army personnel/
home guards, apart from workforce comprising
of local people, in addition to strengthening of
communication/wireless facilities.

4. Constitution of the National Tiger Conservation
Authority with effect from 4.09.2006, for
strengthening tiger conservation by, #ifer ala,
ensuring normative standards in tiger reserve
management, preparation of reserve specific tiger
conservation plan, laying down annual audit
report before Parliament, constituting State level
Steering Committees under the Chairmanship of
Chief Ministers and establishment of Tiger
Conservation Foundation.

5. Constitution of a multidisciplinary Tiger and Other
Endangered Species Crime Control Bureau
(Wildlife Crime Control Bureau) with effect from
6.6.2007 to effectively control illegal trade in
wildlife.
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Declaration of eight new Tiger Reserves and in-
principle approval accorded for creation of four
new Reserves, namely Sahyadri in Maharashtra,
Pilibhit in Uttar Pradesh Ratapani in M.P. and
Sundabeda in Orissa.

The revised Project Tiger guidelines have been
issued to States for strengthening tiger
conservation, which apart from ongoing activities,
Iinter afia, include funding support to States for
enhanced village relocation/rehabilitation package
for people living-in core or critical tiger habitats
(from Rs. 1 lakh/family to Rs. 10 lakhs/family),
rehabilitation/resettiement of communities involved
in tradiional hunting, mainstreaming livelihood
and wildlife concerns in forests outside tiger
reserves and fostering corridor conservation
through restorative strategy to arrest habitat
fragmentation.

A scientific methodology for estimating tiger
(including co-predators, prey animals and
assessment of habitat status) has been evolved
and mainstreamed. The findings of this
estimation/assessment are bench marks for
future tiger conservation strategy.

An area of 29284.762 sq. km. has been notified
by 15 Tiger States (out of 17) as core or critical
tiger habitat under section 38V of the Wildlife
(Protection) Act, 1972, as amended in 2006
(Andhra Pradesh, Arunachal Pradesh, Assam,
Chhattisgarh, Jharkhand, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Mizoram, Orissa,
Rajasthan, Tamil Nadu, Uttarakhand, and West
Bengal). Two tiger States (Bihar and Uttar
Pradesh) have taken a decision for notifying the
core or critical tiger habitats (2765.04 sq. km.).
The State of Madhya Pradesh has not identified/
notified the core/critical tiger habitat in its newly
constituted tiger reserve (Sanjay National Park
and Sanjay Dubri Wildlife Sanctuary).

Memorandum of Understanding developed for
better/concerted implementation of conservation
inputs through tiger reserve States.

Financial steps

11.

Financia! and technical help is provided to the
States under various Centrally Sponsored
Schemes, viz. Project Tiger and Integrated
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Development of Wildlife Habitats for enhancing
the capacity and infrastructure of the States for
providing effective protection to wild animals.

International Cooperation

12.

13.

14.

India has a Memorandum of Understanding with
Nepal on controlling trans-boundary illegal trade
in wildiife and conservation, apart from a protocol
on tiger conservation with China.

A Global Tiger Forum of Tiger Range Countries
has been created for addressing international
issues related to tiger conservation.

During the 14th meeting of the Conference of
Parties to CITES, which was held from 3rd to
15th June, 2007 at The Hague, India introduced
a resolution along with China, Nepal and the
Russian Federation, with directions to Parties
with operations breeding tigers on a commercial
scale, for restricting such captive populations to
a level supportive only to conserving wild tigers.
The resolution was adopted as a decision with
minor amendments. Further, India made an
intervention appealing to China to phase out tiger
farming, and eliminate stockpiles of Asian big
cats body parts and derivatives. The importance
of continuing the ban on trade of body parts of
tigers was efnphasized.

Reintroduction of Tigers

15.

As a part of active management to rebuild
Sariska and Panna Tiger Reserves where tigers
have become locally extinct, reintroduction of
tigers/tigresses have been done.

Creation of Special Tiger Protection Force (STPF)

16.

The policy initiatives announced by the Finance
Minister in his Budget Speech of 29.2.2008,
inter alia, contains action points relating to tiger
protection. Based on the one time grant of
Rs. 50.00 crore provided to the National Tiger
Conservation Authority (NTCA) for raising, arming
and deploying a Special Tiger Protection Force,
the proposal for the said force has been
approved by the competent authority for 13 tiger
reserves. Rs. 93 lakhs each has been released
to Corbett, Ranthambhore & Dudhwa Tiger
Reserve for creation of STPF during 2008-09.
Central Assistance will be provided to States for
creation of STPF in remaining 10 Tiger Reserves
in 2009-10.
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Assessment of Viability of Coal Projects

557. SHRI BASU DEB ACHARIA: Will the Minister
of COAL be pleased to state:

(a) whether Coal India Limited (CIL) has asked
Central Mine Planning and Design Institute (CMPDI} to
assess the viability of its all Eleventh Plan Projects;

(b) if so, whether CMPDI has submitted its report to
CIL in this regard;

{c) if so, the details of the recommendations of
CMPDI thereto; and

(d) the initiative taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) Yes, Madam. Coal
India Limited (CIL} has planned to take up 134 new
projects during Xl Plan of which project reports of
78 projects are available and the remaining project reports
are yet to be formulated. Economics of the 78 projects
have been reviewed by Central Mine Planning and Design
Institute Limited (CMPDIL) on account of the impact of
the National Coal Wage Agreement (NCWA)-VIII.

(b) Yes, Madam. CMPDIL has, submitted its report to
Coal India Limited in this regard.

(c) and (d) The exercise revealed that out of 50
approved projects of XI Plan, 32 Projects are economically
viable as per standard norms, 9 projects which were
earlier viable will not be viable now and the remaining 9
projects were already unviable economically. Of the
remaining 28 projects which were awaiting approval at
different stages, 13 will still be viable and 8 projects will
become economically unviable due to impact of NCWA-
VIll. The remaining 7 projects were already unviable
economically. The unviable projects are not likely to be
taken up for implementation in their present form.

[Translation]
Flood in UP and Bihar

558. SHRI JAGDAMBIKA PAL:
SHRI GORAKH PRASAD JAISWAL:
SHRI KIRTI AZAD:
SHRI KAMAL KISHOR COMMANDO:
SHRI OM PRAKASH YADAV:

Will the Minister of WATER RESOURCES be
pleased to state:
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(a) whether some parts of Uttar Pradesh and Bihar,
are affected by flood every year resulting in loss of life
and crops;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken/proposed to be taken by the
Government to tackle the fiood problem in these parts,
particularly the flood from the rivers originating from
Nepal? '

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! VINCENT H. PALA): (a)
and (b} Yes, Madam. As per the Report of Rashtriya
Barh Ayog- 1980, an area of 7.336 m. ha of UP and an
area of 4.26 m. ha. of Bihar are liable to floods and
these areas get inundated during high floods.

(c) Water being a state subject, flood management
schemes are planned, funded and executed by the State
Governments as per their own priority. The role of Central
Government is technical, catalytic and promotional in
nature. However, to provide central assistance to the
flood prone States a state sector scheme, namely, “Flood
Management Programe (FMP)” amounting to Rs. 8000
crore was approved ‘in principle’ by the cabinet in its
meeting held on 02.11.2007 for XI Plan. A number of
schemes from Uttar Pradesh and Bihar have been
included under the aforesaid Plan scheme.

in order to find long term solution to the recurrent
floods from rivers coming from Nepal, the Government
of India is in constant dialogue with the Government of
Nepal to build up reservoir schemes on the rivers,
namely Mahakali (Sarada), Karnali (Ghagra), Kamia,
Bagmati, and Kosi, in Nepal.

[English]
Allocation of Funds Under AIBP

559. SHRI L. RAJA GOPAL:
SHRI G.M. SIDDESHWARA:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) the amount allocated by the Planning Commission
under the Accelerated Irrigation Benefits Programme
(AIBP) during the last three years;
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(b) whether the Central Water Commission has
released less amount against the allocations made for
the year 2008-09;

(c) if so, the details thereof and the reasons therefor;

(d) whether some State Governments including
Andhra Pradesh have requested to increase the Central
assistance under AIBP; and

(e) if so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a)
The budget allocation during 2007-08 and 2008-09 for
AIBP was Rs. 3080 crore and Rs. 6600 crore respectively.
The budget aliocation in the interim budget for 2009-10
is of Rs. 7000 crore.

(b) No Madam.
(c) Does not arise.
(d) Yes Madam.

(e) Liberalization of norms of AIBP is a continuous
process taken up by the Ministry of Water Resources in
consultation with the State Governments and other stake
holders from time to time. A Task Force constituted in
the Planning Commission to look into the subject of further
liberalization of norms for AIBP has already met and given
its recommendations.

G-20 Summits

560. SHRI MANISH TEWARI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether any discussions were held in Washington
and London summits of G-20 group of countries to tackle
global economic recession;

(b) if so, the details and the outcome thereof;

(c) the steps taken/being taken by the Government
as a result thereof;

(d) whether the Government has any macro economic
expectations from upcoming G-20 summit in St.
Petersburg; and

(e) if so, the details thereof?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) Yes.

(b) The Washington Summit held on November 15,
2008 outlined the root cause of the current world financial
and economic crisis, actions taken and to be taken and
common principles for reform of financial markets. The
Summit outlined further work to be done in five areas:

—_—

i) Strengthening transparency and accountability
(i) Enhancing sound regulation

(i) Promoting integrity in financial markets

(iv) Reinforcing international cooperation

(v) Reforming the International Financial Institutions

In the Washington Summit, a comprehensive action
plan to implement the principles for reform was laid down.
The Leaders also made a commitment to an open global
economy.

In the London Summit held on April 2, 2009, concrete
measures to arrest and reverse the global downturn were
proposed. These included, /nfer alia, coordinating counter-
cyclical policies (commitment of US$ 5 /nfer ala,
coordinating counter-cyclical policies (commitment of US$
5 trillion fiscal expansion supported by accommodative
monetary policies) for restoring global growth; augmenting
resources of International Financial Institutions (IMF, World
Bank and other Multilateral Development bodies) by an
additional US$ 1.1 trillion for kick-starting the global
economy, meeting the balance of payment needs and
providing social support for countries in crisis;
strengthening financial supervision and regulation (through
a framework of internationally agreed standards of financial
regulation and supervision); and establishing the new
Financial Stability Board (FSB). The Summit agreed to
develop an effective early-warning system to spot build
up of risks threatening global financial stability as well as
to extend regulation and oversight to all systemically
important financial institutions, instruments and markets.
There was also agreement to take action against non-
cooperative jurisdictions including tax havens. The member
countries reaffirmed commitment against protectionist
measures.

(c) India’s macro-economic policy response has been
in consonance with the broad tenets of the commitments
made in G-20 Leaders meeting. Both the Government of
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India and the RB! have taken adequate measures. The
Government launched fiscal stimulus packages which
came on top of an already announced expanded safety-
net programme for the rural poor, the farm loan waiver
package and payout following the Sixth Pay Commission
report. RBI's policy response has been to contain the
contagion from the global financial crisis while maintaining
comfortable domestic and foreign exchange liquidity.
India is now a member of the newly expanded
Financial Stability Board and has been participating in its
decisions for improving the regulatory and supervisory
framework.

(d) and (e) Even though growth in many G-20
countries and other countries is still negative, (India being
a notable exception), there are some signs of improvement
in the global economy. The forthcoming G-20 Summit in
Pittsburg, USA, in September 2009 may address the
issues of appropriate exist strategies from the fiscal
expansion; global imbalances that are linked to sustainable
recovery; and resumption of capital flows to developing
countries.

Environmental Clearance to SEZ

561. SHRI HARIN PATHAK: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:
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(a) whether the Government has prescribed anytime
limit for according the environmental clearance to industrial
and other projects;

(b) if so, the details thereof;

(c) whether the applications of many SEZ Developers
from different States including Gujarat are pending for
clearance;

(d) if so, the details thereof and the reasons therefor;
SEZ-wise; and

(e} the time-frame by which all the SEZs are likely
to be cleared including those from Gujarat?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) The Environmental Impact
Assessment Notification of September 2006 stipulates a
time limit of 60 days for conveying the Terms of Reference
to the applicant on receipt of application with all necessary
documents. Further, a time limit of 105 days, after of the
receipt of the complete application with all necessary
documents, has been provided for the appraisal and
conveying the decision.

(c) to (e) A statement of SEZ projects from various
States, including Gujarat, is enclosed.

Statement

SI.No. Project details State Status

1. Development of Dahej SEZ at village Dahej, Taluka Gujarat Addl. Information is being sought from
Vagra, District Bharuch, Gujarat by M/s. Dahej SEZ project Proponent.
Ltd. (SPV of GIDC & ONGC)

2. Setting up of Pharmaceutical SEZ, named “PhaEZ Gujarat The information sought has been
Park” at village Haripura, Tq. Dhanduka, Guijarat, recently received for placing before
Distt. Ahmedabad by M/s CPL infrastructure Pwvt. the Expert Appraisal Committee.
Ltd.

3. Construction of IT Park (SEZ) Signature Tower at Kerala Addl. Information is being sought from

Kusumagiri, Kakkanad, Kochi, Kerala by M/s. L&T
Tech. Park Ltd.

4. CRZ and Environmental Clearance for Marine
Disposal of treated effluent from proposed textile
and apparel (SEZ) at Chintavaram, Nellore District,
Andhra Pradesh by M/s. MAS Fabric Park (India)
Pvt. Ltd.

project Proponent.

Andhra Pradesh  Under processing for a decision, after
appraisal by the Expert Appraisal

Committee.
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[Transiation]
Power Generation from Atomic Energy

562. SHRI JAI PRAKASH AGARWAL.
SHRI N. CHELUVARAYA SWAMY:

Will the PRIME MINISTER be pleased to state:

(a) the total generation of nuclear power in the
country;

(b) whether the percentage of nuclear power
generated in the country is very low as compared to
nuclear energy produced in developed countries;

(c) it so, the details thereof along with the reasons
therefor; and

(d) the efforts made by the Government to increase
generation of electricity from atomic energy?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE
OF THE MINISTRY OF EARTH SCIENCES; MINISTER
OF STATE IN THE PRIME MINISTER’S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL; PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN):
(a) to (c) The nuclear power generation in the year
2008-09 was 14927 Million Units which is about 2% of
the total electricity generation in the country. Some of
the developed countries have a higher nuclear share
ranging from 20% (USA) to 76% (France). The lower
nuclear share in India is on account of a low generating
capacity base of 4120 MWe.

(d) The present installed nuclear power capacity of
4120 MWe is expected to reach 7280 MWe by the year
2011 with the progressive completion of projects under
construction. More projects, based both on indigenous
reactors and international cooperation are planned to
increase the nuclear power capacity.

[English]
Filling of Backlog Vacancy

563. SHRI PURNAMAS| RAM:
SHRI T.R. BAALU:
SHRI ASHOK KUMAR RAWAT:

Will the PRIME MINISTER be pleased to state:
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(a) the number of backlog vacancies in PSUs,
Government Departments and Banking Institutions for SCs,
STs and OBCs;

(b) whether the Government has decided to fill up
the backlog vacancies by conducting a special recruitment
drive;

(c) if so, the time by which the same is likely to be
conducted; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE
OF THE MINISTRY OF EARTH SCIENCES; MINISTER
OF STATE IN THE PRIME MINISTER'S OFFICE;
MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS;
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN):
(a) to (d) A Special Recruitment Drive has been launched
in November, 2008 to fill up backlog vacancies of
Scheduled Castes (SCs), Scheduled Tribes (STs), and
Other Backward Classes (OBCs). As per information
received upto 3.7.2009 from 11 Ministries/Departments,
there were 207, 177, 397 backlog vacancies of SCs, STs
and OBCs respectively as on 1.11.2008.

Utilisation of Forest Land

564. SHRI A. SAMPATH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether vast areas of the land under forest remain
barren and unutilised in various States;

(b) if so, the details thereof, State-wise; and

(c) the measures taken for proper utilisation or the
alternate re-plantation of such lands?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) No assessment of the lands under
category of forests, which remain barren and unutilised
in various States, has been carried out. However, the
difference between the Recorded Forest Area of the
country which is 769,626 km2 and Forest Cover in the
country which is 677,088 km? as assessed by Forest
Survey of India in its State of Forest Report, 2005 can
be interpreted as barren or underutilized whose extent
comes to 92,538 km2. However, this figure could be more
since the forest cover assessments by Forest Survey of
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India capture tree cover in all the lands whether recorded
as forest or non-forest. At the same time the barren or
unutilised forest area will include lands under permanent
snow/glaciers, rocks and deserts where trees cannot grow
due to harsh climate and soil conditions. The State wise
forest cover and recorded forest area are given in the
enciosed Statement.

(c) The National Afforestation & Eco-development
Board under this Ministry is implementing National
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Afforestation Programme Scheme through two-tier
decentralized mechanism of Forest Development Agencies
at forest division level and Joint Forest Management
Committees at village level for regeneration of degraded
forests and adjoining lands. 795 Forest Development
Agency projects have been approved upto 31st March,
2009, at a total project cost of Rs. 2675.26 crore to treat
an area of 1.58 million ha. through 34717 Joint Forest
Management Committees.

Statement

Forest Cover & Recorded Forest Area in States/UTs in India (As per SFR, 2005)

(area in km?)

States/UTs Geographic Area Forest Cover Recorded Forest Area
1 2 3 4
Andhra Pradesh 275,069 44,372 63,821
Arunachal Pradesh 83,743 67,777 51,540
Assam 78,438 27,645 26,832
Bihar 94,163 5,579 . 6,473
Chhattisgarh 135,191 55,863 59,772
Delhi 1,483 176 85
Goa 3,702 2,164 1,224
Gujarat 196,022 14,715 18,962
Haryana 44212 1,587 1,559
Himachal Pradesh 55,673 14,369 37,033
Jammu and Kashmir 222,236 21,273 20,230
Jharkhand 79,714 22,591 23,605
Karnataka 191,791 35,251 38,284
Kerala 38,863 15,595 11,265
Madhya Pradesh 308,245 76,013 94,689
Maharashtra 307,713 47,476 61,939
Manipur 22,327 17,086 17,418
Meghalaya 22,429 16,988 9,496
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1 2 3 4
Mizoram 21,081 18,684 16,717
Nagaland 16,579 13,719 9,222
Orissa 155,707 48,374 58,136
Punjab 50,362 1,558 3,084
Rajasthan 342,239 15,850 32,488
Sikkim 7,096 3,262 5,841
Tamil Nadu - 130,058 23,044 22,877
Tripura 10,486 8,155 6,294
Uttar Pradesh 240,928 14,127 16,796
Uttarakhand 53,483 24,442 34,651
West Bengal 88,752 12,413 11,879
Andaman and Nicobar Islands 8,249 6,629 7,171
Chandigarh 114 15 33
Dadra and Nagar Haveli 491 221 204
Daman and Diu 112 8 6
Lakshadweep 32 25 0
Puducherry 480 42 0
Total 3,287,263 677,088 769,626

Natural Resource Wealth as
Component of GDP

565. SHRI CHANDRAKANT KHAIRE: Will the Minister
of STATISTICS AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) whether any survey on depletion of natural
resources has been conducted in the past;

(b) if so, the details thereof alongwith the losses
noticed during the last three years, year-wise;

(c) whether depletion in natural resources wealth is
proposed to be taken as a component in the
measurement of GDP; and

(d) if so, the details thereof and if not the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) The Ministry
of Statistics and Programme Implementation has not
conducted any survey on depletion of natural resources.
However, concerned Ministries/Organizations make
assessment of reserves of natural resources like forest
area/cover, land use, coal, petroleum, natural gas etc.,
the details of which are given below:

(i) Forest area/forest cover
{million hectares)

Years Forest area Forest Cover
2001 76.84 65.39
2003 77.47 67.78

2005 76.96 67.71
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(i) Agriculture land by use:
(million hectares)
(Figures are provisional)
Years Agriculture Fatlow Not Net area Other
Land/ lands available sown uncultivated
Cultivable for land
Land/ cultivation excluding
Culturable land fallow land
2004-05 182.45 24.77 42.52 141.07 27.04
2005-06 182.20 23.81 42.58 141.81 27.00
2006-07 182.19 25.21 42,63 140.30 27.05
(iiiy Coal
Years Geological coal resource Coal production
(billion tones) (million tones)
2006-07 257.382 430.832
2007-08 264.535 457.082
2008-09 267.210 492.945
(iv) Petroleum and Natural Gas
Years Recoverable In-place Crude oil Natural
reserves reserve production gas
accretion accretion (Million production
(Million metric (Million metric metric (Billion
tones of oil equivalent) tones of oil equivalent) tones) cubic metre)
2006-07 119.54 387.57 33.98 31.74
2007-08 74.87 221.47 34.13 32.40
2008-09 77.49" 301.83" 33.51 32.84

“reserve figure for private/joint venture companies for 2008-09 is under valuation.

(c) There is no proposal to include depletion of natural
resources as a component in the measurement of Gross
Domestic Product (GDP).

(d) GDP takes into account only the contribution of
produced assets and not natural resources.

Mandatory Screening Exam for FMG

566. SHRI GURUDAS DASGUPTA:
SHRI PRABODH PANDA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is mandatory for Foreign Medical
Graduates (FMG) to clear the screening exam conducted
by the National Board of Examination (NBE);

(b) if so, the details thereof;

(c) the number of FMGs appeared for the test during
the last three years and the current year; and

(d) the steps taken/proposed to be taken by the
Government to make the screening exam more
transparent?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) According to
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the provision of Section 13 of Indian Medical Council
Act, 1956, an Indian citizen possessing a primary medi